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LEGISLATIVE ASSJI:MBLY. 

Thur8day, 14th February, 1924. 

The Assembly met in the Assembly Chamber at Eleven .of the Clock, 
. President in the Chair. 

.., 
MEMBER SWORN. 

Mr. Arthur Herbert :Ley, C.I.E., M.L.A. (Secretary, Department .of 
Industries and Lab.our). ' 

. , 

QUESTIONS AND ANSWERS. 

THE SH.oRANUR NILAMBUR AND THE TELECHERRY NANJANGUD RAILWAYS. 
306. *Kr. Mahmood Schamnad Sahib Bahadur: (a) Will the G.overn-

ment be pleased t.o state whether the proposed Shoranur Nilambur Railway 
line and the Tellichery Nanjangud line have been sanctioned? / 

(b) If SQ, when their cQnstructiQn will be taken in hand? 

~l\Jof not, whethQr the Government propose tQ sanction them at aD 
e ' date-? 

of( 
, he Honourable Sir Charles Innes: (a) The reply is in the negative. 

(h) and (c). Sancti.on tQ the CQnstructiQn .of the ShQranur Nilambur 
Railway is awaiting receipt .of detailed estimates .of cQnstructiQn and set,tIe· 
ment of terms on Which the line is to be worked by the South 
Innian Railway Company. It cannot be said definitely when construction 
will be started. The Nanjangud Tellicherry Railway is in the survey stage. 
It is not yet possible to say whether and, if SQ, when its construction will 
be taken in hand. 

THE SmM.oGA BHETKAL RAILWAY. 

\ 307. *Mr. Mahmood Schamnad Sahib Bahadur: Will the Government 
be pleased to state what pro~ess has been made in c.onnection with the 
proposed Shimoga Bhetka.l Railway line? . 

The Honourable Sir Charles Innes: The prospects .of the scheme are 
n.ot hopeful. 

ALIENATI.oN .oF LAND AT BARRACKP.oRE T.o' THE ROYAL CALCUTTATtmF CLUB. , " 

308.*][r. T. O. Goawami: (a) Will Government be _pleasedtb state 
whether some, laJ;Mis haverecentlv been alienated by the Government of 
India in the Barrackpore Cantonment to the Royal C'aloutta' Turf Club? 

583 ) 
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(b) If so, will Government fprther state: 

(i) the total area of the lands so alienated; 
(ii) whether the land was sold by private arrBBgement, and if so, 

why; • 
(iii) whether the lands were at all offered to the public for sale; 

(iy) the amount of consideration {lloney actually received by Gov. 
ernment for the lands alienated; 

(v) whether any steps had been taken to ascertain what the 
of land, if offered for public sale, would probably be in 
locality; . 

(vi) whether the conditions of the sale authorised the Tur:f Club 
demolish a temple, standing on the land at the time of 
sale, having been erected, lVith the permission of the 
ment authorities, in memory of a gallant regiment; 

(vii) whether the Cantonment Magistrate and the police helped the 
Club to demolish a portion of the temple; 

(viii) whether Government are aware of the deep resentment felt by 
the Hindus against the demolition of the temple; 

(ix) whether Government have taken, or propose to take, any steps 
~ the matter? 

lIr. A. lI. Ley: (a) Yes. 
(b) (i) Approximately 305 acres: 
(ii) The land was sold by private arrangement because the Royal 

Calcutta Turf Club were prepared to pay the full market value 
and were at the same time prepared to agree to conditions re-
serving certain privileges to the military authorities. More-
over it had been ascertained that the Government of ,Bengal 
and certain other possible purchasers did not desire to Jllake 
an offer. " ~ 

(iii) No. 

(iv) The land was sold for Rs. 8,10,570 payable in instalments with 
interest on balances outstanding. 

(v) Yes. A valuation was obtained from the Local Government. 
(vi) No. 
(vii) No. 
(viii) The Government of India have ascertained that no temple was 

demolished and that no intention of demolishing a temple was 
ever formed. The facts of the incident which the Honourable 
Member evidently has in mind were stated in reply to a ques-
tion recently asked in the Bengal Legislative Council. I can. 
furnish the Honourable Member with the full text of the ques-
tion and answer if he has not already seen it. 

{ix) No. On the information which Government have received, no 
action is required. 

ALLOWANCES OF THE GOVERNOR GENERAL, ETC. 

309. *JIr. T. O. Goswami: 'Will Government be pleased to state: 

(a) What allowances. in addition to his salary. the Governor 
General received (i) during the past year, (ii) in the ye8l" 
1918-141 -
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(b) What is the total amount spent by the State (i) during the past 
year, (ii) in the year 1913·14, on the personal and house· 
hold statl, including personal Secretaries, Aides-de-Camp, . 
servants, their allowances and outfit, in Delhi and Simla 1 

'I'll. Honourable Sir Basil Blackett: With the Honourable Member's 
pennission, I will ciroulate the figures. 

EXPENDITURE ON GOVERNOR GENERAL'S TOURS, ETC. 

310. ·Mr. 'J.'. C. Goawam1: (a) What is the total amount spent by the 
'State on the Governor General's tours (i) during the past year, (ii) in the 
year 1918-141 

(b) What amounts were spent by the State in repairing, fitting-out 
and furnishing various hou!!es for the residence of the Governor General 
{i) in 1910-11, (il) in 1919-20, (iii) in the past Jear? 

The Honourable Mr. A. C. Chatterjee: (11,) The tour expenses of the 
Governor General during 1913-14 amounted to Rs. 3,49,028 and in 1922-23, 
Rs. 4,06,948. 

(b) A statement showing the information asked for is laid on the table. 

8tate11l,ent shoo,ing 4Ictual ezpendituTe incuTred on the various ruidenct.s of BiB Ezeel-
lency the Viceroy including the auziliary buildings on the Viceregal Estates under 
the heads .. Repairs to buildings including furniture" and .. Fitting out and 
furniBhing residences ". 

I 

I 

Repair8 to 
buildings 
including 
furniture. 

'-1:--' 
R8. 

I 

1910-11 Simla, Muhobra, Calcutta and Barrackpore i 

1919-20 l~ Mashobra, Delhi, Dehra Dun and 
Calcutta. 

1912-23 Ditto ditto 

1,68,;62 

2,68,308 

3,00,'7' 

Bums IN CERTAIN GOVERNMENT OFFICES. 

Fitting out and 
furnishing 
residencetl. 

RI. 

29,761) 

2;',4098 

40,69' 

311. ·Sardar ][artar Singh: (a) Will the Govermnent be pleased to 
state the number of Sikhs in each of the following offices: 

(1) Director General of Observatories, 

(2) Director General of Posts and TeIegraj)hs, 

(3) Deputy Accountant General, Posts and Telegraphs, at Delhi, 

(4) Deputy Accountant General, Central Revenues, 

(5) Auditor General, and 
~  Director General of Arehmology in India. 

(b) Is it a fact that in some of the above o8iees 110 . Sikh Assist.ant .. 
Clerk has ever' been entertained '1 



~  LBGISLATIVE. A$8BIIBLY •. , [14TH FEll. 1924. 

. (c) Having consideration of the inadequacy bf Sikh representatives in 
'the above Departments, are the Governmeni; prepared to issue necessary' 
'Wstnictions to give an adequate representation· to the Sikhs? 

The Honourable SIr Basil Blackett: (a) Two sikhs are employed in the-
office of the Deputy Accountant General, Central Revenues, and one in the 
office of the Director General of Observatories. No Sikhs are at present 
employed in any of the other offices mentioned in the question. 

(b) The reply is in the affinnative only in the case of the office of the-
Director General, Posts and Telegraphs, the main portion of which is still 
looa1;ed in Calcutta and in which no Sikhs have yet applied for ppo ~ 

ment, and of the office of the Auditor General, which was located in Calcutta. 
up to 1912. 

(0)" The Government do not consider it necessary to issue special in:" 
structions. When vacancies occur, the claims of the Sikh community for 
appointments in the various offices will be considered along with those of 
other applicants. 

Slim HOLIDAYS. 
312. ·Sardar Kanar SiDgh: (a) Will the Government be pleased to 

state whether it is a fact that in the recent orders issued by the Home 
Department regarding the ~e er l holidays to be observed in all the De-
partments of the Government of India, there is no holiday for any of the-
Sikh religious days? . . 

(b) If the reply is in the affirmative, will the Government kindly con-
sider the question of granting at least two general holidays, vi •. , Guru 
Nanak Dev's birthday and GUl'U ·Gbbind Singh's birthday? 

The o o r ~e Sir Kalcolm. HaUey: (a) and (b). Under the 
orders referred to by the Honourable Member 10 closed holi-
days in the year are granted equally to all members of the 
establishments in the Government of India Secretariat and in 
-addition each member is allowed six holidays for the observance of 
festivals of the community to which he belongs. Before these orders were 
issued members of the clerical establishments, representing different com-
munities including the Sikh community, were consulted. The represen-
tative of the Sikh community expressed no desire for a Sikh holiday to be 
added'to the number of general holidays. It is understood that the view 
held by the Sikh members of the Secretariat establishments was that the 
additional six holidays for each,community, would meet their requirements. 
In the circumstances Government do not consider that the action suggested 
by the Honourable Member is necessary. 

TIm SnIT SELECTION BOARD. 
313. ·Sardar Eart&r Singh: Will the Government be pleased to state: 

(a) the reasons which led to the creation of the Stat! Selection 
Board? . 

(b) the number of departmental lower division clerks passed for the 
higher grade who have not yet been provided for? . 

(0) the number of those who were working as Assistants ·and did o~ 
appear at the Board's test, or failed to qualify, but are sLu! 
being re ~ in. the Secretariat? 

(d) .the steps they propose to take to ensure that the various 
. • departments of the Government of India give preference to tqe 
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paSsed ID8!l in the matter 01 o ~ promotion or Perllla-
nent appomtments over those who have either not appeared 
at. the Board's test or failed to pass it? 

'!'he HODOarable Sir IIalcolm Halley: (a) The Honourable Member is 
referred to paragraphs 87 and 88 of the report of the Government of India 
Secretariat Procedure Committee, of which a copy will be found, in the 
Library. 

\u) 81 departmental candidates passed the Upper Division examination 
in 1920 and 96 in 1922. Their promotion or confirmation must depend upon 
the occurrence of vacancies in the Departments in which they are employed. 
(c) The information has been called for and will be supplied to the HOIr 

ourable Member when it is ready. 
(d) The attention of Departments has on several occasions been drawn 

to the orders contained in Home Department Resolution No. 2866, dated 
.the 15th September 1920, and every  eftort is being made to see that the 
orders are observed. 

111'. E. Ahmed: Is there any Muhammadan on 'the staff of the Com-
mittee at present? 

'!"he Honourable Sir IIalcoIm Baile,.: I think the Honourable Member 
is perhaps referring to my answer to the previous question as to the mem-
bers of the establishment being consulted. If so, my recollection is that 
the deputation which came to meet us on the subject did include a ~

madan gentleman. .' 

1Ir. X. Ahmed: Sir, there is a Committee and on that Commit.tee last 
:year there was one Muhammadan who is no longer a Member of this House. 
Does he t.ake part in that Committee still or is the Governmen.t considering 
the appointment of another member? 
'1'he Honourable Sir JlalcoIm Baile,.: I see that I was mistaken and 

that the Honourable Member is referring to the StaR Selection Board. If 
the Honourable Member desires further information on that subject I think 
I had better supply it to him separately, because the whole question of 
the Staff Selection Board is at present under consideration. 

SURPLUS POSTAL REVENUE. 

314. ·1Ir • .Jamnadas •• :Mehta: Will Government be pleased to t>tate 
what would be the approximate amount of surplus, if any, in revenue over 
-expenditure m the Post Office due to the increased rates .:>f postage, etc., 
and the retrenchments effected during the year 1923-24, and how Gov-
4U1lment propose to utilise it? 

The Honourable Sir Bull Blacke\\: At present the accounts are maintain-
ed for the combined Posts and Telegraphs Department but a separate ac-
.count for the Post Office based upon commercial prinoiples is ~ ~ rse of pre-
paration. Until this is complete it is not possible to say with accuracy what 
is the relation of expenditure and revenue in the Post Office proper. As 
regards the combined account, I would ask the Honourable Member to 
await the revised estimates for the current year whioh will be placed before 
the Assembly on the introduction of the Budget for 1924-25. 

INTERIM RBLlEF TO CERTAIN E:UPLOYEES OF TBB OFFICB OF THE POST-
MASTER GENERAL, B'OMBAY. _ .• 

815. -Ill' . .Jamnadas •• Mehta: Will Government be pleased to state 
the reasons which led to the issue of wders in November, 1922. for ibft 
noovery of the advance of one month's pay sanctioned in Commerce 

-. 
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Department letter No. 2606, dated 21st May 1920, by way of interim 
reIdd to the men in the Postmaster General's Office, Bombay, drawing 
up to Re. 100, in spite of the recommendation of the Postmaster Generalr 
Bombay, to the Director General contained in his letter No. RA1, dated 
6th May 1922,-to the contrary, pending the :revision of their pay. 

][r. G. B. Olarke: The position is as follows. A number of clerks in 
the office of the Postmaster-General, Bombay, derived no immediate bene-
fit from the revision of pay sanctioned with effect from the 1st December 
1919 in Resolution No. 7318, dated the 20th October 192O,of the Depart-
ment of Commerce. These officials automatically came within the scope 
of the orders conveyed in Commerce Department letter No. 2506, dated the 
18th March 1921, and were at the outset exempt from repaying the advance 
of one month's pay sanctioned in that Department letter No. ~  dated 
the 31st May 1920. Subsequently, however, in Public Works Department 
letter No. 1187-P.W., dated the 19th December 1921, it was decided that 
the same officials should with effect from the 1st December 1919 be given 
a pay exceeding by 10 per cent. the pay plus war allowance or pay ph.llt 
acting allowance plus lI'ar allowance drawn by them on that date. As the 
result of this decision, arrears of pay became due to the officials and it was 
considered equitable that the advance of a month's pay should be deducted 
from these arrears as in the ~e of other off l~ who derived irnmPdiate 
benefit from the revision. 

UNSTARRED QUESTIONS AND -ANSWERS. 

EXPENDITURE ON MAINTENANCE AND RENEWALS ON RAIT,WAYS. 

101... It. B.ama AiyaDgar: Will the Government be pleased to· 
state, what filial decision has been come to, to provide for the ex· 
penditure on "maintenance and renewals," referred to in heads 2 and 3 
of Statement III of the Assembly Debates, Volume III, page 4085, in the 
ease of (1) paying railways, (2) those that work at a deficit 'I 

][r. A.  A. L. Panous: A final decision on this point has not yet beell 
reached j the details of the Depreciatioil Fund Account which it is proposed 
to introduce on railways are now being worked out. 

REDUCTION OF WORKING EXPENSES OF RAILWAY/). 

102. •• It. B.ama AiYlDlar: Will the Government be pleased to. 
state if the question of "the working expenses of Railways" noted in 
head No. I, of page 4085 of the Assembly Debates, Vol. III, has been 
gone into and, if so, what is the reduction expected to be made in the-
budget of 1924-25 over that of 1923-24? 

1Ir. A.  A. L. PanoDa: The Honourable -Member is referred to the 
answer which I gave to question No. 37, on 1st February last. The-
question of effecting economies in the working expenses of railways is con. 
stantly reoeiving the attention of the Railway Board and that of' the 
Railway Administrations. 

MAlRTBNANOB 01' WAYS, WORKS AND ROLLING STOCK ON RAILWAYS. 

lOS. ][r. It. Bama AiJ&DIu: Have the present regulations relating" 
to the maintenance of "Ways, Works and Rolling Stock" been revised 
as suggested in the Inobcape Report, page 66, and, if 80, with what SDan-
el" resu1t.e on "WOl'kiDgap_?" 
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COJl'SU1lP'rIOJl' OJ' FuEL OJl' B.uLWAYB. 

104. 1Ir. E ..... AlJaDgu: Have investigations been made to re-
duce the consumption of fuel and to ensure its being got in the cheapest 
market as suggested in page 67 of the Incheape Committee report? II 
so, what further reduction in expenditure is anticipated in 1924-25? Will 
the Government be plessed to state what steps have been taken to con-
trol and regulate the consumption of fuel in each railway? 

Kr • .I.. A. L. ParIIODI: The suggestions made by the Inchcape -eom-
mittee on page 67 of their report have been brought to the notice of the 
Railway Administrations and many of them had already been receiving 
attention. The Railway Board believe that the Railways are making 
t:arnest efforts to reduce the consumption of coal where such reduction is 
}:-OBsible. 

The policy adopted by the Hailway Hoard in such matters is to watch the 
working of the Railway Administrations by means of regular monthly 
tltatistical infonnation. Comparative statements are prepared from these 
monthly returns abd are circulated to all Railways, and, where necessary, 
outstanding variations are brought to notice. The statistics on the new 
basis have only been in force for a few months and it is not Possible at 
present to state in any e er~ tenns what economies have been effected . 

.As regards the cost of fuel, most of the Railways are bound by con-
tracts which regulate the price paid. When the time comes for making 
&ew contracts, the Railway Administrations will naturally purchase in the 
cheapest market. 

CONTRACTS FOB THB SUPPLY OF COAL TO RAILWAYS. 

105. 1Ir. E. Bam. Al.,J&Dlar: Will the Government be pleased to 
state if the system of placmg long tenn contracts for the supply of coal has 
been examined and with what results 1, What is the present price of coal of 
the various kinds contracted to be supplied on such contracts ~p re  

with the rate contracted for? Do tbe Government propose to put an end 
to the contracts if they result in loss? What reduction, if any, of the-
expenditure under this bead is anticipated in 19U-25? 

1Ir. "' • .I.. L. ParIoU: The question whetber long term contracts are 
desirable will be carefully uamined before the current 8-year contracts 
expire. The present contract rates compare witb recest market prices as 
follow. :-

Contract rate ,. 
Current market -. , 

1.9iS-u, rate Jl8I' toll. 

R .. .A. 1'. lb. 
DeIIlr.rghv 1111 0 11 to II ........ 
J11erria (181ectod) 10 " 0 10 8  0 

L. 
J ~ • I 0 ltot 
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,; ~  p~e  contracts cannot be .terminated, nor caniDformation' be 
given, prior to the presentation of the budget, of the expenditure on fuel 
anticipated in 1924-25. ~ 

REDUCTION IN EXPENDITURE ON RAILWAY CAlUUAGBS ANI> WAGONS. 

106. 1Ir. X. :aama Alyangar: Will the Government be pleased to 
state what reduction in expenditure is anticipated under the head "Car· 
riages and Wagons" (1) by putting off repairs on unremunerative lines 
and (2) by cheapness in prices? 

Mr. A.. A.. L. Parsons: There is no intention of postponing necessary 
l\.pairs to carriages and wagons as this would be uneconomical, ana i1. is 
impossible to give any definite figure of the reduction in expenditure 
anticipated by a fall in prices, since the extent to which this ta.ll may 
oocur cannot be gauged. 

SUlOIABY BALANCB SHEET SHOWING THE FINANCIAL RESULTS OF 
RuLWAYS. . 

107. Mr. X. :B.ama Aiy'angar: \-Vill the o er ~  be pleased to 
state if a complete summary balance sheet showing the finanClal results 
of Railways in India has been prepared as noted on page 71 of the Inch-
cape Committee Report and, if so, will the Government -be pleased to lay 
it on the table? 

Mr. A.. A.. L. PanOns: No. The complete summary balance sheet to 
\thich the Honourable Member refers' cannot be prepared. until railway and 
general finances have been separated, and consequential changes have 
teen made in the form of the railway accounts. 

Mn.J:TARY TRAFFIC ON RAILWAYS. 

lOS. Mr. X. :B.ama .Alyangar: Will the Government be pleased to 
state if steps have been taken to simplify the method of dealing with 
military traffic and for the introduction of "Route and Rate books" and, 
if so, with what financial results? 

lIr. A..  A.. L. Parsons: The question of simplifying the method of 
dealing with military traffic is under consideration by a Committee .of 
Hailway, Police, Army and Audit representatives. . 

The introd.?ction of Rate and Route books is being considered by the 
Indian Railway Conference Association and an official of that Association 
is . making inquiries as to what can be done towards giving early effect to 
the re o e o~s of. th:e Railway Accounts Committee. . 

RlmUCTIoN IN THE STAFF OF RAILWAYS. 

109. Mr. X. Rama .Alyangar: Will the Government be pleased to 
state wh"t reduction in salaries and wages of the clerical and administra· 
tive staff and industrial and technical staff and economies consequent 
thereon have been effected in 1923·24 and what further reduction is antici. 
pated in 1924·25 by adopting the suggestions made in para. 22, pages 71 
and 72, of the Inchcape Committee Report? . 

The Honourable Sir Gharlea Inn .. : The fi!\'Ures of reduction in staft 
actually effected during 1923-24 are not available. The actual reduction . _.. .  . . ..... ___ . .... -. .. ..0 ... . :" ~  ~  
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in staff however between 1st November 1922 and the corresponding date 
in 1928 was as below: - ' 

BaropeAnt 131 
Anglo-Indian. 637 
Indian. • 36,630 

It. is not possible to say what further reduction may be poisible in: 1924-25. 

MAINTENANCE Am> RENEWAL OP RAILWAY RoLLDlG STOCK. 

110. lIr. K. Bama .A1J&D1ar: Will the Government be pleased to 
state whether any decision has been arrived at regarding the provision 
for . 'maintenance and renewals of Rolling stock, etc." referred to in head 
No. 16, of page 4086 of Vol. III, Assembly Debares, and, if so, what reduc-
tion in the expenditure budgeted for in 1923-24 has been eftected and 
what provision is made for 1924-25? 

lIr. A.  A. L. P&rIOIl: Renewals and replacements are now rigidly 
restricted to items essential for maintaining working stock at an effective 
standard. As the position still involves the making' good of considerable 
arrears of stock renewals, it is not yet possible to indicate in terms of 
money the reduction which the enforcement of this system has produced 
in the expenditure for 1923-24 and is expected to produce in 1924-25. 

REDUCTION IN THE PURCHASE OF RAILWAY STORES. 

111. Mr. K. Bama AiJaagar: What reduction in the purchase of 
stores has been effected by limiting indents for stores for 1923-24 and 
1924-25? What was the value of the stock on hand on the last date of 
1922-23, and what the amount of stock purchased in 1923-24? 

lIr • .A. A. L. Parsons: The balance of stores in stock at the end. of 
1922-23 was Rs. 22,98,78,000. It iseXpect.ed, on the basis of the revised 
t!stimates for 1923-24 now under consideration, to reduce this by 
Rs. 2,59,49,000 by the close of the year. This reduction has been eftected 
J·artly by limiting indents and purchases to the minimum required for 
6Rnctioned works and for ordinary purposes of operation, partly by reducing 
lo ~l es normally held in stock, and partly by revisions of prices and 
dIsposal of surplus and obsolete stores. Government are not in a position 
to state how much each of these factors has contributed to the total reduc-
tion expected. The expenditure on purchase of stores juring the current 
year oannot yet be ascertained with any degree of aecuraoy. The total 
Jurohases to the end of December were approximately Rs. 20,50,00,000. 

ECONOMIES EFFECTED BY THE FINANCIAL CO¥1lUSSIOz,,"ER, RAILWAYS. 

112. 1Ir. B:. Bama .Alyangar: What economies have been eftected by 
the appointment of the "Financial Adviser" to the Chief Commissioner 
of Railways? What are the Railway lines in which he has taken action, 
and under what heads has he controlled expenditure? 

"lb.e Honourable Sir Gharl .. InD .. : The duties and functions of the 
Finanoial Commissioner are to exercise financial OQa1rolover the operations 
of the Railway Department and to promote the effioient and economic 
.... orking of the Railway AdminisUation. It is held· that the exercise of 
these funotions from within, and not from without, the Department will 
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result in more effective control.. His fUDC1;ions are not restfteted to any 
cne If,ailway, and it is not possible to indicate in terms of moaey the .alue-
~f the economies which have already been effected by his appointment. 

RAILWAY STATISTICAL RETURNS. 

113. 1Ir. It. Kama Aiyanpr: Will the Government be pleased te:>-
state if· each railway has compiled and forwarded monthly statistical reo 
turns showing its working results as suggested by the Committee on Re-
trenchment OJl page 79 of its report? Have the summarised results been 
communicated to the General Managers? If so, will the Government bE" 
pleased to lay on the Table the returns s ~ and the results com-
municated to the General Managers during the course of the current 
year? 

Ilr. A.  A. L. Parsons: The statistical returns to which the Honourabl(· 
Member refers have been compiled from October 1923 onwards by railway!> 
snd comparative statements derived from them ~ sent each month to 
the Agents. A copy of the statement giving the figures for the months. 
of October, November and December will be placed in the Library. The 
returns submitted by Agents are not. printed. 

REDUCTION Oll' SALARiES OF THE SUBORDINATE SERVICES IN THE 

PUNJAB. 

114. Chaudhri Bahawlll Baksh: (a) Is it a fact that the Government 
. have advised the Punjab Government to reduce the salaries of ~ sub· 
ordinate services? 

(b) If so, will the Governtbent kindly let the House know the reasons 
for this action? 

'!'he Honourable Sir Basil ~e  (a) No. The suggestion .of the 
Indian Retrenchment Committee that an inquiry should be made into the 
l'8Y of the subordinate services and that Local Goverriments should be· 
8880Ciated in the inquiry was forwarded to Local Governments for an ex-
rre88ion of their opinion. 

(b) Does not anse. 

OYERBRIDGE AT BAUAWALNAGAR RAILWAY STATION. 

115. Ohaudhrl Bahawlll Bak8h: Are the Government aware that the-
changing station Bahawalnagar on the Samasata-Bhatinda and Rajpure 
line is opposite to the town, and that there is no overbridge which causer; 
much inconvenience to the public? If so, when· the constructiOIl of an 
overbridge may be expected? 

ftfI BOIlO1II'&ble SIr 0h&rleI IDnes: The construction of a foot over-
bridge at Babawainagar bas been s,!nctioned and the work is in hand. 

PROPOSED RAILWAY lI'ROM GUJRAT. TO SAJ1GODIIA KJlU811A1L 

116. 0ha1l4brt ~ BIbh! (a) Is it a fact that a project to I'UD . 
• railway line ~ ee  Gujrat (pUJ.ljab) anci Bargodha Khusbah railwa1 
-.atioas ..... .-ct4oned on or about 1914, but; was dropped 011. aecom:di « 
.. w.8I'1 
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(b) If the answer is in the dilJll1l.tive, when will ~ CDDIIGrpc1lion be 
DGW taken in hand, as the war is over! 
(0) If the aIlswer is in th" negative, what other action w .. taken in 

GODJlection with the scheme 'I 

(d) Will Government please say what objection they have in giving 
over the construction of such lines to private companies, in case the Gov· 
ernment cannot start this for want of money 'I 

:Mr. ~  A. L. Par&OD.I: (a), (b) and (0). A line from Gujrat to-
Sargodha Khushah was surveyed in 1914, but its traffic prospects were 
DOt sufficiently promising to justify its construction and consequently no. 
further action W88 taken. 
(d) It is presumed that the Honourable Member's suggestion is that 

the construction of the line should be made over to a private company on 
, Branch Line terms III this connection the Honourdble Member doubt. 
Ius remembers that the Acworth Committee called in question the whole 
policy of constructing Branch Lines in this way. The views of the Ac-
worth Committee are being considered. 

POSTAL INSPECTORS AND HEAD CLlmKS TO.SUPERINTENDENTS OF POST 
OFFICES. . 

117. lDlan Bahadar Sarfaru H1UII&iD lDlan: (a) Is it a fact that the 
Postal Inspectr>rs and Superintendents' head clerks are required to undergo-
a departmental test before they are confirmed? 

(b) Is it a fact that only a single chance is given to such candidates for 
passing that test? 

(0) If so, do the Government propose to increase the number of times 
a candidate· is allowed to appear tit such a test? 

:Mr. G .... Olarke: (a) Yes. 

(b) The number of times an official may appear at the examination is 
(lot definitely laid down. The matter is left to the discretion of l")ost-
masters-General undel' whose orders the examination is held and who make 
c. selection of candidates each time it is held. .In the Bombay Circle, 
where a competitive system is being tried experimentally, the number of 
times is ordinarily two. 

(0) Does not arise in the case of circles other than Bombay. In the 
latter the Postmaster-General has discretion to allow a candidate for-
these cadres to appear more "nan once. 

PAY OF ·POSTAL INSPECTO:a(S AND HEAD CLERKS TO SCPERJNTEXDENTS OF 

POST ORleBS. 

~  lDlan Bahadar.Sarfaru HuaalD JtbaD: (a) What was the 
maXImum pay of Postal Inspectors and Superintendents' head clerks before 
.the revision recommended by the Postal Committee in 1920, and what. 
ia the pzesent maximum pay fixed for them? 

(b) Is it a fact thldi in the revision of pay granted to the Poefialaub-
erclinatea in February, 1920, tile pay of the Postal Inapectors and Superin. 
teDd8llta' head clerb hu not beeD. revised? If 80, will the G0y8I'DIft8Ilt. 
be pleased to state the t'eUODS P 

, 
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fte Honourable Mr. A. O. OhatHrjee : (a.) Inspectors ef Post Offices 
and Head Clerks to Superintendents of Post Offices were in 4 grades, 
.namely, Rs. 60, Rs. SO • .Rs. 100 and .Rs. l00-1()-"'-150, the highest grade 
«lntaining the smallest number of officials. They are now placed on a 
.-single time-scale ot Rs. 1()()....:..5.-175.. • 
(b) The scope of the revision of February 1920 was limited to 'ameliorat-

ing the condition of the lower paid officials of tht! clerical class who haa 
necessarily been the hardest hit by the increase in the cost of living. The 
pay therefore of Inspectors of Post Offices and Superintendents' Head 
-Clerks was not revised at that dafoe. As a result, however, of the Post.al 
Inquiry Committee's recommendations, it was revised later in the year 
-with retrospective effect frour 1st December, 1919. 

INCRBKBNTS OF POSTAL INSPECTORS AND HEAD CLERKS TO SUPERINTENDENTS 
OF POST OFFICES. 

119. Khan Bahadur S&rfaru HuuaID Kb.aD: '(a) Is it a fact that on 
·the recommendations of the Postal Committee of 1920 the Inspectors and 
:Superintendents' head clerks serving in India were allowed one increment 
for  every 2 years of their past services? 

(b) Is it a fact that the Inspectors and head clerks serving in Burma 
-got one increment for each year of their past· services, and 

(c) the Postal clerks all over India and Burma got one increment for 
-each year of their past services? 

(d) Is it a fact. that by such differential treatment accorded to the 
Inspectors and head clerks they have become junior to the men who were 
junior to them before the last revisionJ 

(6) Is the Government aware that such differential treatment has given 
rise to strong feeling amongst the Inspectors and head clerks . who' are 
4MIversely affected? If not, will the Government be pleased to inquire 
through the Postal Association? 

The Honourable Mr. A. O. Ohatterjee: (u), (b) ~  (c). Yes. 

(d) Government have no information on the point beyond a statement 
made by the Honorary General Secretary of the All-India (including Burma) 
Postal and R. M. S. Uwon which he has been asked by the Director-
·General, ·Posts and Telegraphs, to sub.stantiate. It may be mentibned that 
it has been ruled that an Inspector or a Superintendent's Head Clerk may 
at any time voluntarily revert to the general line and take the position in 
that cadre that he would have held if he had r~ e  in it. 

(6) The Government of India .are aware that Inspectors and Head 
Clerks of Superintendents have asked for an increment for every one 
year's service. In the case 'of these·ofticfuls in' India the smallest 'increase in 
any man 'spay was from Rs. 60 to Rs. 100. Moreover the increment is Rs. 5 
a Jear compared with Rs.4 a year of the mofussil time;scales. The minimum 
pay of these officials in Burma was already Rs. 100 and they would obviously 
have received no benefit if they had not been allowed to count an increment 
for every year of service as Inspector or Head Clerk. The rates of pay have 
now been fixed from 1st December 1919 and Government do not intend 
·to make any further revision involving increased cost. 



STATEMENT OF BUSINESS. 
The BODourab1e Sir Kalcolm BaUey (Home Member): Sir, we propose 

the following arrangements for business for next· week. 
On Monday, the 18th February, it is proposed to refer the Indian Crimi-

nal Law (Amendment) Bill, protection of minor girls, to a Select Committee_ 
Or. the same day a motion for .. hf ele.ction of the Standing Committee on 
Emigration will be made. I propose further we should on that day resume 
the discussion on Mr. Rangachariar's Resolution. 

Tuesday will be occupied by Resolutions, non-official. 
On Wednesday, the 20th, it is proposed to take up the demands for 

BupplE.'mentary grants. 
Thursday is a non-official day for Bills. 
The Resolutions and Bills to be taken up on those days have already 

been settled by ballot, the results of 'which have been communicated to 
Members of thiS House. I might perhaps remind the House in connection 
with this allocation of business that we have at present sitting a number 
of important Committees and we also have to provide time for a number 
of Select Committees; the House has asked in the latter case that their 
reports should be submitted by the 29th of this month. It is therefore 
necessary that next week we should give wltat time is possible to the wor:&: 
of those Committees .. 

MESSAGE FROM THE COUNCIL OF STATE. 
Kr. PruldeDt: The Secretary will read a Message from the Council 01 

State. 
Secretary of the .Aalembl)': Sir, the Message which has been received 

from the Secretary of the Council of State runs as follows: 
.. I am directed to inform you that the Council of State have at their meeting of thlt 

13th February 1924 agreed, without any amendments. to the Bill to regulate the entry 
into and residence in British India of persons domiciled in other British possesllions. 
which was passed by the Legislative Assembly on the 27th July 1923." 

, ELECTION OF THE STANDING COMMITTEE FOR THE DEPART-
MENT OF EDUCATION, HEALTH AND LANDS. 

Kr. Prea1deDt: I have to acquaint the Assembly that the result of the 
election of Members to the Standing Committee for the Department of 
Education, Health and Lands is as follows: 

1. Raja Raghunandan Prasad Singh, 
2. Kumar Ganganand Sinha, 
S. Sardar Bahadur Captain Hira Singh, 
4. Haji Wajihuddin, 
5. Mr. Venkatapatiraju, 
6. Maung Kun, 
7. Captain Ajab Khan, 
S.Sardar Gulab Singh, and 
V. Maulvi Muhammad Yalrub. 

t 5t5, ) 



ltESOLUTION BE THE APPROVAL BY THE INDIAN LEGISLATURE 
OF GOVERNMENT CONTRACTS. 

Diwan Bahadur K. Bamachandra Jr.ao (Godavari cum K.istna: Non-
Muhammadan Rural): Sir. I beg to move the following Resolution: 
.. This Assembly recommends to the Governor General 'in CoUDcil that in all contrac:la 

extending over a period of years and creating a public charge, actual or prospective, 
entered into between the Government and Companies with an English or an IncWm 
-domicile: 

(1) for the working of State Railways. 
(2) or for the conveyance of mails by set. 01' for the purpose of telegraphic or 

wireless COIDmUDications, 
.a condition should be inserted that the contract shall not be binding unless it has been 
~ppro e  by a Resolution of the Indian Legislature." 

Sir. the question of the management of railways either by the State or 
.by Companies has already formed the subject of considerable discU88ion in 
this House in 19'22. I think. Sir. that it is unneceBSary now at this stage 
to refer to that discussion except for the purposes of my Resolution. It 
'was suggested, in the first place. that the recommendations of the Acworth 
-Committee should be accepted in full. and my 'Honourable friend, Mr. 
Neogy, moved a Resolution in the House at that time to the effect that 
the Qavemor General in Council may be pleased to accept and give effect 
to the ,recommendations of those Members of the Railway Conimittee who 
recommended that the lines now worked by guaranteed railway companies 
:as and when the contracts fell in, should be entrusted to the direct manage-
ment of the State. This Resolution was opposed by the Government, and 
it was a conditional opposition by my Honourable friend, Sir Charles Innes; 
-and by a subsequent amendment to this Resolution t y Dr. Gour the opera-
tion of those recommendations was limited to the East Indian and the 
G. I. P. Railways. The efff'ct of that Resolution was that the policy 
of State management recommended in the Resolution was confined to these 
two Companies whose leases are terminating very shortly. the former in 
1924 and the other in 1925. Sir Charles Innes also attempted to get the 
House to consent to one of his amendments, which was to the effect 
that the Government should be at liberty to negotiate with companies 
established in this country for the management of these lines. Tliat 
amendment was not accepted by the HOuse. so that the position is that. 
so far as this Assembly is concerned, there is its opinion that the two rail-
way companies whose leases are about to expire very shortly sh .. mld be· 
managed by the State. In answer to interpellations by one of my Honour-
able friends, Sir Charles Innes stated that the Government have decided to 
take those two lines under State management. That is the position at 
present. But still there are, other portions of the recommendations of the 
'Acworth Committee on which. the decision eitlier of the Government or of 
this House has not yet been taken. I may refer to the Assam Bengal 
Railway. In paragraph 208 of the Report the position of the Assam-
Bengal Railway has been fully explained by the Acworth Committee. 
'They stated that: -
.. While all the other guaranteed Companies earned, in the shape of their share of 

B1ll'JIlus profits, a substantial dividend above the (nl&ranteed minimum, and their shares 
even under the exceptional market conditions of the present moment, stood in the 
neighbourhood of par, the Assam-Bengal net receipts do not even meet the 3 per cent. 
guarantee. The shares are consequently quoted at preSent at about 45. We should 
es ~ e to advise that the e r~ of ~ e should pay oft at I;'&r in 1931 shares now 
&tandtng at 45. But the Company II not Important, and there II ample time for con-
sideration of thil exceptional cue between now and 1931. In an.y case the &moun' 
... iBSUe is not large;" , !(,", ) 
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;.SO that Honourable Members will see that at any rate with reference to one 
-Company the question of future m&D&geDlent will have to be considered 
.by the Government. and the Government will now have to come to a deci-
sion as to whether that management should be directly by the State. or 
whether it should be by a Company formed expressly for the mlUl8gement 
{)f that line. I should like to say. Sir, in this con'lection that the ~ 

tional position of this House has also to be borne in n.ind. We have DO 
"power in this House to enforce our decisions. and the Government of. 
India. acting under the cl)ntrol of the Secretary of State. has still in their 
own hands the whole power of making contracts with any Company they 
please. if they are so minded. We have as yet no clear indication, eXflept 
with reference to these two lines, of the future policy of the Government 
with reference to Railways, and under these circumstances and, in view of 
the fact that we have no power in this House to compel our decisions being 
·catTied out, it seems to me that the only way by which the House can 
.assert its control is the one that I have suggested. If the Government 
-decide in future,· such as in the case of the Assam-Bengal Railway, to 
~ r s  the future management of the railway to a Company, the terms of 
:the lease should be apIJroved by an affirmative Resolution of thisaHouse 
.before they become operative. I may state at once, Sir, that I am as 
strong an advocate of. State control of railways as anybody, and in my 
evidence before the Acworth Committee I stated. in express. terms that the 
future management of railways should be by the State, and that the 
management·of railways by companies should come to an end; and in view 
of the decision that has also been taken in this House, we are still faoed 
with this difficulty, namely, thaL we have no means of enforcing the deci-
sion of this House with reference to the management of these railways. 
The only way out of the difficulty to my mind therefore, seems to be that 
if, notwithstanding this clear expression of our view in regard to the future 
management of railways, the Government still, in view of the power which 
they still have, proceed to make contracts with railway companies for the 
working of State Railways, the terms of those contracts should come before 
this House and should be approved before they become operative. Sir, 
the Honourable Sir Charles Innes knows the history of the renewal of the 
lease of the South Indian Railway in 1910. At that time the Madras 
·Government entered a very strong protest to ~ Secretary of e~ that 
the lease should not be renewed and I am told there are cases where the 
'Secretary of State renewed the leases for the working of State Railways 
against the express wishes of even the Government of India. Now, under 
those circumstances, it seems to me, Sir, that there must be some guarante£: 
that the terms of these leases are discussed either by a Committee of this 
House or by the House and that they should be approved before they 
become final. The lease of the South Indian l ~  was for /I • period 
extending to 1945, Bnd when this matter elUDe up before the Acworth 
Committee, many of the associations in Southern India made representa-
tions that great public ineonvenienc.e has been caused by the terms of the 
contract entered into with the South Indian Railway. One of these 
related to the working of District Board lines. During the past quarter of 
a century the District Boards in the Madras Presidency developed a policl 
.of constructing feeder lines for the purpose of the development of o ~ 
munieations and we had Dlany schemes for the construction of these rail-
ways. I believe that schemes re ~ a total mileage of 900 miles 
was proposed te be constructed in Southern India. The policy of tJ:te 
-:South Indian Railwsy 'WAS to. block aU these' schemes, to suggest as many 
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ff l ~s as posSlble, in the o s r ~ of these feeder lines, either in the-
stage of initial construction or in the WOJ king, with the result that the-
whole policy of the DiStrict Boards for the construction of these lines came-
to a standstill; and that fonned a subject of complaint to the Acworth 
Committee. Honourable Members who ure interested in this subject will 
find considerable literature on this matter in the -proceedings of the Rail-
way Committee. 

Then,Sir, as regards combinations with other companies, I may per-
haps mention that the South Indian Railway and the British India Steam . 
~ o  Company entered into a contract that the steamers of the-
latter Qompany should not call at the minor ports in the Tanjore s r ~ 

with the result that all conveyance of food grains to Ceylon and conveyance 
of goods was diverted from the sea route to the railways. This led to an 
increase of freight charges up to Tuticorin and Danushkodi by a long r l ~ 
way route, in the place of a direct route by sea to Ceylon. This also 
formed the subject of considerable agitation in Southern India and at 
various times, during the last 10 years, matters were brought before the 
Legislttive Council with a view to find out the exact tenns of the Contract 
between the British India Company and the South Indian Railway. We-
were not successful in that attempt and for 10 years this agitation has been 
carried on without any appreciable results to the pUblic. Therefore, Sir, 
that is another instance in which in making these contracts some restric-
tions should be imposed on the Railway companies that they should not 
fonn combinations with other companies with a view either to divert 
traffic to the great dil:;adva!l'tage of the public or to benefit themselves or 
to benefit the combined companies to the great detriment of the public. 
That, Sir, is the second instance in which we in Southern India have been 
considerably inconvenienced by the fact that these contracts have been 
concluded before the public has had an opportunity of scrutinising these 
contracts carefully. 

Therefore, on-,all these broad grounds, it seems to me, Sir, that while 
our policy should be unhesitatingly one for State management, so long as 
we have no means of enforcing that poIic:v within the tenns of the Gov-
ernment of India Act, this Assembly should have an opportunity of scru-
tinising carefully the contracts which might be entered into in re~ r  to' 
any future companies whether domiciled in England or here with a view 
to safe!l'Uard the public in all possible ways either b:v inserting suitable 
conditions for promoting public convenience or for restricting the libertly of 
action of these companies. 

Finallv, Sir, there is also the question of th£\ emplovrnent of Indians in 
the Ruperior services_ In regard to this matter also, the "Agent and Manager 
of the -Southern Mahratta Railwav Companv, Oolonel MaA"Iliac. stated 
before the Acworth Committee that one of the reasons why -he favoured 
companv management was that the companies were not c&mmitted to the-
emplovment of Indians in the superior grades. That, Sir, illuRtrRtes the 
exact position taken up bv thO'Je who are in responsible charge of Railwav 
Administration and it is for that identical reason that we have advocated 
State mana!!'ement; and suitable conditions in the leases will have to he 
inserted for the employment of Indians in all the superior grades of the 
railwav service. 

~ last question. that I have to deal with is the question of training. 
Even m regard to this matter, I may perhaps say, Sir, that the-futureli9 



very much in the training of lndiallli'in wI ~ superior gl'Hde.;; of l'kilwH:: 
~er e e er it is traffic or technical in India-and this Ulai.L(;J: also 

~ up for eonsidt)I'a'tion before. us in the Lytton Committee. During 
the time I was in England the complaint of the engineering students, more 
than 400 to 500, in Great Britain, was that they could not get suitable 
opportunities of training in Great Britain; and it was stated to us by many 
men, men who had considerahle cxp(',rience in the IodiM services, that we 
have in India 35,000 miles of railway with excellent workshops. They 
,mid .. You have excellent means of training in your own o ~  Whl 
lIhoultl your students come to this country for being trained in all these 
technical services relating to railwu)'s?" The mechanical engineers and 
civil engineer!> who I\ppearcd before us told us that the training in these 
department.'> of knowledge ~ J  be provided in India itself; I}herefore 
believe conditions ""ill have, to be stipulated that all Railway administra-
tions managed by companies should give guarantees that they would under-
take training and afford all reasonable facilities in the workshops in their 
respective jurisdictions. TheRe n.re the directions, Sir, if there is to be 
1\ deviation from the polic,), of State management, in which suitable con-
ditions ~  have t{) be made bdorc these Ul'(, finally concluded. 

I uow come to clause ~  of t.he Resolution, and that is that the COll-
tracts relating to the o e ~ Qf mails by sea or for thc purpose of 
telegraphic or wireless communications shoula not also be binding tmlt:ss 
these contracts are approved b.,' a Resolution in the Indian Lpgislature. 
Sir, one of the questions that WitS referred to us by the Secretary of State 
WaR wbether Fluitable facilities ('ould be provided in England for t.raining 
for thOR') Indian,; who ~  to eukr the Roval Indian Marine Service. 
With a view to finding out whether f l e~  are available we summon-
ed 11 number of witnesscFI and examined them with a view to fmd out the 
actual position. The Committee  gathered the following information: 

.. The Committee of Management of tbe Training Ship • Conway' regard Indians 
as ineliltihle for admission to that ship ou the ground that tbey are Dot • British hom ',' 
and even if the number of pnrely Britisb applicants were not., as it is at present, 
gl'eatAr tha.n ca.n be admitted, they would be unwilling to take them bec.'\use of • the 
difficulties of religion, caste and feeding; also tbe milCt1l1'e of races and colonr in the 
confinod spa.ce on the ship.' .. 

Another witness representing t.h£' authorities of the.Thames Nautical Train-
ing College, Worcester, said: . 
.. They would be prepared to admit a limited number of Indians, provided that 

sufficient notice were given that no special &l'I'IlDgements were needed in the way of 
diet and that the"" was som(l one in England who would stand ;11 loco fNlTelltl!l to 
Indian cadets." 

Then the Mana.gers of the Nautical College, Pangbournc, said: 
.. We are not prepared to f'ntertnin tbe suggestion I.hat·lDcfian cadet.s should be 

admitted to our college." 

Therefore it was clear ,to us that if the training 'of those persons who 
wish to enter the Royal Indian Marine is to be undertaken, it should nllt. 
be in England and we have to recommend that steps should be tRkml 
in Indian waters for the training of Indians. Here you have the P. and O. 
Rnd the British ~ l\ Steam Navigation Companies carrying our mails 
from England to India and from India to ~l  Assuming that in the 
oontrRCt between theRe two (Jompanks And the Rritish Government or 
the Government of India, \vhiohever it may be, a condition is inserted that 
those persohs who wish entmnce into the o~ l Indian Marine should be 
allowed to do so on the Companies' ships, 'it would be a satisfactory way 
of obtaining training. ThatiR one reason why, I think, this matter should 

• 
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be examined in this House. Sir, I undellitand that the contracts for the 
conveyance of m&:ils are entered into by His Majesty's Government under 
the Intemational Conventions. I atn told the country from which the 
mails are conveyed should settle the terms of the contract. The contract 
for the conveyance of mails from England to India and also from India to 
England is now concluded by His Majesty's Govemment also on behalf 
of India. India is paying large sums as her portion of the subsidy for a 
number of years. 'I.'he terms of this contract have to be varied from the 
point of view tnat I have suggested, namely, of providing training in those 
ships which enjoy the patronage of the Government of India. When the 
next contract is concluded a condition may have to be inserted that thos.:: 
who wish to enter the Royal Indian Marine should be )rained in the ships 

~  enjoy the patronage of the Government of India for the conveyance-
o~ mails. I have also said that there are other subsidiary contracts fer 
carrying mails between the various ports in India, the Persian Gulf and 
Bunna and perhaps these contracts are now in the hands of the British 
India Steam Navigation Company. It is quite possible that even in 
Indian waters some provision may be made in the contracts for the train-
ing of those persons who desire training for the Marine services. 

Then, Sir, I come to that portion of the clause that relates to the 
telegraphic services. Government are also issuing licenses to the various 
. telephone companies. Of course, these cannot be called contracts but 
still I contend that the question of making suitable arrangements for 
these public utility services to the best advantage of the country is one 
which ought to be kept in view. And when the -Government issue licenses. 
though they are not contracts, care will have to be taken that the interests 
of the public _ are sufficiently safeguarded. I am mentioning this matter 
as it may not come within the terms of my Resolution but I should like 
to know from the Honourable Member in charge as to how many telephone 
companies are now working in India and whether the licenses issued 
to them contain conditions from the point of view of the public and whe-
ther at present these licenses are examined either by the Standing Finance 
. Committee or by the Advisory Committees attached to the Departments 
or whether they are sgrutinUJed from the point of view of the public in 
any other manner. 
Then, Sir, there are wireless communications. I have not been able to 

obtain anv definite information in this behalf hut I sh('uld like to know what 
the exact" position is at present. I should like to know whether these wire-
les:o: communications form the subject of contract between the Government 
and any companies or whether any licenses are issued for their working and 
whether these also form the subject of any contracts entered into between 
the Secretarv of State or the Government of India and also which of these 
authorities has the final voice in the settlement of these questions. These 
are the points that I wish to raise in this Resolution and I trust I have 
said enough to show that tbere is certainly a great advantage if these con-
tracts are examined in this House before they are finally concluded by 
the Government of India. The procedure that I have advocated is in 
entire accord with the Parliamentary procedure. I might perhaps invite 
the nttention of the House to pn!!'e 808 of the Manual of Proeedure in the 
House of Common!';. ThC' Standing Order is Ill'; follows: 
" Tn the contracts extending' 0"1'1' 11 period of years and creating a public chMlte, 

nctua.l 01' prospecth·e. entered into by the Government for the oonveyance of mails by 
sea (,I' fur the purpose of teleltl'aphic communications beyond sea, there should be 
iURerted a condition that t·hl' centrad shall not be binding until it has been apprOved 
~  a decision uf thp Bouse." 

(-
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What I am now suggesting in this Resolution is exactly in accordance ,,:ith 
the practice in Parliament. I commend this Resolution to the House. 

JIr. Pres1clent: Hesolution moved: 
.. This Assembly recommends to the Governor General in Council that. in all contracta 

41xtending over a period of years and creating a public charge, actual or prospective, 
4IIltered into between the Government ~  Companies with an English or an IndiaR 
domicile : . , 

(1) for tbe working of State Railways, 
(2) or for the conveyance of mails by ~  or f01· the purpose of telegraphic or 

wireless commuuications, 
'B condition should be inserted that the contract shall not be binding nnle&& it has been 
.approved by a Resolution of the Indian Legislature." 

Khan Bahadur. Sarfaru Buaaaln Khan (Patna and Chota Nagpur cum 
Orissa: Muhammadan) : Sir, I rise not to oppose the Resolution but to 
move my own amendment, as, I think, the. wording of the Resolution is 
rather vRt,oue. My amendment is this: 

., Tbat for the original Resolution tbe following be substituted : 

'This Assembly recommends to the Governor General in Council that in all 
contracts wbich will ere f ~r be entered into by the Govermnent; of India 
with any company either of European or Indian Domicile or any Indian 
Companies, 

(1) for tbe management and wOl·king of the s1ate Railways; 
(2) for the carrying of mails by sea 01· air or for establishing telegraphic and 

wireless communications, 
a condition should be inserted t·hat the contract. shall not come into force until it 

is approved by the Indian Legislature in the form of a Resolution.' .. 

1 thin,k that, if the Honourable the Mov(lr goes into the matter very care-
fully, he will probably accept my IImendment. I want the House to 
delete the words "extending over a period of years and creat-
ing t\ public charge, actual' or prospective ". This . extending 
over t\ period of years' is, I think, rather vague and is cap-
gble of diflerent interpretations. .  A period of years' may mean 
two years, three years or four years. And I think, therefore, 
that all contracts, barring of course minor contracts, should be under the 
control of this responsible I.egislature. In the ordinary sense of the word 
no doubt '  a period of years' llleans a large number of years. And I think 
also that if the Government wants to defeat this Resolution, jf adoptd, they 
may give contracts for short periods and renew them annually. Here, I may 
remind the House that during the debate in the last Assembly on the· ques-
tion of the State management of railways, Government wantea to renew 
the contracts with the E. I. R., and the G. I. P., for a .. hort period. But 
the House decided that no'contract should be so mad.e with any ll p ~  

for the management of these two railways. So, with a view to place all 
contracts with regard to those mentioned in my amendment under the 
eontrol of this responsible Legislature, I move this motion so that, instead 
of .. a period of years," the words should be .. all contracts." I have also 
added •• Indian Companies," by which I mean companies formed in India 
with Indian capital and under Indian management. This House representR 
the people; that is to say, it is a responsible House. But the Executive 
is, I am afraid, irresponsible to the people. And 1108 a responsible ss l~  

is expected to protect t,he interests of Indian labour and Indian capitRlist-R 
more than an Executive irresponsible to the people, I I\dd the-words "Indian 
Companies. " So far as the ResoTution goes, Indian Companies 8l'e not 
included. By tho way, I may remark that the neglect of the interests of 
the ma.'Jses from the ,'ery bpginning of Bl'itish rule in India has been such 

.2 
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rKhan Bahadur Sarfaraz HUSHam Khan.] " 
~ mllny important industries have been strangled. Sir, er~ \ ~ /I ~l  

when th(' docks of Chittllgong, not to spellk of other docks, used to ~l  
a large number of ships for postal marine. But whaj; is. ~ state of ~  
now? They have nIl disappeRred and e~  look like s o ~s lD the Arabian 
Nights, "So, with " view to protect Indian labour ~ ~  t,he e r ~  
ments of\Indian p \l s ~  I lllwe added the word" Indian COmpp.llles. 

Now, Sir, IUlot,her change effected ~  mE' ~ the addition of thE' word 
.. Air." The time is not far distant when we ~  expect to "ee a host 
of aeroplane companies pl'esE'nting their tender" for calTying mails h;y air. 
In other parts of the world the aeroplane service is o~e or l~ss  an accom-
plished fact, and we may reasonably expect thE' same m IndIa lD the near 
future. Hence, I also wish to add the word .. Air" which has been left out in 
the Resolution. Thus the Honourable House will see that the changes I have 
suggested cover a larger field and give greater control to this Assembly. 
which I repeat is the only responsible body, as against the Executive, which 
is not responsible to the country at all. With these words I commend my 
amendment to the House and "expect, that the HOllOurable Member, if he 
goes into the matter and looks at the' additions which I haye s ~es e  

will see that they cover a larger field. I beg to move my amendment. 

Itr. A. Kangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, I rise to support the motion moved by my friend, 
Mr. Ramachandra Rau. and desire tQ add only a few more observations 
to show the necessity for this Hesolution being accepted and acted upon by 
the Government. With regard to the contracts Qf the existing Companies, 
my Honourable friE'nd referred to the contract entered into in 1908 ,with 
th·(. South Indian Hailway Company, by which the interests of tlie tax-
payers "and of the public of South India were sacrificed by the Secretary 
of State in a manner which has injured not merely the financial interests 
of the Province, but also the prospe ~ of railway development in South 
India. Mv Honourable friend referred to er~  clauses in the contract, 
which were prejudicial to the interests of the people of South India. I wish 
only to refer to one more clause therein which has absolutely held up all 
railway schemes in Southern India and put them at the mercy of the South 
Indian Railway Company, and that was the clause which said that. if any 
railway projects were made by either the local authorities or by the Govern.-
ment, or by private companies, which were likely to short-circuit the exist-
ing South Indian Railway system, that company should obtain full com-
pensation ·therefor_ The result of it was that, although the Railway would 
be making huge profits, and we know that the South J.ndian Railway Com-
pany of all companies in this country has been making very handsome 
profits while other companies have been making smaller profits, the effect 
of this clause was to hold up railway development in South India in a 
manner which has affected the economic development of Hie Province. In 
the next place the South Indiail Railway CompanY, having secured this 
contract with the Secretary of State, went on to try to take-hold of these 
projects in their own hands, and Mr. Neville Priestlev, as he then was, 
came down to South India and proposed what was known as the Priestley 
Scheme, by which he tried to tempt the District Boards of South India to 
surrender their rights to what he called the Federal Railwav Bcheme in 
which' the South Indian Company were to be the major a.nd o~ ~  
"partner. That 1JCheme was sedulously propagated, but eventually the 
"District Boards were able to see their interests were at stake and the scheme 



APPROVAL BY 1'BB INDIAN LEGISLATURE OF GOVERNMENT CONTRACTS. 608 

was turned down. Nevertheless this contract with tlie Solfth Indian Rail-
way Company has had the effect o~ holding up a number of District Board 
railway schemes, and although durIng the war ~~ e~e unable to proceed 
with the scheme, subsequent to the war many difficultIes have cropped up 
with the working of not only existiJ;lg District Board railway lines which the 
Companies work, but also in connection with the starting of rail-
wa)' enterprise on the new lines which had already been sanctioned. The 
resuu' is, Sir, that at present District Boards in the Presidency have accu-
mulated by cesses levied on the taxpayer in South India, a sum of 27 lakbs 
uf rupees. 'fhat sum has been l;ying idle and much of that sum has been 
depreciated by having been invested in -Government securities which have 
now depreciated. 'fhe position therefore is, Sir, that until these Railway 
Companies make contracts with the Government of this country and until 
the Government realised their responsibilities tto the taxpayer in this country 
and place these schemes before this Assembly and obtain its sanction, there 
is no guarantee that the protection of the interests of this country will be 
safe in the hands of the Secretary of State, whose advisers are, many of 
them, people interested in the financial interests of Lombard Street. 

Then, Sir, we have had any amount of trouble in South India with 
regard to the settlement of what are called ~ e Working Contract Terms 
between main line companies aad branch lines owned by the District 
Boards. In these the Railway Companies hav(; made repeated demands 
for further contributions over and above what they had agreed. to in earlier 
cont1'8cts, and those demands have often been supported by the advisers of 
<Government in the matter. 

'fherefore, what we want.'is that these railway cODlpanies tiliould not 
hereafte1:, at leagt in the f1,lture, be in a position to dictate to those who 
are ill charge. of the public ser ~  local authorities, Local Governments 
and so on, in-regard to the manuer in which the railways should be worked 
to the advantage of ~ public and to the economic development of the 
provinces concerned. We know, 8ir, that in Madras too in some of the 
District Board railways which are lmder working contract with the South 
Indian Railway Company, mllny difficulties have cropped up whenever we 
suggest amy improvements. The train services on the District Board linea 
have always been worked ill Ruch a manner that when they short-circuit 
the main line they are not put in a position to earn additional profits on the 
short-circuited lines. Iri the next place, tbe quality of the services on the 
District Board lines has to all those who have travelled on those lines been 
found to be distinctly inferior to that on the main line. Thirdly, Sir, 
when the District Boards concerned, on account of 'repeated complaints. 
have asked the Companies to improve the miserable accommodation pro-
vided in many stations, and the miserable facilities given to the travelling 
public, when these Companies have been asked to increase the number of 
trains or to alter their timings-nay, even to cover the overbridges over 
which during the summer season people have to walk barefootE'd to the 
great discomfort and trouble of their women and children-in all those cases 
the main line Companies have raised difficulties of a kind which the District 
:Boards were unable to accept. 

Mr. President: I cannot allow'the debate to go into the details of rail-
way administration. The issue of this R.esolution is the desirability or not 
of establishing ~ principle of control by this Legislature over such contraets 
and the debate must pursue that line and not go into the det&Usof ratilway 
administration. 
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.. A. Bang_wami Iyengar: I accept your ruling, Sir, but I waa. 

merely quoting them as instances. 

Kr. President: Hut the Honourable Member wus making his instances. 
his main arguments. That is what I objected to. 

Jlr. A. BaDg .... ami Iyengar: Therefore.' Sir, I ~ ~  it is high 
time that the contracts which these CompaD1es entered mto with the Gov-
ernment for their working should be brought under the scnltiny and control 
of this Legislature. -
There is only one other point which I think is ~lpor  and which has 

been only indirectly referred to by mv Honourable friend, Mr. Ramachandra 
Rae. That is, the emploJmt·nt of the staff on these railways .. We are all 
for Indianisation in tlie railway as in other services; but there IS one more 
question which I think also affects the ~s o  of the staff, namely.' the pro-
vision of a living wage for JDany of the rallway employees on the lmes. On 
that matter 1 think it is the dutv of this House and of the Government. 
as responsible to this House, to ~ee that railway employees-especially in 
the menial and subordinate staff-get a living. wage. There have been 
anv number of complaints and those complaints will not be answered merely 
byV-saying that if wages are increased profits will go dO\\'n, because ~e s 
ought to be devised for seeing that the railways are worked effiCiently. 
After all cheap labour is dear labour, and I therefore plead, on account of 
the necessity of providing a living wage also, that this Hous£> should obtain. 
control oyer the contracts entered into wi.th the railway companie!;. 

The Honourable Kr. A. C. Ohatterjee (Industries Member): So far as 
I could judge from the speech of my Honnurable friend, Mr. :Hamachandra 
Rao, his main object in moving this Resolution was to secure better control 
by Government over the working of company xa.ilways. He also incidentally 
referred to the question of the provision of suitable training Jor Indians in 
the Tarions mail services; but the tenDs of his Resolution are cast so wide 
that it seems to me that his main object, although he has succeeded in 
cloaking it very well, is really an indirect attempt to make the Executive 
responsible to this Legislature. 
Diwan Bahadur 1I. Ramachandra Bao: Not at all indirect-it i8 my 

direct object. 

The JlonourableJlr. A. O. Ohatterl .. : Well, Sir, I am glad to have 
that assurance. I was frightened when I saw the tenDs of the Uesolution. 
I would much rather welcome the frontal attacks that have been made by 
my Honourable friend opposite (Diwan Bahadur T. Rangachariar) and by 
my Honourable friend here (Pandit Motilal Nehru) on the present constitu-
tional system. But, Sir, if I may for a moment divest myself of my official 
character and speak as an Indian, I deprecate these attempts to paralvse 
the Executive. These attempts will merely recoil on us when the desh-ed 
goal of Swaraj is achieved. My Honourable friend has, in support of his 
arguments, merely quoted the precedent of the British House of Commons . 
. I adniit that the precedent does exist, but there are as you, Sir, are aware 
historical re.asons for it, . and sIs,<> I. think it must be p e ~ .to everybody 
that the exIstence of thIS practIce 1D England has been cntlcised on the 
ground of economy by many competent observers. I feel certain that the 
practice does not obtain in IIny other country. I am not a constitutional 
lawyer but I am emboldened to make this statement because my Honourable 
friend has not quoted a similar instance in the con&titutional practice of .BUY 
other country. ., 
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The real effect of my Honourable friend's proposal will be that a large 
number of contracts will have to be placed before the' Assembly and the 
Council of State before effect can be given to them. The Honourable the 
Mover of the amendment has cast his net even vrider. If his amendment 
is carried, I fear that every broadcasting licence which we may issue in 
future, when broadcasting comes into fashion in this country, will have 
to be laid before the two Houses. Incidentally, Sir, I wish to congratulate 
mv Honourable friend Mr. Joshi on the accession tr the ranks of I.about" 
members -in this Assembly of my Honourable mend the Khan Bahadur, 
III though I confess that I have not quite followed how Indian capitalists 
are responsible in their methods of aggrandisement against Indian labour 
for the pitiable condition of the Chittagong dockyards. I sh()Uld at the 
s!UIle time like to refer to the question raised by my Honourable mend, 
lfr. Rangaswami Iyengar, with regard to the securing of a living wage. 
'fhat, Sir, is a very big question, and I do not think my Honourable 
friend will secure his object by merely enforcing living wages in the case 
of employet's of company worked railways. He will have t-o tackle thc 
I,roblem in a much bigger manner. Wages are paid io workers not only 
12 N by company railways, but also by o e~ of mills and factorjcl' 

tlOll". in Bombay and elsewhere. I shall welcome any efforts in that 
.Jlrection on the part of my Honourable frieJid opposite. 

Sir, . there are many practical difficulties in the proposal which has 
l;f'en put forward before the House by my friend opposite. He has not 
attempted to discuss them. I should just like to mention them very 
briefly. Is a contract to remain in abeyance while the House is not iu 
sf'SSion? Suppose we enter into a contract in the month of April. It is 
110t to be given effect to, I understand, until in the September session the 
.-\ssembly Rnd the Council of State pass a Resolution on the subject. Then 
BlKain how are the negotiations to be conducted? The other side will 
a.iways tell us " Oh, well, we do not know whether these negotiations will 
(ver mature; you may enter into a contract. but ~ o r principal, the 
1.egislative Assembly and the Council of State. nUlY not agree; wl! must 
cover ourselves against the risk and we will have to charge you a very 
I!,uch higher rate than we would other\vise do. to 

Jrr. K. A • .Jbmah (Bombay City: Muhanlmadan Urban): On a point 
of order, Sir. The Honourable Member said that there W8!> no precedent; 
may I point out that  that is not so in England and thftt t!l('l'l' i!; n prect.:-
dent there. 

Kr. Pnalde-.t: That is not a point of order. 

"lb.e J[OD01l1'&ble Kr. A.. O. Oh&Uerjee: I think, Sir, I ndmitted that 
the practice did exist in England in this particular ~ s  and in no other. 
1 W88 going on to say that there were many practical difficulties in carrymg 
cut the recommendation embodied in the Resolutiol'. I mentioned that 
'\ particular company may object when l~ tell them that the proposnl 
will have to be finally sanctioned by the Legislative Assembly and tIl£" 
Council of State; they will naturally have toO cover themselves against the 
risk of the proposal falling through. Just imagine an opposite instanm'. 
Supposing, when we are conducting negotiations ,,;th a companY, t.h(· 
management or board of directors of that o p ~  tell us that the proposals 
will have to be submitted to a meeting of shareholders. Is it. contended for a 
mOment that Government would . agree to any such condition? 'l'hen 
.m imagine a CRBe where we have caUed for tenden; and we have received 
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a very large number of tende1'8. Are all those tenders to be discloSed and 
disoussed in t.his Assembly where the proceedings are open to everybody"! 
~ e  ~  is the consent of both Houses to be obtained? -According to 
the t.erms of the Resolution, a Resolution of the Indian Legislature is 
1 ecessary. t:;upposing there is a dUJerence betwel'll the Council of St&tc 
.... nd the Assembly, what is going to happen then? 

DiwZll Bahadur T. Bangachariar (MadrlllO City; Non-Mul.lIuDlnadan 
Urban): How do they manage it in England, please, may I know? 

The Hono!1rable Hr. A. C. OhatterJee: It it; only laid before \ihe House 
of Commons. Then, Sir, I ~ to rt;fer to another point. Instances in 
\\" hich very large contracts are entered into are Hot very ~  My 
Honourable friend has referred to the case of o pll~ worked railway.s. 
This particular instance will be discussed by my Honourable colleague the 
Commerce Member. But, coming to. the second part of his Uesolutiou, 
1 may mention that the carriage of mails between England lmd Europe 
!s at present arranged by the British Post Office. ~ the Honourable 
gentleman, the Mover of the Resolution, mentioned, it is uauaHy the 
country of origin which arranges for the carriage of mails. So all mails 
that come from England to India have to be arranged for by the British 
Post Office. It is true that we could make separate arrangements· for the 
mails from India to England. Reoently, I have had 11 very c;areful inquiry 
made into the matter and I have satisfied myself that the arrangementK 
by which we entrust the carriage of our mails from India to Europe to 

-1he Britis4 Post Office mean a very considerable sa.ving to the Indian 
exchequer. In any case the preaen' arrangement will continuo till 1929. 
'lhe only other instance where we make any la.rge or important contract.. 
!or the carriage of mails is with regard to the c08stal services. 'I'hat case 
is now under the consideration of Government and the circumstances are 
such that Government have decided io place the matter before the Stand-
ing FiIiance Committee of this House for their advice. 

Then we come to wireless. As regards wireless the Honourable gentltl-
man asked me a few questions. I think I explained in answer to varioua 
mterpellations that we have not given any contract to any company. All 
~  we have hitherto done is t.hat we. l~ published terms in accordance 
with which licenses will be given .. We have not yet reoeived aJ,ly fomud 
<lpplications for such licenses. Those *enns have been published. TheJ 
were in a wily communicated to the House mOl1l than a year. ago. There 
has been no criticism so far; there has been ample opportuntty to the House 
10 criticise the proposals that have' been made by Government. Ever)" care 
has been taken to protect Indian interests. when any license will be given 
tor wirele,;s, and I shall welcome any suggestions with regard to this 
matter from ~ e ers of this Assembly. 

As regard!:; telephone companies, there are,. so fllr Ill; I can recollect, 
only three companies to which licenses have been given and those licenses 
r,re still to run for 8oJlother twenty years. The terms of those liC8llBelh I 
gave to the House in answer to an interpellation a few days ago. So that 
my Honourable friend's proposal will not affect telephone companies, will 
not affect wireless, will not affect the P. and O. for another two or thrclI 
years; and. as regards the' British India Company's contracts for the C088t&t 
services, I have already indica.ted that ~e matter is . at present under COJko 

er ~o  and that. we. are. $eeki.ng tb,e. advice ~ the Staod.U,Jg ~lle 
CommIttee. . '. 
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1 need not go into the numeroua contracts which will come under the 
,purview of the Resolution if the Honourable Khan Bahadur's amenciment 
IS acgepted. I really do not think it is conceivable that Government could 
Fossibly lay before this House every possible kind of cont.ract which doe8 
uot create any charge, but which on the other hand brings profit to Govern-
ment, for sanction of the Assembly before the contracts are entered into. 
'rhc position, I submit, Sir, is inconceivable .. I have already said that we 
are placing one of these cases before the Standing }<'inance Committee for 
its advice. It will appear, therefore, that, where Government consider 
that it is in t,he public interest that they should consult a Committee of 
tbe Assembly, they will do so. But I cannot possibly give any under-
taking or any guarantee that this will be a regular practice or that this 
I ractico will be adopted in every casco Finally, Sir, I wish to appeal to 
the House again to consider whether it is right in trying to paralyse th£> 
Executive in the manner which is s e ~ e  or which woQld be the effect 
of this Resolution . 
• 
lIr. O. Duralswami AiyaDJR (Madras oeded districts and Chittoor: 

Non-Muhallulladan .Rural): Sir, after bearing the Honourabltl Mr. Chatter-
]t'o's speech about the observations made by the two Honourable Members 
who proposed the Resolution and the amencbbent, I anl inclined to say a 
few words. The Honourable Member said that once you make the Exe-
cutive of the present day responsible to the Legislature it may Ieeoil on 
\IS when we get Swaraj. Sir, I am prepared to say, even at this moment. 
Swaraj or no Swaraj, that the Executive muat always be responsible to 
the Legislature. Whether it is a brown bureaucnwy or a white bureaucracy 
it is equally unwelcome so long as it does not hold itself responsible to 
tile Legislature. Therefore, Sir, I am not at all afraid of the threat that 
if this principle is adopted now, it will recoil on u.'.; when we get Swaraj. 

Now, Sir, with ref{!rence to the suggestion that it may often become 
difficult for us to settle these contracts when the House is not in session, 
i'Jat is a difficulty which I also anticipated when I first read the BesolutiOD, 
(f my Honourable friend Diwan Bahadur HamachHdldra Rao as well 88 the 
fdnendment. It also seems to me to be a real difficulty. and I think some 
way muat be found out-between the Honourable Mr. Chatterjee lind the 
Honourable the Movt'r!; of l~ Resolution and Rmendment. It seemR to me 
that to submIt all such contracts OIl l~ r  OCClllliOll to II. large Assembly like 
this may cauae necessarily some inconvenience. Vole feel this even in the 
management of our contracts in small bodie>l like the local bodies, the 
Municipalities and so on. When the chairmlUl enters into contracts and 
when they Kre submitted to the inUllicipal c()uncil, ever. then we feel the 
diffioulty of the municipal· counci1101'11 sitting at a t>itting and going into 
the details of all these contracts. For this purpose, I thought that I 
might suggest an amendment by which a Joint Oommittee of the Legis-
lature, three elected'Members of this Assemblv lldd ~ o from the Council 
of State, may be elected every year 8S a Joint· Committee to settle and go 
through these contracts and also to countersign these contracts when th8J' 
nre entered 1kinto between the Government and the various Companies. 
That I thought would be a feasible procedure. but as I felt that I waa 
too late in proposing anam6fJlment, I did· not bring it forward as . an 
:unendment. 

Then, Sir, the Hon()urabltl Mr .. CtllA,tterjt::6 referred in one breath to 
-difficulties being frequently explq;enoed' in this direction and iii' another 
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t.reatb said that such occasions are "ery ra.re. 1 do not see how thel'c 
will be a difficulty in referring these questions to a Committ-ee ot the 
I.egislature .  .  .  . 

The Honourable JIr . .A.. C. Ohat&erjee: May I explain, Sir? I said 
that the larger contracts are not many, but there \\ill be quite a large 
I:umber of small cases if the Honourable Member's proposal embodied in 
~e amendment was given effect to. 

Kr. C. Duriiswami .Aiyangar: When once, Sir, a principle is accepted 
that all such contracts, be they large 01" be they small, should be also 
. coder the superintendence or under the advice of the Assembly 01" its 
representatives, I think we must adopt one nlle and not adopt. different 
lules for different purposes. It may often lead to difficulties as to finding 
out which is a large contract and which is a small contract. 

• Now, Sir, so far as the question of the amendment moved to this 
Resolution is concerned, the Honourable Mr. Chafterjee said that in CRse" 
in which no public charge is involved. it is only a question of profit, and 
no references to the Legislature would be found necessary. I think, Sir, 
even in such cases it is absolutely necessary that the Legislature or a 
o ll ~ee of the Legislature should be consulted for the reason that even 
in fixing the persons to be selected for the contracts some amount of dis-
oretion and some amount of scrutiny may have to be exercised, so that we 
may not be open to the charge of personal nepot.ism in regard to particular 
companies. In theBe circumstances, Sir, I wish strongly to urge on the 
.Assembly to accept the amendment which is in larger tenns than the 
;,roposition, and. if it is open to me to propose an amendment, I would 
suggest that all contracts be referred to a Committee to be elected of threl' 
Members of this Assembl:-' and two of the Council of StRte to go into this 
~ es o  of contracts. 

Kr ••• .A.. 1iDDah.: Sir, the Honourable Member in charge said that 
this will paralyse the Government Ilnd that he was not a constitutional 
lawyer, but he raised various difficulties which would paralyse the (lov-
erument. Now, Sir, in the first place; I hllvl\ not heard & single word· 
from the Honourable Member as to how many contracts are· likely to be 
entered into of the nature whieh are covered by t.his Uesolution, leave alone 
the amendment. . 

'fhe Honourable llr . .A.. C. Chatterjee: I mentioned them. 

Kr. •. .A.. liDDah: How many contracts are the Government likely to· 
enter into of the nature mentioned in tliiR Uesolution? There is some 
misconception, it seems, in thiR House on the part of some Honourable 
:Members that there will be a number of contracts which the Government 
will be entering into every week or every mont-h. Nothing of the kind. I 
win read out the purport of this Resolution: 

.. This .Aaaembly recommends to the Governor GeBerai in Council that in all contractl-
erlending over a period of years and creating a public charge, actual or prospective, 
tIIltered into between the Govemment and CO!Dl'anies with an English or Indian 
cIomicile "-(lOT wlaatl')-" for t.he working of State Railwaya or for the CODveyauce· 
ef mails by _ or for the purpose of ielegraphic or 'Wirele .. communications." 

'!he KOD01Ilable 1Ir . .A.. O. Chatterjee: Please read the amendment. 
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1Ir .•. A. liDnah: I do not 'deal with the ameDdmeDt at all, I am 
opposed to it. I think it will certainly paralyse the GovermheDt. There-
fore, let. us keep to the Resolution. I submit, Sir, that the Resolution 
deals with coDtracts of a peculiar character, namely, of a very serious· 
character, Damely further, contracts which will exteDd over years, and I 
ask the HODourable Member what is the difficulty in placing these OOD-
tracts before this House? There is a clear precedent which is followed in 
the House of Commons and I will read it to him. 

The Honourable 1Ir. A. 0: Chatterjee: It has already been read. 
1Ir .•. A. liDnah: The Hdtlourable Member says it has already been 

read. But he asked supposing this House is Dot sittiDg, what will happeD? 
May I tell him that? 'I'his iii what happens if the House is Dot sitting: 

.. Every such contract when executed shall forthwith, if Parliament be then. 
Bitting, or if Parliament be not then sitting, within 14 days after it 888eD1bles, be laid 
upon the table of the House accompanied by a .Minute of the Lords of the 'freasury." 

This is what will happen. If this Assembly is not in session, the HODOur-
able Member wiII place it on the table within fourteen days after it 
assembles. Then he said he would be paralysed. Why will he be paralys-
ed? This Assembly at least sits during the months of JaDuary, February 
alid March. We have got three mODths, and'this Assembly also Donnally 
meets in September. Sir, if the Government is going to enter iDto such 
serious engagement.s as these contracts, what difficulty is there to time 
themselves in such a way IlS to place these contracts before this House?' 
What is the difficulty? It is only an excuse, it is the same old story; ~ 
the ExecutiVC' does not wish to stand Ule searehlight of this House in eDter-
iDg into engagemeDts of 1\ serious character-I say there is absolutely DO' 
justification. Tht' Honourable ~fe l er has made out no ('ase whatsoever. 
and. therefOl·e. Sir, I support this Resolution. 

The Honourable Sir Oharles InDe:cs (Commerce Member): Sir, I should 
like first to refer to II r<'mark by Mr. Dl.1raiswami Aiyangar. Mr. Durai-
swami Aiyangar said that hE" would not accept the positioD taken up by 
my Honourable colleague, ~  Chatterjee, because it was his view and it 
was the view of this House that e~ e e must be resp:msihle to the 
Legislature. It seems to me, Sir, t.hat there is a certain 8l1lount of con-
fusion of thought in t.hat remark by my Honourable friend. It is perfectly 
true that. an Executive mURt always be responsible to some Legislature or' 
other. But, Sir, it is equally true that in every properl~  arranged COD-
stitution there are clearly defined spheres for the action of the Executive 
and the action of the Legislature. It is perfectly tnle, as Mr. JiDnah and 
other speakers have pointed out, that in this matter of mail contracts there' 
is a precooeDt set up in the British Parli8l1lent. But Mr. Chatterjee point-
ed out that that precedent was, as far as we kno\\', a single precedent and 
we thiDk i* is 11 bad precedent. I take my stand upon one of the leading 
eXpoDeDts of Parliamentary practice and Parliamentary law ill the world. 
I refer to Sir Courtney lIbert. I hope the House ",ill allmy nH' to read a 
sentence fronWtis book ., Parliament": 

.. It must be repeated that Parliament does not. govern and is o~ intended to· 
govern. A st·rong Executive Government. tempered and controlled by constant, vigilant,· 
and representative criticism, is the ideal at which p.,liamentary institutions aim." 

That, Sir, seems to me to be an accurate statement of the case and the' 
oDly difference between the Hottse aDd ourselves iD this matter is that we 
do n.ot ~ to set up bad prec8cieDts. I quite see the dit1iculty in which 
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the House is. In particular I se'e it in regard to my own subject, namely, 
l ~ s  I quite see that the House will say: .. we have expressed a. 

very strong vil'w in favour of State management and what we are afraid 
of is that. in this transition period you on your own may tie this House 
down for 30 01' 40 years to a contract with a company." I quite see that 
difficulty and I will deal with it later. In the meantime I should just like 
to refer briefly to ~fr  Hamachandra Hao's speech. He opened up, Sir, Ii 
very fascinating subject, the subject of State ver8U8 Company management. 
He repeated all the old arguments in fsviUl' of Staje mllDagement. But, 
Sir, I do not propose to follow ~ We discussed that question in the 
fullest possible det:\ilQlis time last yoar. He then, Sir, made li18ny com-
plaints against the South Indian RailwllY. Here again I do not propose to 
follow the Honouruble Member. But the fuct ~ thnt, as regards the South 
Indian Hailway, we are bound by a contract which docs not expire till 
1945. It does not seem to me,. therdore, Sir, that it would ser ~ any 
useful purpose if we went into the merits or demerits of that contract. 

Then, Sir, let me just make a passing remark in regard to my friend, 
Mr. Rangaswami Iyengar's speech. :\lr. Ihngaswumi Iyengar stated that 
because of the contract with the South Indian Railway, railway develop-
ment in Southern India had "been hampered; and he went on to make many 
COmlJJaints of friction between the Disti'ict Board Railways and the 
parent line. As regard.s railway development in Southern India the diffi-
culty always has been not so much 011(' of the contract with the South 
" Indian Raiiway but the question of finallce; lUld 1 hOpt', Sir, thut in a very 
wort peri:,d of time the GovernnlCnt will be able to make an announce-
ment to show that those difficulties are in a fair wav to be oVercome and 
,1hat we hope BOOn to be able to embark upon u very real programme of 
railway development in Southern India. Let rue add that Mr. IlaI1ga-
swami Iyengar's statement about the friction between District Board 
Railways and the parent line did not impress me in any way as criticisms 
of the actual contract between ourselves und tht, South Indian Railway. 
They do impress me ill this way, nanlely, that they bear out most fully 
what the Acworth Conunittee said in"'paragraph 177 and following of their 
report about branch lines and feeder lines. I am sure that my friend, Sir 
Purshotamdas Thakurdas will have listened to Mr. Rangaswami Iyengar 
with great pleasure Imd will agree with me that all he said in this respect 
was a confinnntion of the Acworth Committee's remarks about branch 
lines and feeder linm;. It is a condemnation of the whole system of 
branch and feeder lines more than a condemnation of the South J ndian 
Railway contract. 

Now, Sir, let me come back to the subject of railways. What 'Wr 
Ramachandra Rao asks is that, before we enter into any contract with a 
-company for the leaRing of a State line, we should insert in that contract 
a clause which will make that contract inoperative unless and -until it hns 
been ratified by this AssembJy. It is perfectly true, as Mr. Jinnah Maid, 
that there are not many contracts of this kind, for I take it ijaat Mr. llama-
chandra Roo is not referring to small contracts relating to e:nensiomi which 
for administrative reasons we have to hand over to the parent line for 
. working. What he if! referring to. I take it, are two classes of cases. The 
first is the case of our existing State lines. The existing contracts will fall 
in at certain dates' and it will then havl'l to be considered wheth"'r we 
should take those railways over under State management or whether we 
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should hand them over to companies for management. I take it that 
Mr. Hamachandra Raa in that Lase wishes the HQuse to lay down 8 rule 
that. when wo enter into any contracts with companies for these State 
managed lines, we should insert tliis clause in the contract. Now. Sir, a 
list of those lines is given on page 64 of the Acworth Committee's Report. 
The first contract to fall in ill that of the Burma Railway. The existing 
contract does not tenninate till 1928. The s~  Bengal Railway con-
trazt does not terminate till 1981, and the contracts of the remaining four 
Railways terminate at later datell extending right up to 1950.' Now. Sir, 
here is a book from the library, .. The History of Indian Railways." FuH 
details of these contracts are given for every one of these Railways, and ill 
this book. it is f l ~ e  exactly when the existing contracts terminate and 
exactly what period of o l~ the Government have to give if we 'Propose 
to terminate thosl' contracts. Let me take the Burma Railways. As I 
have said. the cont·ract expires in 1928 and by the terms of the cO"ltract 
we are required to give one year's notice if we are going to terminate thS 
contract. That is to say. thisqucst,ion will become really urgent in Ul"2', 
and that fact will b{' known to Members of this Assembly. Now, I sug-
gest to Mr. Ramachandra Hao that the main point that he has in de",-
would bE' met if some Member of this HousE'. all :pro Gour did in regm:d 
to the East Indian and Greut Indian PeninspJa, moves a Resolution some 
time in 1926 or 1927 to the effect that, when the contract with the Bunna 
RailwayI'! expires. the railway be taken over under State management.. In 
that way the whole question will be brought up before this House and, Sir, 
I do not know, nohody knows, what t.he verdict of the House will be iJl 
19'27. All I know about the Oovenunel1t Member of that day is that it will 
not be myself. but I am perfectly!;ure that whoever the Government 
Member may be in charge of Hailways. hl' will' attach the r ~ es  possiblt· 
weight to any Resolution which may be adopted by this House in reglip"d to 
the future management of the RUl1-118 Railways. And that reply is also 
with reference to all the other railwa:o's meution('d on this page M of thl' 
Acworth Committee's Report. I Rubmit. Sir, that the House in that ~  

will have the fullest opportunity of bringing to bear upon Government it;; 
viewg in regard to the future managemC'nt of those railways, whatever thosl' 
viewj may be. and in those circumstances it would be wrong for this House 
to iuRist or to pass a Resolution saying that we should insert this clause ill 
whatever contract we may enter into. Mr. Jinnah says that it would 
not paralyse the Government to insl'rt that clause. Sir. I join issue at 
once with Mr. JinnBh. It would paralyse the Government. It will not 
paralYF:e us in all the brauches of OUI' administration, but I think it would 

~ it perfectly impossible for us to cnter into any negotiations of an:' 
kind with any private company if such a clause were iD&erted. Mr. Jinnal! 
must know, being a business man. that negotiations of that kind are very 
lengthy. and a very difficult business; you have got to work out exactly on 
whali terms you can take over 1\ railway from Government; you have got to 
,approach financial groups, financial h011ses. and they will not undertake that 
WOrK if they think. that. at the end. all their work would go for nothing 
because their proposals arc liable to be turned down by this Rouse. possibly 
not fo~ business reasons. Then, Sir, let me como to the last cas(', and 
this, I admit. is a difficult case. Mr. Bamachandra Rao pointed out that 
we had Q debate on State versus Company'management this time last 
year. I moved an amendment which I may say was not accepted by the 
House in regard to these two railways, The whole object of that amend 
ment, 88 I explained most carefully in my f'lpeech" was to ensuft> th:\t 
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,Gov('rnment might have the door open for negotiations with a real genuinE' 
private company for one or other of these railways. That amendment 
'was not accepted. The, House passed the Resolution that the two Railways 
should be taken over under State management. We have been busy 
making arrangements with the present companies for taking those two rail-
ways under our own management, and the House will no doubt want to know 
what I have done, in regard to my amendment. Well, I have done nothing 
as regards these negotiations; I say quite fr l ~  I have done nothing; 
being very busy with other matters, we have not opened any formal nego-
tiations of any sort. BIlt I want to say this; if I do enter into any nego-
tiations of that sort, this House may take it from me that I will not do 
anything to commit the people of India to a contract with the East Indian 
Railway or the G. I. P. Railway without taking the Central .Advisory 
. Council most fully into our confidence; and I hope they "ill accept that as 
a reasonable solution of what I admit to be a difficult problem. I hav.! 
,explalDed, I have tried to explain, the reasons why we do not want t.!' 
accept a Resolution that this particular clause should be entered in the 
contract, but in this particular case I have said that I will try to meet the 
House as far as I can by giving them a promise that, if we do go on witb 
these negotiations, I will not commit tbe House to a contract of tbis kind 
without taking the Central Advisory Council most fully into our confidence. 

Pandit JIadan  JIohan JIala9iya (Alluhabad and Jhansi Divisions: Non-
~  Rural): Sir, I offer my Rtrong support to the Resolution 
which has been moved by my friend, Mr. Ramachandra Roo. I have listened 
to the two speeches of tbe Honourable Members for Commerce and for In-
dustries, but I feel a little more perplexed as to why there sbould be such a 
difference of attitude between the non-official and official Members in thh 
Assembly. BotIi the Honourable Members have endeavoured to persuade 
us of the unwisdom of the course recommended in the Resolution. On the 
other hand, we, sitting on the non-official side, do not see that any such 
.difficulty as they have pointed out is likely to arise if this proposal is 
llccepted. Tl1e Honourai}le Mr. Chatterjee told us that there would be 
great difficulties in having the detnils of such contracts laid before this 
House, and that business firms would not be willing to come forward often 
to enter into a contract with the Government if they knew that the matter 
would have to be confirmed by this House. The Honourable Sir Charles 
Innes repeats the same arguments and says that there may be Companies 
unwilling to enter into negotistions if this proposed rule is laid down. Now, 
Sir, we have been told that in the House of Commons. which is considered 
to be the wisest of Parliaments existing at present there is such a rule. 
that in the House of Commons this rule has existed for"s long time, and 
every Member is by this time aware that provision is made with regard 
to contracts relating to the carrying of mails, that the contract shall not 
'be binding unless it has been approved of by a ResolutioD of the House. 
The language of the Resolution seems to me to have been taken from this 
rule of the House. ,The rule runs: 
.. In ail o r~ s extending over a period of yeal'S and creating a p l~ charge. 

actual or prospect.lve, entered into by the GO"ernment for t.he conveyance of maile bv 
:;ea or for the purpose of telegraphic communications beyond the sea. there should hi! 
insert.ed a condition that the contract shall not hI' binding until it has been approved of 
by a Resolution of the House." 

'I cannot imagine any possible circumstances which can diBerentiate 
:ft contr[lct f'ntered into by the (foyernmt'nt of Indhl with a company for 
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the carrying of mails by sea from a CO!ltract enter cd into by the British 
Government with any such company. The Honourable Sir Charles Innes 
referred to an admirable writer on the question of the sphercs of the Legis· 
lature and of the Executive Government under the l>arliamentary system. 
r think we all recognize those sp ~res  We do not want to enter into a 
discussion regarding the details of every act of the Executive Government 
before it is carried out, but cannot my friend see the principle which under-
lies this Uesolution? Can he not make a distinction between contmc'tll 
other than thOSe mentioned in the Resolution and those mentioned 
there? What does the Resolution' deal with? What arC:' the 
classes of contracts it deals with ?-"the working of State ra!l-
ways and the conveyance of mails by sea or for the purpose of telegraphic 
or wireless communications." Do Dot contracts of this nature stand on 
a footing which is entirely different from other contracts? In the matter 
of the working of State rllilways the public is deeply interested; every 
,detail which may bc entered in an agreement "ith a company for the 
management of railways, for the working of railways, is a matter in which 
the public is deeply interested. As the TJUblic is interested in it, and as 
it is essential that a contract should be entered into after the greatest care 
has been exercised, this clause of the contracts has been picked out from 
the rest of the contracts and is sought to be brought under the rule, ~ er 

the wise rule which has been proposed in this Resolution. A contract 
which the Government may enter into with " railway company affects the 
interests, affects the comfort and discomfort of a vast number of people 
in this country; that is inevitable. It is therefore that a contract like that 
requires to be entered into after the great<'St care and deliberation; and 
I am sure the Honourable Members on the Government Benches will agree 
that, if a clause like what is proposed is inserted in an agreement, the 
Honourable Members will devote extra care to see that the contract is such 
as will commend itself to the general public, and the Companies will devote 
extra care to propose such terms as are likely to be acceptable to· the 
,general public. Both the parties to the contract, entering into th£' 
contract directly, one on behalf of the people and the other on behalf 
of the private Companies, will be much more careful in pro-
posing terms and in settling details than they are likely to be if tho 
'matter is to be settled by the Honourable Member for Commerce, may be 
with approval of the Executive Council, 8S regards the broad principleS 
"Of the details, or may be without it. But when they know that the matter 
has to be placed before the Assembly, I am sure every party concerned 
will exercise much greater care. Now, Sir, it was objected that n Company 
might not wish to place the details of the proposed contrnct before a 
House like this. I should say to the Company, •• go away, we do not 
want your offer; we do not want to enter into 3 o~ r  with you." There 
will be other Companies coming forward to do the same. 

So also with regard to the carrying of mails by sea and by nir. as t-he 
amendment proposes. ThOBe. are matters in which the public nre deeply 
interested. Those are matters which do not tako place every day. ,As 
my Honourable friend Mr. Jinnah has pointed out, contracts of the nature 
-contemplated in the Resolution have to be entered into onI.\" o ll o ll~

~  the Honourable Sir Charles Innes himself has told llS that thev should 
be given time. If this Resolution is Ilooopted hy this House to·day. 
Govel'D:tlleint will have sufficient notioe. They will know that, whenever 
they have to enter into negotiations for the renewal of R contract for the 
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~r  of any State ruilway, they will have to prepAre e ~ e  for· 
submitting t.he proposuls to this HOIl"'!! or to the RUCCP!!Sors o~ tins. House. 
They will haw ample time to do so and every o p ~  whIch wishes to 

~r into RnJ neg:otintion for such o ~r s will lun'£' ample time to dp so. 

I do not see thnt. there clLn be any pl,actical difficulty in giving effecl 
to this Resolution. On the other hand, wt' know tllC past history of thf' 
""orking  of Indian State Railways iD this country. of the construction of 
the many railways nnel of the working 01 many ruilv:ays. EnonnouR SUDIS 
have been lost in the construetion and in the. working of the railways which 
should not have been lost and the" would not hnve heen lost if contractfl 
had been enterro into after having been laid before nn Assembly of thl' 
elected representatives of the people. I do not W:lnt t.o JfO into the detnik 
It will serve no profitable  purpose. But now that there is a representath'E' 
Assembly in existence and now that, the Government have declared that 
their object. is to introduce responsible government Rnd to make the-
Executive willy-nilly, to·day or to-morrow, respDDsibk to the IAlgislRturc, 
Government ought willingly to accept the Resolution. They ought to 
welcome the Resolution and show that they are alive to th£' 
new situation. By doing so they will enha"nce their reput.ntion 
for \'\-isdom in the eyes of the Members of this Assembly and in the eyes 
of the general public. On the other hand, if ~ e  tenaciously fight against 
a Resolution for which there is a precedent in existence in the House of 
Commons and which commends itself to .the C()mmon sense of the ordinary 
man in the street, t.hey will bp pla.cing themselves more than ('ver in 
opposition to the popular wishes; and they will in one se l~e no doubt be 
doing us a help in showing that an irresponsible el:ecutivl' Rnd a House 
containing an electec1 majority cannot long exist toget,hel'. 

Sir Purshotamdas Thalmrdas (Indian Merchllllts' l ~~r and Buresu: 
Indian Commerce): Sr, I rise to support the main Resolution before the 
House and I hope that the Hr-,no.!lrable the Mover of the amendment will 
withdraw his amendment. I do not t,hink that the amendment v..ill stand 
much examination in the light of wh3t has been said by the Honourable 
Members on the benches opposite, but at ~e same time, Sir, I very strongly 
feel that the Resolution is one which stands absolutelv unscathed in 
spite of all that we have heard from the benches opposite': At this stage 
I do not propose to go into the quest.ion of whether the postal subsidy as 
fixed at present by my Honourable frienrI opposite with His Majesty's 
Government is in order or not; nor would, I am sure, the House like mf' 
to discuss the question of the varionsrailwav contracts in spit(' of the 
invitation extended to me by my Honourable friend opposite. I wish. 
therefore, Sir, to restrict myself to the main principle underlying thp. 
Resolution moved by the HonourllbJe Diwnn Rahailur, and I hope thnt 
before I conelude 1 may be able to show to the Rouse tha.t the Resolution 
is one to which no exception should have been t.aken; but which ileservcl'l 
the fullest approval of this House. The Honourable Member from Madras 
mentioned the question of how the renewal of the ('ontract for the South 
~  Railway was done by the Seeretary of Stat", in London over thE' 

heads not only of the Government of :!\Iadr8s but also, I understand over 
the heads of the. Government of India: I .wish to add an example of 
another nature wblch I hope we bllve /lvOlded lD good time. I am referring, 
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Sir, to the Indian Retrenchment Committee's Report under the heading 
Indo-European Telegraph ep r ~  where the Committee sa1: 

.. Considerable difficult.y must mevitably be experienced in t.he administration 4UId 
control of this undertaking by a Government Department either in England w India.-
and, if it. can be disposed of on favourable terms, we are of the opinion that the-
proceeds could be more usefully employed in meetmg t.he many urgent. needs for 
product.ive capital expenditure in India." . 

With that opinion of the Committee I had the misfortune to dissent and 
my dissenting note begins ~  

II The capitalsuok in t.his Department is shown to be Bs. 1,78 lakhs in 193)..21." 

and I conclude my minute with this: 

.. M1 colleagues recommend an examination of the pombility of selling this CODcerD 
to a British Company. I cannot agree with them. I am not aware if the circumstances. 
under which the telegraph lines under this Department. were laid at the expense of the 
Government of India, have changed 10 as to warrant the iciea of semng same or of 
leasing them to a British Company. The Standing Finance Committee of the LeJrisla-
ture in India would be the proper party to examine the circumst.ances and find out 
whether it is advisable or necessary to sell or lease a Department, which is remunerati'Ye-
to the Government of India." 

Having said that, Sir, as a minute of dissent, on the Retrenchmeni 
Committee's Report, none will be surprised by the very strong support 
that I propoSd to give to my Honourable friend's Resolution. I do noi 
wish to dilate upon the Indo-European Telegraph Department and my 
views on it, because I do not think the House at this stage wishes to have 
any further instances 8S to some actll of omission and commission in tho;, 
p ~  which prove the necessity of this Resolution. But I wish, Sir, to. 
refer to one or two points that have come out in the course of the debate. 
The Honourable Sir Charles Innes said that  that very good and very 
useful rule in the British Parliament was n'lt approved by some grenter 
authority that he mentioned. That the rule was there in ~l  and was 
good enough for the British Parliament is undisputed. There mny be 
same' who think that it is not necessary now or it is not in keeping 
with the dignity of the British House of Commons. I contend, Sir, that 
in the half-hearted privileges, half-hearted rights, that we have got here, 
for us, the representatives of the tax-payers as against the Executive, 
this rule is certainly very desirable. is certainly very neeessary. But 
the executJive themselves would do very well and inspire greater confidence 
in the public and in this side of the House if they looked upon th;s Reso-
lution, if passed by this House, as a convention. For, Sir, there 
is no parallel between the powers enjoyed by the o off l~ 

in the British Parliament and those enjoyed by us in this House. 
There is no doubt that there, if thf\ opposition to the Government pass 
fl Resolution, the Executive have qnt to clear out ·and the Government 
comes to an end Rnd sOL1ebody plso comes into prwer. HE-re, we may 
talk, but the criticised contract stands, and the personnel of the Executive 
stands. In the light of this I was lIurpri!led at my Honourable friend Mr. 
Chatterjee sayin£{ that a Resolution like this would paralyse the e e~ 

I should have thoul:!'ht that he would have looked un.Jn this Resolution a.q 
exactly the ri£{ht thing to prevent paralysis of the Executive, t'l prevent 
any sort of future difficulty. any sort of heart-buming Ilmongst anyhony-the 
criticisms which we non-officials must level aRainllt disapproved contracl.s. 
I should hR.va thought that tbis would he looked upon as a right step 
suggested for the purpose of inviting critioism, if· any, when a contraot 

o 
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[Sir Purshotamdas 'l'hakurdas.] 
of such a nature is put before the House; somebody on the non-official side 
can then get up and point out if some special point is overlooked. Instead 
. ()f aiming at paralysing the Executive, I think it is the ('ne thing which 
will bring about not only no paralysis of the Executive, but a great help 
io the Executive and avoid that bitter criticism which is being so much 
resented by the benches opposite. I, therefore, Sir, would have liked 
·the opposite benches to dwell a little more on that point raised by my 
Honourable friend Mr. Chatterjee and to explain how it could paralyse 
the Executive. It was very correctly pointed out by my friend Mr. Jinnah 
that the Resolution does not apply to the daily contracts for say the 
purchase of stores or things of that sort, but it applies to contracts, as he 
said, which create a public charge, and the Resolution mentions the 
various principal things to which it should apply, such as, the working of 
State r l ~s and telegraph and other lines. Sir, I am sure my Honour-
able friend Mr. Chatterjee does not mean to say that contracts for working 
. of State railways are things which, e"\'en though they may be negotiated 
in a private room, should be kept back and that any sort of public informa-
tion that may be given about them to this House should make it necessary 
for the parties thus negotiating wit.h the Government of India to withdraw. 
I am afraid I must say clearly that the Resolution is mtended for the 
purrose of stopping these hole-And-corner negotiations and for gi"\'ing the 
widest publicity to such contracts which entail a charge on the public 
revenues, so that the public and this House especially may make such 
suggestions and bring in such parlies as they think fit in order to see that 
the State gets the best possible before such contracts are made. I could 
understand what my Honourable friend said if it was a question of inter-
ference with the Stores Department. A man may say I hold this fa:rly 
cheap. If you close with me now, I will give it to you at a certain rate. 
But, if you want me to wait for two or three weeks, I will go to somebody 
else 88 it is possible that the market may go down and I will not stand. 
what they call, 'firm' during this period. Surely those conditio:Q,s will 
never apply to railway contracts or to contracts for the conveyance of 
mails by sea or for the purpose of telegraph or wireless concessions. I 
certainly think, Sir, that in all these matters the parties who seek the.e 
contracts are as anxious as, if not more anxious than, the Government of 
India, to secure contracts. And I think.I can say that one of the reasons 
for suggesting this Resolution is to do away with any sort of preference. 
I will not contend that any preference has been shown till now. But it 
is to do away with any sort of preference about which there may be a 
suspicion or an allegation, not now but, say, ten, fifteen or twenty vears 
hence. I think, Sir, that this is a very healthy convention if mv HODour-
able friends on the Treasury Benches ",ill accept it. . 

A question was raised as to whether this should be placed before this 
House or before both the Houses. I think in England the ~e er l rule is 
that all such contracts are placed before the House which controls the purse. 
I do not think that that question should have been raised from the benches 
opposite. The Honourable Sir Charles Innes gave an undertaking which 
was hardly necessary that as long 8S he was here he would 
not do anything which he knew would be against the wishes and 
Iltrainst the expressed opinions of this House. There is not the least doubt 
that the Honourable Sir Charles Innes always tried to do things which he 
believes to be in keeping with the views of the Rouae. But ~e views of 
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the Rouse may change all of a sudden for certain reasons of which the 
llonourable Sir Charles Innes may not be aware. There will then be a mis-
understanding and a sort of impaBl6. What is most important to my mind 
is that a rule like this, though it may not be necessary in view of the per-
sonnel of the Government of India to-day, is a healthy rule and should not 
be disapproVed by the present personnel of the Executive. But if you like 
to put it another way and if that will pleage you, it will be ver.v useful 
when Swaraj comes in and when we have our own Executive Councillors. 
The point is: Will you accept it to.day? I have, Sir, great pleasure in 
supporting this Resolution and I hope the Honourable Mover of the amend-
ment will withdraw his amendment. 

Kr. lit. ][ • .Joshi (Nominated: Labour Interests): Sir, I rise to support 
the Itesolution moved by my Honourable friend  from Madras. 

Sir, the previous spealtCl'B have pointed out hGW the present methods of 
entering into contracts with the Hailway and other public utility companies 
have failed to protect the yarious kinds of interests. And I wish to add one 
word as to how the present measure of entering into contracts has failed to 
protect the interests of the employees of the public utility companies, espp,· 
cially of the Railways. Sir, I do not wish to go into the details of thiK 
matter, but I will mention only one thing in which the Govt"rnment of 
India under the pretlent method of contracts have failed to protect the 
rights of the employees of the Railway Companies. Sir, in all civilised 
countries the emplo;yecs of indulitrial concerns Ilnd in man.y l'oWltrit"s even 
of Government departnwnt.s have the right of association and huve also the 
right of their Ilflsociations being recognitled by tht"ir employef'};. ~  of 
t.he railway cODlpanies in India do not recognise this right of their employees. 
They do not acknowledge the letters ""TIt by the Associations of their em· 
ployees and the Government of Iudia have shown theroselvetl impotent to 
compel the Railway Companies to recognise the Associations of the em· 
ployees. I therefore feel, Sir, that it is necessary that, when contracts are 
made with any public utility companies, this House should have an oppor· 
tunity of discussing the terms under which a contract has been made. 
This will lrive· the House an opportunity of discussing the conditions of life 
given to the employees of these companies. Sir, I am not merdy speaking 
from the point of view of the workers. I am speaking from the point of 
view of the public interests. If an Association is not recognised by a Com· 
pany, it gives rise many a time to a serious loss to the public. I remem-
ber only a few days ago there. was 8 strike on the G. I. P. Railway in 
Bombay aDd I am sure that strike would have been averted if the G. I. P. 
Railway Employees' Association had been recognised. That strike, Sir, hllfl 
caused a great loss to the public which would have been averted if t.he 
Association had been recognised by the Company. I therefore feel that 
great public interests are involved when the terms of contracts of public 
utility are settled. Moreover, if the conditions of a contract are discu;:;sPd 
in this House from time to time, the interests of the consumers 01 these 
public utility companies will be safeguarded. I know the instRnct' of t1w 
Telephone Company of Bombay. Thev have got a long term licenc·e. Sir, 
everyone who uses the telephones in Bombay will be very glad if hl' ('ould 
fl"et ail opportunity of discussing the affairs of that Telephone COInUlln:v in 
this Assembly at an ee,rly date. (A Voice: "The same applies to eule,lItts. ") 
I do not think there will be any difficulty to Government if this method of 
enterin'!' into contracts is adopted. The Government win not be pllralvsoo. 
I am not in favour of paral:vsing the Government, 88 ever.vbodv knows. I 
know there will be no difficulty if the Government, if not r spo~s l  is nt. 
least responsive to the wishea of tbia Bouse. 
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SIr Oampbell Bhodu (Bengal: European): Sir, I did not intend to in-
tervene in this debate but I should just like to put a few considerations be-
fore the House. I think this debate has shown that the personnel of this 
House is seriously lacking in practical business men. (Hear, hear). I have 
been head of a large firm in Calcutta for some 13 yeaM. But we have never 
worked on the principle that I was not to enter into any contract without 
provisos and that I had to r~fer the final draft to my fellow-partners in 
Calcutta or London. It is impossible, Sir, to enter into negotiations under 
such circumstances. The Assembly can lay down-and rightly lay down-
the general policy which the Government should adopt. But when it comes to 
the actual negotiations, then, I submit, Sir, it is a matter for a plenipoten-

tiarv to deal with the other side. What is the alternative? It 
1 P.1I. has' not, I think, been brought out in the discussion. 'l·ne preli-

minary effect wiH be that the particular contract is laid by the Honourable 
Member in charge before this House for consideration. It means that 
the other party to the contract has got to approach every single Member 
of this House and canvass him for the contract llnd endeavour to in1luence 
him in some way or another (SiT PUT8hotamdas .ThakuTdas: II Not neces-
sarily.") Do we want to be worried in that way? I have sat on a Corpo-
ration in India and I know the amount of canvassing and worry that goes 
on. It is much better for our own sakes thRt we should truRt Govel'D}Ilent 
with the management of the actual negotiations, even if we lay down, as I 
say r ~ l  lay down, the general policy for the Executive to adopt. These 
contrActs contain an extraordinary amount of detail and it is impossible for 
a general Assembly like this to go into the e l~ of the contracts and fight 
out the whole negotiations in a popular Assembly which is competent to 
deal with matters of general policy, but is not competent to act as indi-
vidual business men can act. 

lIr. X. :B.ama .A.i.yangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Sir, I have only to add a few wordR to what has-
been already said. I really do not understand the objection the Honourable 
Member has in accepting this Resolution. As regards the time when it is 
to be set out for the approval of this Assembly, there. is no men-
tion of it in the Resolution. The contracts that are covered by 
it are pretty big contracts, whose operation is well known to 
the Government and the . Assembly. If only the Government 
would get the terms of the contract on paper a little earlier than the con-
tract would come into force and place it before this Assembly, it will be 8 
question only of the Assembly suggesting improvements, if any. I really 
do not see that the Assembly would stultify itself or would cause loss to the 
taxpayer. '-'ir Campbell Rhodes talked of the firms he has been connected 
with. Nobody will deny that the firms managed by our friends of the 
community he belongs to are taken care of particularly well by business 
men who know all about them and who would be immediately questioned by 
the other partners if they were to ~o astray, but the case of the State con· 
tracts are not of that kind. They deserve to be carefully watched; they 
deserve to be also publicly announced so that questions that might be I(>ft 
out, thut ~  not have been, in the hurry of business. noted by the offi-
cers in charge, might be ~  t?-e chance of being commented on by a re-
presentative Assembly of thls kind. The reason I would place before the 
Government for this would be this. We have seen·that the Retrenchment 
Committee's Report has shown fully well· how the· railways have for some 
years been very badly managed. ·Nobody is o ~ to charge any particular 
officer with neglect of duty or want of control, but the fact iR there, that it 
has been possible to lower the expenses by at least four an.:. odd Cl'ores in 
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$he oouiae of a year. That has been accepted so far and it ia' proposed to 
further retrench the expenditure. Similarly, other questions that we bave 
.come across in connection with the District Board railways in Madr&s will 
.amply show that the care necessary is not bestowed by a highly centralised 
board like the Railway Board, or the Member in charge of the Government 
.of India. Details which are really known to the persons in contact with 
.the contracts are not known at all here. In fact the District Board system 
has not been adopted in other Provinces, and I know Madras suffered con-
siderably because, the strong feeling of the people of Madras could not be 
immediately communicated to the Railway Hoard, which took its own time 
:to consider these questions ... _ 

Mr. President: That does not come under the Resolution. The Resolu-
tion, as I nave pointed out before, is an attempt to establish the principle 
of Parliamentary control over the terms of the contraCt, not over the admi-
nistration of the railways themselves. 

Mr. X. Bama .&1yangar: I call see it, Sir, but I only mentioned it in eon-
;nection with these contracts of the lease of the railways being first placed 
before the Assembly for the terms to be considered. Of course that is one 
of the matters that will have to be considered when the State railways are 
leased ont, and the terms of letting to branch railways that may start from 
them will also have to be considered. I think it only these particular clauses 
are added to these conditions the working will be much better in the State 
railways. bimilarly, the other questions are such as should be placed be-
iore the public, and also when the contract period commences it should have 
the approval of this Assembly so that there may be no difficulty in bring-
ing out any defects in the contract. 
Bawab Sir Sahlbzada Abdul Qalyum (North-West I<'rontier Province: 

Nominated Non-Official): I move that the question be now put. 
Mr. President.: The question is that the question be now put. 
Bha.n Bahadur Sarfaru HUSIain Khu: Before the question is put I 

wish to withdraw my amendment. 

The motion that the question be put was adopted. 
JIr. President: The original question was: 
" That this Assembly recommends to the Governor General in Council that. ia aD 

contracts extending over a period of years and creating a public charge, actual or 
prospectve, entered into between the Government and Companies with an English or an 
Indian domicile: 

(1) for tbe working of State Railways; 
(2) or far the conveyance of mails by sea or for the plJ!POlle. of telegraphic or 

wirelesscommunicationa, ' 

a condition should be inserted that the contract shaD not be ~  unless it haa been 
approved by a Resolution of the Indian Legislature." ' 

:Since which an amendment has been moved; 
.. That. for the original Resolntion the following be snbatituied: 

.. This Assembly recommends to the Governor General in Council that in aD contract.a 
-which will hereafter be entered into by the Government of India with any company 
-either tlf Europ_ or Indian Domicile or IUl7 Indian Companies, 
(1) for the management and working of .the State Railways; 
(2) for the carrying of mails by sea or air or for utablishing telegraphic and wirelees 

~ o  • 

& condition should be inlMll't.ed tha\ the COIltract ah&ll not come into force ,until it ill 
approved by the Indian Legislature in the fo"" of a R!lsolation." ' 

The question is that that amendment be made: 

'The motion was'negatived. 
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Puull\ ][adaD JIobaD llalavlp: The HODOurableMamber withdrew 'h. 
amendment. 
Kr. Pruldent: The Honourable Member was too late. The questioD 

is that the Resolution be adopted. 
The motion was adopted. 

The Assembly then ~o r e  for Lunch till Ten Minutes Past. Two of 
the Clock. 

The Assembly re·assembled after Lunch at Ten Minutes Past Two of 
the Clock. Mr. Deputy President (Diwan Bahadur T. RlIongachariar) in the 
Chair. 

RESOLUTION RE TRANSFERRED SUBJECTS IN THE PROVINCES. 

JIr. Bipin Ohandra Pal (Calcutta: Non-Muhammadan Urban): Sir. 1 
move the Resolution standing in my name: 
.. This Assembly rbCOllUllends to the Governor General" in Conncil to take early step. 

• to amend Rule 6 and Schedule II of the Devolution Rules so as to include in the list. 
of Transferred Subjects in the Provinces aU Provincial subjects other than European 
and Anglo·Indian Education and Local Fund Audit." 

JIr. X. C •• eogy (Dacca Division: o ~  Rural): Sir, in 
view of the fact that we have a Resolution of a much wider scope under 
consideration, I beg to-move that the consideration of this Resolution be 
adjourned sine die. 
)(r. !»epu\y President: The origin,al Resolution was: 
.. That this Assembly recommends to the Governor General in Council to take earl, 

steps to amend Rule 6 and Schedule II of the Devolution Rules so as to include in the 
list of Transferred Subjects in the Provinces &11 Provincial subjects other than European 
and Anglo-Indian Education and Local Fund Audit." 

Since when an ainendment has ~ee  moved: 
.. That the consideration of the question be adjourned ,ine die." 

The question is that the consideration of l~ Resolution be adjourned 
.ine die. 

The motion was adopted. 

RESOLUTION RE 'rENDERS :FOR GOVERNMENT STORES . 

•  r ••• A. liDnah (Bombay City: Muhammadan Urban): Sir, the-
Resolution that I wish to place before this House is of the utmost import-
ance to India. It runs as follows: 
.. This Assembly recommends to the Governor General in Council that in fnture' 

tenders for any article required for any department of the Central Government should 
be called for in India and in rupees, and that the Storea Department at the Indis Oftioe 
only should be maintained in such strength as would enable old contracts to be worked 
out." 

We have recently been discussing the very great question of constitu-
tional refonns. lind although this Resolution of mine ~  not interest 
every Member of the House, it being a very dry subject, I have no doubt 
that when ~o ~ r e Membe!B ~ers J .this es o~ and take tho 
irouble of gomg mto It, they will reahse that It alects India most vitally. 
The question has been discussed and debated for almost the last 75 yean;.' 
The question is this. The Government of India ha\le to purchase what; 
is called stores, and under that name stores, enormous ~ es of amcle. 



of various descriptioD8 are required by various department. in .we cowmy;. 
and, Sir, the total amount whICh is spent in the purchase of these stores. 
comes to almost 20 or 21 crores of rupees. Therefore, I want the House to 
understand that the revenue of this country, used for the purpose of pur-
ohasing these stores, is something like 20 or 21 crores of rupees. I do nm 
wish to go into ancient history, but this question was brought to a head 

~ l the Industries Commission was" sitting, 01 which this House is awartl, 
and out of the recommendations of the Industries Commission a Com-
mittee was appointed by a Resolution of the Government of India on the 
5th December 1919. The t.erms of reference to that Committee are of 
very great importance, and, although the Resolution appointing that Com-
mitted is very lengthy, I will try to put before the House the important 
point of relerence to that Stores Committof'e, which was in the follo ~ 
terms: 
" The Government of India have decided to oonst.itute a Committee to inquire into. 

the matters indicated.in this Resolution and to frame a deinite and 80 far as posaibl. 
a det.ailed scheme fur t.he purchase and inspection of stores in India. Certain general 
principles have been, it will be observed, accepted by the Government of India and the 
Secretary of State. It will not. be necessary for the Committee to discuss these further 
and t.hey should concentrate their attention on the di1licult and complicated task of 
devising a scheme which will as far as possible meet the needs of the different 1nteresta 
concerned while keeping fully in view t.he fundamental principles of efficiency" and 
economy." I 

Now, Sir, the object of the reference to this Committee was that, so far 
as st.c-res are concerned which are required by the Central Government and 
the various Departments, they should as far as possible be purchased in 
such a manner as would be in the best interests of India. The first ques-
tion that we have to consider is this-what is the present constitution of the 
system which is conducti!lg these operations, namely, purchasing stores ~ 
We had, at the time this report was made, what we called the Stores 
Department at the India Office and we had some sort of department in 
India. The bulk of, in fact almost aU, the stores were purchased by the 
Stores Department of the India Office in London. The tenders weJ'f' 
invited there and all the tenders that were invited were in sterling. So 
far as India is concerned, during the War, when we had what is called the 
Munitions Board, it gave some sort of impetus to indigenous manufactures 
and articles which could be had in India. The attempt, I believe, was made 
SUCCElssfully, because during the War the necessary stores could not pos-
s l~ be had in this country, and I believe Sir Thomas Hol1and, who was 
then the head of that Department, over and over again said that he wall 
surprised at the quotations offered in India for the purpose of getting in" 
digen.ous articles ~  the Government of India required: Soon after thE' 
war was over these efforts were relaxed and almost disappeared. Again. 
when this Committee was sitting, the position was that practically the 
whole of the stores which were required for India were purchased in London 
by what is known as the Stores Department of the India Office. This 
Committee. when it went into the question, said: 

.. In view of the necessity of encouraging Indian industries, while at t.he same time 
securing economy and efficiency, in the purchase of Government. requirements, the 
Committee should inquire and report. what. measures are required to enable the depart· 
ments of the Government of India and the Local Governments to obtain their require-
menta as far .s possible in India ami what central and IDeal agencies for purchase &!HI 
inspection alaould be oonstituted; and what. should be the relation of such IlRtIncies with 
OJle another and with the Stores Department of the India Office or such other purchas-
ing organisation in England as maY' hereafter take the place of that department; &ncr 
what modifications of the BtoI'81 Rules will the aeheme recommended b7 the Committee 
neaellitate ... 
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[Mr. M. A. Jinnah.l 
This Committee went into the history of the whole question and it 

reviewed the vanous steps attempted wnich 1 do not call steps at all, 
because ever since 18&l, althougn certam proposals were mautl by tae 
Government of India and suCCet;SlVe 1::iecretarles of State one atttJr the 
other. yet unfortunately the case of India remamed where it was. 1 shall 
read a passage from f.ne report of this L)ommlSSlon WhlCn wul enilghtt:n t!l.1S 
House as to how our Government, represented as it is by a very able 
Executive, have not been able to do anything at all. I shaH read to you 
~ l  a small passage. It says: 

" In 1908 Lord Morley was unable to accept the draft rules proposed by the Govern· 
ment ot l.nClla on tlle r o l ~l  ot ~ ll bwres ~o l e  suwl..r.y m ~  a 
propo:;a1 lor local purcnase 01 ploW" and Il1aCnuu,ry, W lllc.ll naCl btlen WIiCUb&eCl Wlt.h 
1:)11' Llvnel Alli·a.Ilalll ana accllpWd m prmcll'le lJy LOrd ~re e  w .. s returneCl by tlle 
Secretary ot bt.a.t.e for :turtlltll' con&ICler .. "un. 1n au tnese CoOses t.ne Currtlb}IUl!Uel!Ce 
.&hows we advice of the iIlClla ISwres ep r~e  t.o have been .. he aomm"L,ng ta.ct.or 
aud we c.t.n1l0L uut observe t.h&t the aLtltuae ot t.D.at department bas been m ~lle maw 
one ui l ~  to '"'y llltl .... ure WlllCh wowd lea.a w bl".,t1l' }lurchll."e or 11l&1lUla.cLurll In 
India ana t.hus result m the gradual LraWller of the supply of stores trom t.he JnnlSh 
t.o tJle ~ l  beld." 

You will thus see, Sir, that the question has been going on since 186:.&; 
.and rlgJ.1t up to tne tlWe of Lord t;rewe as the becrellar,Y or btate lor Inru.a 
the· p ~l l  was tnat the attttude of tlle atlparli:Ulent willen IS called t.be 
Indlaotores Department was to put every dmt.Cuity in dOing anytumg wnlch 
WOUld lead either to the purC.llalle or manufacliure m InQia ana thus result 
in uie gradual transier of the supply of stores from the Hrlttsh to the 
Indian field. Well, Sir, tha.t has been. our tate for the last 75 years. 
Now, to·day, as lar as 1 have been able to unaerstand the position, it 18 
this. We nave now got II. High CommisslOner instead of the lnuia Stol'es 
Department. It is II. high sounding name and the High COmIDlssioner is 
supposed to be the agent of the Government of India. .Hut let me tell this 
House that, although, instead of calling ~  the 1::itores Department of the 
Indi· .. Office, it is called the High Commissioner, the rules and regulations 
by which he is governed are practically the same, and the position for all 
practical purposes remains the same in fact. He (the High Commissioner) 
is guided by certain rules and regulations and he is therefore only entitled 
to invite tenders there in sterling. l'he Intelligence Department is there; 
the Inspection Department is there and (1 do not wish unduly to criticise 
the High Commissioner because it is not so much his fault as the system 
under which he is working}-the result is really that no fair or proper com· 
petition is allowel:l by the European markets; the result is that owing to 
the manner in which these tenders are invited, the advertisements which are 
inserted only in the English language do not reach other countries like 
Fl'SLce, Germany, Belgium, and so on. The result is that in effect really 
it gives II. tremendous advantage to the Britisli manufacturers. who are on 
the spot, who get the information first; and invariably it is really for all 
practical purposes confined to the tenders coming from the British firms in 
EngJand. Th!ot is one part. 

Then you hpve some sort of department in India, which is supposed to 
purchase by annual contracts. I speak subject to correction; I frankly 
adm;t that this is a very complicated subject and I shall be .ery glad 
if the Honourable Member in charge will throw some furtber light and I shall 
eertainly stand corrected. You have got a department here .wbich enters 
into what are called annual contracts, and the purchasing department in 



TENDERS· FOB OOVBRBJlDT STORE8. 6U. 

India is again controlled by rules and regulations; and the. rules and 
:regulations are such that they can best be described in the lJOrds of the 
representation of the Indian Merchants Chamber and Bureau, which I 
ilhall read now: They say this: 

.. The principal features of the new rules that have struck my Committee are : 

(1) hedging in by purchasing officers in this country with such possible r8ftric-
t.ions as the furnishing of proofs-that it was not bought at rates mort!· 
unfavourable than in England; 

. (2) the need of satisfying himself that the greater part of the articles purchasecl 
was manufactured in this country; 

(3) the worst example of the restrictions on the powers of the purchasing ofticer 
is the new rule 5 to which we beg to refer. 

My Committee think t.hat the only result of such a rule will be that concessions 
.apparently given under other rules for the encouragement of Indian trade and industry 
will become nugatory, because very few officers will take upon themselves the responsi-
bility of buying in this country and having to furnisll the proofs-required and will 
.naturally take the· easier course of indenting fl'om 'England to save themselves from 
lutllEe trouble. As the underlying principle of the new rule seems tG be have as great 
, .a p81't of the stores as poss~ le purchased in England .  .  . .. 

The Honourable lIIr. A.. C. Chatterjee (Industries Member): I am 80rry 
to wterrupt the Honourable Member. May I ask him the date of that 
letter? 

lIIr. X. A. • .JiDnab.: Yes, with pleasure. 'rhe date of that letter iii 29th 
-September 1921. And may I ask the Honourable Member whether those 
.rules have been altered since? As far 8S I am aware, those rules have not 
heen altered 

.The Honourable lIIr. A.. C. Oh&tterjee: 'I'hey are being rutered. 

Xr. ][. A • .J1DDab.: 'i'hey are being altered. But have they beeu 
altered? Therefore, these observations are perfectly relevant, if I may 
say so, to the subject matter of this Resolution. 'i'bose rules exist to-day, 
and it is under thostl rules that you are carrYlDg on your purchasing opera-
tions . 

The Honourable lIIr. A.. C. Chatterjee:. I think, Sir, to avoid misappre-
hension, I may explain that, so far as I can gather, the Honourable 
Member is reading the criticislDf; of the Irdian 1-Ierchants' ChamLl::lr aDd 
Bureau of certain draft rules which were published by the Government of 
India in March 1921. Since then new rules have been framed by the 
Railway Industries Conlmittee und those arc now under consideration. . 

Pandit ShaDilal lfehrll: Do the Govcnunellt propose to put ~ ose new 
TUles before this House? 

IIr. X. A. • .JiDDah: I nm fully alive to the faet that there are ~ 

things which Ilre under the consideration of Government at the present 
moment. The whole ndministration is under the Iconsideration of Govern-
ment. I am fully alive to that. But I think the Honourable Member 
wiD concede this: thnt the purchasing officer o ~  is guided by those 
rules. What is the rule, what is the principle, that is laid down as a 
guide for the purchasing officer to-day in India? 1;; it or is it not in spirit, 
if not exactly in letter, what I BIn reading now? If that is so, I say that rule 
No. 5 is one which undoubtedly makes it vetv difficult for anv officer to 
take the risk of producing tho"8e proofs. 'rlwre are so many' conditions 
laid down whis powers are so hedged in t.hat a man will naturally say 
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to himself • Why am I to take this risk of producing the proofs and satisfy-
ing my superior? The best thing is to indent for the goods fro~ l~  
and be done with it." That is not the way to achieve the obJect which 
has been asserted over and over again but never has been carried out. 
Now let us proceed further. The position really is this. We have ~  
considering this question for the last 75 years, we have been. p r s~  
almost the bulk of our stores in London and those goods are purchased m 
London, and tenders are invited-and those tenders are invited in sterling. 
Now the question really before the House is this. I will try and reduce 
it to propositions in order to get a definite answer from the Honourable 
Member in charge. The nrst question before the House is this, and I 
would like the Honourable Member to satisfy us on that. What is being 
done or what has been done in order to bring about a gradual transfer of 
supply of stores from the British to bldian fields? Secondly, what has btlen 
done, 80 far as we can, to obtain stores in India manufactured in India, 
I mean stores in.which the Government have a free hand in their purchase?-
Thirdly, I would like to know what has been done with regard to this 
question, that those articles which have to be purchased from foreign 
countries should be purchased (no doubt at the lowest tender, quality alone 
being the test), at rupee rates? Fourthly, I should Uke to know the exact 
system under which we are now working. 

(At this stage Mr. l'resident resumed the Chair.) 

:Fifthly, what steps have been taken, if any, in regard to the question 
whether London is going to be a branch or tbe head. whether London is 
going to be reduced to a mere agency or is it to be the centre? Remember. 
Sir, the present position is this. As I told the House before, the bulk of 
the stores are purchased in London. that everything is there, there is hardly 
anything here which is done for the purpose of purchasing stores. What 
is it that the GovernmeJlt propose to do with regard to that? The Com-
mission have made their recommendations, and in their recommendations 
they distinctly Ray this: 'fhey have realised the whole position, and they 
have recommended a particular policy. I will give the House just a brief 
summary of what they have said in the variolls paragraphs as far 8S I can. 
In the first instance, they recomInend, that London should merely be a 
subordinate branch and that the centre CJr the headquarters should be in 
India. They recognise all the arguments which were advanced, and the 
arguments that were advanced against it were that there will be the middle-
men. that there will be difficulties in the Intelligence Department, that 
there will be difficulties in attendib.g to the inspection. They have con-
sidered all those arguments and they have deliberately come to the con· 
elusion that all those defects can be very easily removed in a very short 
time, and they fix roughly five years. And they say in their conclusion -
which I shall read to the House: 
.. The Stores Department of the India Office ", ... 

which at present is the High Commissioner, but practically the same: 
.. The Stores Department of the India Office shall eventually become a branch of 
the Stores Department in Indi!1. . We predict !,O date b, ~  this ch.ange will be-
eflerted, the Clrcumstanceil forblddlDg any certaIDty on thIS POIDt. ASllUmlng, however, 
~  the response of the people of India to the whole· hearted encouragement by GOVIll'll-
ment of their industries is equal to that of the people of Japau in similar ~J J l

o ~  

an assumption that need not be doubted: 
.. we lee no re&8Oll why the change should not take place wiUtin 11.". '_1 ... 
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Sir, then the bulk 01 the stores required are required by the railw.y ... 
1 believe about 14 crore. roughly. We have the State worked railway. 
and we have the company worked railways; and then we have various other 
Departments, such as the Azmy, and then there are medical stores and 
so on and so forth; I do not wish to trouble the House in regard to those 
details. I, therefore, in my Resolution recommend to the Govemor 
General in Council that in the first instance we should invite tenders in 
rupees in this country. and that all the outstanding contracts may be left 
to be carried out by such agency as at present exists. But it is quii;e 
possible that I shall be ·asked, what is going to be the future system under 
which this will be worked? I admit that 1 have not suggested a system. 
I do not suggest a system in my Resolution. I think it will be very diffi-
cult for any non-official Member to lay down a definite scheme for a system 
which ought to be established. But I think I have shOwn sufficiently to this 
House that the present system is undoubtedly not in the best interests 
of India. It is entirely for Government after further consultation, if they 
require further consultation-though I should have thought that sufficient 
light has already been thrown on the subject having regard to the Industri68 
Commission, having regard to the !3tores Department Committee and 
having regard to the cOlTespondence which has been going on between the 
Government of India and successive Secretaries of State for India for the 
last 75 years-to devise some system. But' the question really is this. 
Any system which you may devise must be a -system which will reduce 
London to a subordinate agency while the centre or head should be here 
and tenders should be invited in rupees. I tell you,. Sir, why that system 
is the only system which will be for the benefit and welfare  of this country. 
If you have the headquarters here, they will be subject to criticism, sub-
ject to examination, not only by the public and the press, but by this 
House. At present it is almost impossible to get any definite information 
within a reasonable tin1e as to what is happening in London. That is. 
the first ~ so  why I say that the ,headquarters should be here. Secondly, 
if the peadquaiters are here, and if our industrialists and business men 
know and get accurate information as to what the requirements of Govem-
ment are, every effort will be made to meet those requirements. Remember-
that demand produces supply, and there are many articles which can be 
manufactured in India to-day by firms who at present have no incentive 
to mRDufacture them because they do not know of the intensity of the 
demand, because the demand is placed in London and not in Delhi or 
even in Simla. I mentioned to you the Munitions Board which was 
conducted by a very able officer, Sir Thomas Holland. I had the privilege 
of knowing him and he assured me times out of number .. we have been 
working wonders during the war. It is astonishing the number of articles 
which we can get here and the materials which are available here. II And 
why, because during the stress of war it was a necessity. We could not 
get stores from foreign countries or from England. a!ld we therefore had" 
to ~ e  herc1;llean efforts and the result was that those quarters where 
~ssl ll les eXisted were encouraged, were helped and were given information 
With the result that B number of indigenous articles were forthcoming for-
the supply of Government. ~ 

. My. ~  reason .for. s p~  it is that if you have tenders invited 
10 India 10 rupees, It IS the best; but without anticipating more than I 
can ~elp  think I shall be tOld that the manufacturers may not take 
the r18k of. e ~ e  But, Sir, what is the basis of this argument, if that 
argument IS go1Og to be advanoed? I shall wait until I know the reasons 
but I think it is obvious and I think the House will agree ~ me that if 
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you are going to invite tenders in rupees, see the advantage to India. 'l:he' 
advantage to India is this, that instead of ~o r .having to keep .the Sterling 
money in London for the purpose of paymg SlX months or eIght montha 
hence without interest or very little when deliveries are due in London: 
we are being handicapped to that extent by the locking up of that money 
against the payment on delivery. If, on the other nand, tne r pe~ tender 
was .invited and accepted, the Government have plenty of notes I thmk, and 
they can print a few more if they want (Laughter), and can hand over 
the currency of the country to the man who gives delivery in this country, 
I really see no reason  against it; I see no difficulty in the matter. We 
are not the only country in the world which will be following that practice . 
.All other countries invite tenders in their. own currency. What country-
is there which invites tenders in foreign currency? I should like to know 
that. Then why ~o l  we not invite tenders here in rupees? Therefore, 
Sir, my, submission is that the time has come, and indeed it came a long 
time ago, when the Government of India should take immediate steps to 
mvite future tenders for all stores that are required by the Government 
in rupees. I understand that the Local Governments, when they want 
to purchase stores which they cannot obtain locally, also go to the High 
.commissioner. Similarly, the Central Government, and I believe, the 
State-worked railways hav.e got to do the same. For the railways which 
are company-worked railways a similar procedure is laid down, but' I 
understand from the Report of the Commission that they do not utilise 
it. Therefore, at present the position  really is this, that the more you 
look into it, the more you examine it, it comes to this rea.lly, that the 
very purpose that we have at heart, the very object that we have in view, 
namely, that we must try and get our stores in this country in the first 
instance if we can, that we must try and help the industries of this 
country, and the indigenous goods that this country can and does produce, 
is f1ustrated. Of course I am not advocating that we should pay for Indian' 
goods because they are made in India. But the object that we Kave at 
heart is really destroyed, is lost, so long as we continue this present system. 
And therefore I put it before this House, and I am sure that this House 
will agree with me, and really it requires no argument now, because even 
this last Committee that was appointed make these very recommendations-
which I have pointed out to the Honourable Member. This Report was 
made in J"ly 1920, and since then, as far as I understand, and as the 
H?IlO1;U'able e~ er said, the rules are e ~ considered, but hardly any-
thIng IS done to gIve effect to _he recommendations of the Stores Committee. 
Instead of the Stores Department of the India Office, we have now got 
the High Commissioner and practically we are in the same position as 
we were before. 'l'heHigh Commissioner may lose perhaps his preseni 
very pleasant or unpleasant occupation if the proposal which I have put 
before the House is carried out by Government, but I will point out again 
from tbe representation of the Indian Merchants' Chamber, where they 
also contemplate that the High Commissioner may be deprived of hi. 
present occupation. This is what they say: 

" What, wlll then.be the position of the High Commissioner! "-

and I cannot help quoting it because it seems to me so true,: 

-" The High Commissioner for India may be continued in London and allowed to 
act as a BOrt of post office for purcma.e, as an official to Tepre8ent India at ceremonillla, 
which is practically the kind of work done by tlie High Commisaionerl for the Hlf-
cov.ming colonia and Dominions in Londou." . 
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~el~  .Sir, if we are aspiring to. or o~ s.tatus, we might follow at least 
In. giVIng that status to. our High Commissioner. I hope that this House 
wdl accept the ResolutIon. I have placed before it. 

Mr. President: Hesolution moved: 

.. This Assembly recommends to the Governor General in Council that in fuiUftt 
tenders for 'any article required for any department of the Central Government shoulcl 
be called for in India and in rupees and that the Stores Department at the India 0fIic& 
only should be maintained in such strength as would enable <Old contracts to he worke& 
outo" 

Mr. W. S. I. Willson ,(Associated Chambers of ' Commerce: Nominated 
Non-Official): Sir, I rise not in any sense to oppose the Resolution moved 
by my friend, Mr. Jinnah, but to support it in the strongest terms I 
can, but I have to move an amendment in the following words: 

.. That for all tae words after the words • Governor General in Council • the follow-
ing be substituted : 

• That the present system of stores purchase for Government requiremeflts is not 
in the hest interests of India and should be done away with at the earliest 
possible moment. 

That in its place should be instituted a syM-em of Rupee tender for delivery 
in India with publication of resqlts in every case. 

That this new system should be administered under the supervision of the Gov-
ernment of India by a cadre of qualified officera and that arrBJIgementa 
should be made in India for the requisite test and inspection of the good .. 
purchased.' " 

Sir, my amendment differs very little in principle from that of Mr. Jinnah, 
and I noticed that in a great deal of his speech he really talked more to 
my amendment than towardS hill own Resolution, if I may aay so. EJs 
Resolution reads: "any department of the Central Government ". 
Mine goes further than that and says," Government requirements ". 
by which I mean throughout the whole of India. He also prop0ged to-
abolish the Stores Department of the India Office except for such old 
contracts as have to be carried out; but in the course of his very excellent 
speech he advocated the reduction of the London Office to a mere branch 
of the Indian Stores DepartmeBt. That is exactly what I propose t-o-
do, only of course I worded my amendment before I heard his speech. 
I trust therefore. Sir, that when he has  heard me to the end, he will be 
prepared to accep1l my amendment, and I hope that the House will follow 
me also. Mr. Jinnah asked what is the present system of stores purchase. 
I will tell him. as I understand it. He referred to the lonnation of this 
Committee in 1919 when there was a minority report, which WIlS inimical 
toe the interests of India. It was one-I will not say, I do not like to put 
it so-briefed from the London point of view, but it was the London poinl; 
of view that they entirely adopted and which I oppose. As a result of 
that Committee, the majority Repnrt made radical suggestions that the 
Stores Department at home was to become a branch of the Indian Store'1 
Department, and e o r ~e e  was to be given to Indian industries by 
guarantees of orders and by the favouring of rupee rates; the restrictions 
hitherto existing on the purchase of imported stores were to be abolished. 
and the cheapest markets and those which could supply in quick time were 
to be favoured; an inspection staff was to be organized and set up, and the 
then existing Stores Purchase Rules were to be substantially re e ~ The-
existing stores purchase organization arose from that. But now, when 
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Mr. Jinnah asks what; is the present system, I will define it thus. In 
March 1921, the Government issued a Circular No. S. 183, wheli' it set 
up a Controller of Stores, with local purchasing staff at Calcutta, Bombay 
and Cawnpore. But, Sir, immediately afterwards a Cire-ular No. S. 217 
· of March 1921, was issued which consisted of a practical turning down of 
the majority Report. Its ruling is that pure-hases from agents and import-
·ers are still prohibited, hampering purchase rules are still maintained, aud 
we are informed that purchase at home is to be the rule rather than the 
exception. 'l'hat, Sir, is in reply to Mr. Jinnah's question as to what is 
the present position, that is the answer, and I say that it is a scandal. 
'The remedy lies within the scope of my amendment,-that in place of this 
·stores purchase system there should be instituted "  a system of Hupell 
tender for deli vel)' in India with the publication of results in every CRse ,. 
· That will ensure fairplay to e er~ o e  

I might have said that in 1921, when the Government-the Indian 
Government-were in favour of developing industries in india 

a .... under the rules, it took only a month or less than 8 inonth for 
.those rules to be changed. Now, as' the result of the i:;tores Purchase 
:Committee, to which }lr. Jinnah referred we are told that it will take ~ 

· best part of 5 years to bring in such a system as is proposed. The histor.} 
.of the case from 1862 onwards has shown time and agam that the authori-
ties at home have been only too anxious to plead for "the encouragement 
of industries in India" whenever they have been able to use that argu-
ment in favour of London. For example, as a result of the 1913 Storel> 
Purchase Rules, when it was asked that they should be altered to the 
· extent of allowing purchases from the local branches of recognised English 
firms, the idea was turned down in 1914 .as .. wasteful and pos el~ 

deterrent to manufacturing" enterprise in India." 'rhat is when it suits 
London! It was in 1905, Sir, that the Indian Engineering Association on 
the Committee of which body I shortly afttjrwards found myself, first 
started agitating this question. They pointed out that the policy  of the 
Government inflicted great hardship on manufacturing and importing engi-
neering firms. They pointed out that the latter held large stocks of 
stores and tools and that if Government orders were closed against them, 
they would have to limit the sphere of their activities, with the result that 
t.heir stocks in this country would be depleted and the extension and develop-
ment of industries would be retarded. That is the position to-day. It is 
all very well for the people in London to argue, and argue and argue again 
the question of the cheapness with which they are able to purchase in 
London. But so long as manufac\urers in India have the gates barred 
:against them for the largest offtake, which is Government supplies, so long 
must their prices remain up, so long will they be debarred from manufac-
turing in large quantities, so long will taeir over-head charges be high, and 
so long will they fail to get at auy thing approaching mass production. It 
is then unfair to tnrow in the teeth of India that we are unable to produce 
things at prices which will compare with London. On the other hand, Sir, 
you have numerous manufacturers here and gentle'!len in the engineering 
trades who are able to assert and to prove to the satisfaction of any reason-
able person, that higher prices do not even now, under the existing 
wholly unfavourable' state of affairs, obtain, and they are able to tender 
and to prove that their prices are in many cases no higher than the prices 
paid in London. As a result of the existing system. large orders are sent 
home from lBdia, imd in the Inchcape Committee's report, it is mentioned 
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"that in March 1922, there were no less than Rs. 59,00,00,000 of Govern-
ment money locked up in stores, a. figure which represented about 45 per 
cent. of the total revenues of the Central Government at that time. Sir 
Edgar Holberton made II. calculation on the little subject of interest, and 
he came to the conclusion that if interest on that figure were calculated, it 
would amount to another sum of about Rs. 3,50,00,000. Now, Mr. Jinnah 
dealt lightly with the point of exchange and he very rightly said that the 
system of the Government of India is to pay cash at home for their pur-
.chases. That mOlley is then locked up for a great many months until 
the goods come into use. Now, there are--and I do not forget their in· 
terests either-representatives in India of firms who manufacture at home 
and the firm whose business it is to manufacture for stock, does not mind 
if it holds part of that stock in India. It may just as well 
hold it in India for the Government's requirements, as hold 
it in Middlesborough or anJwhere else. But the point is that 
India need only have to pay as it takes it out of their godown in one 
.of the chief sea ports, Bombay, Karachi, Calcutta or Madras. Further, 
the Indian Government are not noted for being very. fine payers and they 
have a very nasty habit of -shall I say-" pinching .. some 3 or 4 months 
interest on the value of goods which are supplied to them. The remedy, I 
·submit again, Sir, is to develop the present Stores Department which we 
have iI. India. The organisation, I believe". is under the control of a gen-
tleman named Mr. Pitkeathly. I have never met him, but from anybody 
--official or non-official-I have never heard the expression of anything but 
the highest appreciation of his knowledge, ability and organising powers. 
(Hear, hear.) 

I am afraid m:v Honourable friend Mr. Chatt.erjee may, in dealing with 
this matter, attempt to take refuge in the fact that the present Stores 
Department is somewhat small and might be unable to deal with so large 
a p r ~ scheme as this change of system must necessarily introduce. 
But if, as I believe, it is under the head of such a man as Mr. Pitkeathl:y .. 
I have no hesitation in saying that he will be able to develop that depart-
ment as and when occasion demands, and it cannot be said that men are 
not available or that employment is so great that you cannot get them. 

The system of Rupee tenders in India will not preclude tenders from 
abroad, from Germany, Italy or elsewhere. We see in this morning's 
•• Pioneer .. that a large order for locomotives-has been placed in 
Hamburg, and Italy. But I shall be quite satisfied if the London office 
js reduced to a branch of the Indiall office. I shall be quite satisfied that 
this head office in India will take such steps as may be necessary to secure 
that those tenders are put in where India dictates, which, I presume, 
would be Bombay or Calcutta. All the conditions are knO\\"Jl; the rates, 
the charges, everything that has to be paid here is readily l~ le  and 
merchants, no matter where they reside, can, if so desiring, easily find 
i)ut and include it in their quotations. 

There is another aspect of the question with which Mr. Jinnah did 
not deal, and that is this. Supposing for the sake of argument--and ... 
for the sake of argument only-the prices that we might have to pay under 
the system which I propose-are a trifle more than the prices at whi('h thl'Y 
could be bought at home, you will all the time be developing those in-
Qustries and so lessening the cost. You will be ~ to. a large extent 
your own raw material-let us say you will be using Tats's steel. Very 
well, tht'n you will he saving what you ma:v have to find in another way-
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I  -do not know, perhaps, in the shape of bounty or something else of 
that kind,-if you use your own material as far as you can. 'l'he Gov-
ernment will  also derive additional benefit from the downward railway 
traffic on the r ~ steel. It will have to go by rail to the place where the 
factories are. Profits will be made in the production of materials and those-
profits will pay income-tax and in many cases I expect super-tax, which 
will come back into the coffers of India. Many of the employers' staff 
will also pay income-tax and the whole of these wage" earned in the pro-
duction ",-ill be spent in the country. 
I refuse to believe or to accept the statement that foreign manufacturers 

will not tender in rupees. They \\-ill and they will have to. There is no 
impossibility about it. If they go to the banks, they can cover their 
Exchange. 
A great deal has been said about the superiority of test and quality at 

home. I should be one of the last to belittle the value of quality and eHicien-. 
cy, which I believe are almost synonymous terms for economy. We have-
already at Alipore a Government Test House. If tllat is efficiently adininis-
e~ now, it can be developed as occasion demunds and could and must 
be brought up to meet the demands of India and to ensure that all our 
public works get the best possible quality and workmanship. Mr. Chatterjee 
may, I am afraid, want to make the point that what I suggest is 0. ques-
tion of money, that it may require capital which will require a great deal 
of getting out of Sir Basil Blackett. My suggestion to that, Sir, js that 
the money is spent now; that we do not get services in London for 
nothing. We pay for them, either directly or indirectly, and if the 
money is spent, our desire is that it should be spent in India. In conclu-
sion, Sir, I hope that I have made out a good case in support of my amend-
ment. 

To sum up: I have argued for the encouragement of Indian industries. 
for the saving of interest on Government funds, for the ability of India to 
manage this department, for the increase of the wealth of India, for the 
use of Indian steel and raw materials and for the development of this 
system on a larger scale and for the abolition of a system which, I res-
pectfully submit, .. is not in the best interests of India and should be-
done away with at the earliest possible moment." (Applause.) 

JIr. President: Amendment moved: 

.. That for a.ll the words after the words • Governor General in Council ' the follow-
ing he substituted : 

• That the present system of stores purchase for Government requirements is not 
in the best interests of India and should be done away with at the earliest 
possible moment. 

That in its place shOllld be instituted a system of Rupee tender for delivery 
in India with publication of results in every case. 

That this new system should be administered under the supervision of the Gov-
ernment of India by a cadre of qualified officers and that arrangements 
should be made in India for the requisite test and inspection of the gooda 
purohased.' .. 

'!"he Honourable IIr. A.. o. Chatterjee: Si:t;, if I may venture to do so, 
I should like to congratulate the Honourable the Mover of this Resolution on 
the very eres ~ speech to which he has treated us on what we called a 
verv dry subjeet. I cannot claim his eloquence and I am afraid that I may 
tire the House in trying to throw a little bit of light here and there on this 
dry subject. But I hope that the House will listen to me with patience. t 
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make this appeal especially e~ se I find that both Mr. Jinnah and Mr. 
Willson labour under certain misapprehensions regarding the SyRwm. I say 
so with respect and with great diffidence. But it seemed to me that neither 
of them realised there is nothing at present in the rules to prevent our pur-
chasing in India articles which are manufactured in this country. Mr. 
Willson, I noticed, said that one of the special advantages of the change 
in system which he has advocated would be that we shall buy Indian manu-
factures. I repe.at again, Sir, that even under the present rules Indian 
manufactureR do receive a preference. I shall read out the rule: 

.. All articles which are produ:d in India in the form of raw material or are manu-
factured in India from materials produced in India should, by preference, be 
purchased locally, provid.ed that the q\lality is sufticiently good for the purpose and the-
price not unfavourable." 

And there is also a rule that: 

.. All articles mJUlufactured in India from imported materials should, by preference. 
I.e purchased in India subject to certain conditions." 

I have no desire, like Mr. Jinnah, to go into the.old history of this subject_ 
But as Mr. Jinnah has ask"d mE. to tell him wha1;i the present system is. 
I should like to do so as briefly as possible. 

The Indian Industrial Commission, of whjch my Honourable friend the 
Pandit was one of the distinguished Members, went into this subject and 
made recommendations that Government should develop the system of 
purchase locally and should liberalise the existing rules in order to give 
further encouragement to Indian industries. In pursuance of this reCOlll-
mendation the GovernUlent of India appointed a Committee, as Mr. Jinnah . 
has stated, towards the (lnd of 1919. That Committee deliberated in 19"20 
and its recommendations were examined in the Government of India in tlw 
early part of 1921. It was then ~ e circulars to which Mr. Willson ~ 

referred were issued. Those circulars did not promulgate any new rule!' 
at ·all. They merely stated the provisional views of the Government of 
India on the subject of the revision of Stores rules and 'on the subject 
of the-elltablislunent of a Central purchasing department in England. Publ1e 
opinion was canvassed on _ the point and we received the views of Loc-al 
Governments. The question was again discussed in this House in thl' 
winter Session of 1922 and, on the recommendation of my late laDlenkd 
friend, Sir Vithaldas Thackersey, my Honourable Colleague, Sir Charlt's 
Innes, agreed to the appointment of a Committee which would go into tIlt' 
question of the revision of the Rules. That Committee took considerablt'" 
time to make their report. As soon as their report was received, the Gov-
ernment' of India again -went into the subject and submitted their recom-
mendations to the Secretary of State. I admit there has been a certain 
. amount of delay but I claim that the delay has all been to the good, becaut'E' 
. we have been thereby able to come to a more satisfactory decision with 
regard to the revision of the rules than would otherwi3e have been pO!lsible. 
I claim that the Committee, of which my Honourable friend over there, 
Sir Campbell Rhodes, and SIr Vithaldas Thackersey were members, very 
considerably Jiberalised the rules which had originally been drafted by th(' 
Government of India. Although we have not received the final orders of 
the Secretary of State on those rules, I may inform the House that in onf> 
particular regard we have Men for e~ that he has acoepted the recom-
mendations of the Committee and that is with regard to the main prpposal 
which the Committee placed before-Government, namely, purchases in 
India from agencies and branch houses. 
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For the infomlation of the House I may he peMl1Itted to read out the 

revised rule and I think m .... friends on the' other side will admit that this 
is a very large departure. . l~ new rule runs tlms: 

.. Articles which are not manufactured in India should be obtained by indent upon 
the Store Department, London, except in t.he following cases : 

(a) When the articles are already in India at the time of order or are already on 
-their way out and their price and quality are not IlD;favourable as compared 
with those at which similar ar'icles could be obtamed through the Btore 
Department, London, and the cost of s p~  does not exceed certain limits." 

The limits also have been very considerably enhanced. 

Sir Purahotamdu Thalmrdu (Indian Merchants' Chamber and Bureau.,.. 
Indian Commerce): Would you mind reading out the limits? 

The JloDOJIl&ble Mr. A. O. Oha\terjee: That is a ver.v long list. I will 
give the Honourable Member this paper after I have done with it. 

That rule runs on : 

.. (6) In the case of important construction works let out on contract articl. 
not manufactured in India required for the construction of such works may 
by 'supplied by the contracting firin subject to the following condit.ions: 

(i) that the firm is approved by the Chief Controller of Stores, Indian Store. 
Dppartment, 

(ii) that the materials are subject to the current specifications and testll pres· 
cribed by the Government of India. 

(c) (7'hiB ~ the porti01l to which 1 toi&h to draw the attention of the Hmue) 
Plant and machinery and component parts thereof may be purchased from 
branches established in India of manufacturing firms borne on the list of 
the Chief Controller, Indian Stores Department, pro"ided that the following 
conditions are observed: . 

(i) The purchase is made by the Chief Controller of Stores or by a hig'hly 
quaJlfied engineer directly responsible to the Government of India for 
the order so placed; .. 

(ii) That the plant· and machinery are of standard patterns such as are 
ordinarily manufactured by the firm and have actually been 80 manu· 
factured; 

(iii) That Mle branch firm entertains a staff of expert mechanics capable, if 10 
required, of erecting and repairing the plant and machinery which it 80 
supplies; . 

(i,,) That the actual prices of the articles (exclusive of any expenditure 
representing cost of erection) is as low as that at which articles of the 
same make can be supplied by the Store Department, London; 

(,,) That when test or inspection of the plant or machinery during manufacture 
or before shipment is necessary or desirable. arrangements should be 
ma.de for such test and inspection to be carried out by the Store Depart. 1 
ment, London." 

I may mention that branches have been defined to cover approved 
technical agents of manufacturers who do not merely act as selling agents, 
but are also in a position to render the same kind of technical assistance 
in India as actual branches of the finns. It will thus be seen, Sir, that 
practically all the recommendations of the Stores Purchase Committee have 
been accepted, with two notable e~ p o s  "One is with regard to pur-
chase from importers, and the other is with respect to the authority to 
which the High Commissioner. or r"ther his Department dealing with 



purchases ill London, should be subordinate. The Stores r ~ se Com-
Inittee did make what 1 IUIlV 'call u somewhat lukewarm recommendation 
with regard 'to purchases in' India from importers. This recommendation 
"'as not in v('ry emphatic t.pmlH. An e~  said was: 

.• We incline to the opinion that, though cel1.ain rule!; ~ o l  \)e continued to be laid 
dowft £01' the guidance of departmental. purchasing officers, no hard and fast rules should 
he laid down to regulate the operations of the Indian Stores Department." 

I wish to point out, Sir, that the Government of India have  throughout 
been anxious to safeguard the interests of Indian industries, as distin-
guished from the interests of people woo import materials and goods from 
()ther countries and do not start actual manufacture in India. It was reall)' 
with that view that they did not wish to include in their recommendations 
the proposal made by the Storl'S Purchase o ~ ee for purchase in India 
of articles which have not been manufactured in India, but which have 
merely been imported from abroad. They wl!re afraid that Indian enterprise 
instead of going into the channel of manufacture and fabrication in India 
would merely be diverted towards commerce, or ratner to the importation 
of manufactured articles. However the view was merely provisional, and, 
'as I have said, now we have got, authority to purchase from branches or 
agencies. The ad:\'lmtages will be that these branches and agencies will have 
workshops in India and will train Indian workmen in these branches and 
workshops. From this stage the stage of fab.cation and the stage of manu-
facture are ~rel  steps. We do hope that manufacturers in other countries, 
when they start branches in this country, win finq that there is a sufficient 
market in this country which will induce them to go on to the further stages 
I have mentioned, of fabrication and manufacture. We want the manu-
facture to be established in India; we do not merely want to import articles 
manufactured elsewhere. 

I think, Sir, I have answered Mr. Jinnah's questions with regard to the 
present system. I now wish to explain the position of the Indian Stores 
Department, which has received praise from Mr. Willson., and about whicb 
Mr. Jinnah has displayed considerable inquisitiveness. In pursuance of the 
recommendation of the Stores Purchase Committee, th.e Government of 
.India decided to start a central organisation in India for purchase on behalf 
()f the difierent Departments of the Central Government. We cannot force 
Local Governments to purchase through us, but we hoped that they would 
also join and utilize the expert agency that we intend.:d to provide. . .In 
March 1922, two years ago, we proposed a certain sum in our Demands 
for Grants for the creation and the development of this Department.· This 
House, Sir, cut down the amount which we asked for by 50 per cent. Even 
the amount that was granted by the House could not be spent on account 
()f the fact that, in I purl1uance of the recommendations of this House, 
a Retrenchment Committee W8S being assembled, and Government decided 
that all llew expenditure was to be stopped. Then came the Retrenchment 
Committee, of which my friend opposite (Sir Purshotamdas Thakurdas) 
was " distinguished member; that Committee said, this Department was to 
mark. time and Government should not allot Bny Cloney for this Depart-· 
ment. Well, Sir, the Government did not accept t.he recommendations of 
that Committee: The Government accepted what they considered was the 
general view of this House and alf;o of the Council of Slate and they pro-
ceeded with the formation of the Department and its development. And 
I think the Department that has been newly organised, that is only in its 
infaI).cy, .8I).d to which I ,am glad Mr. Willson has paid a compliment, -has 
already achiE'ved very suhstantial results. I.need only mE'ntion, Sir, that 

n2 
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during the past financial yetU', the Departm?nt made purchases to the-
extent of more than a crore and a halt of textiles, and of e~e purchases, 
92 per cent. was manufactured in India. 

Dr. B. S. Qour: What about the other stores? 

"lhe Honourable 1Ir. A. O. OhMWjee: As regards the other stores, I 
have already explained that : ... ou did not give us money last. year. .We ~o  
a little monev this year and we have just begun purchasmg engmeermg 
stores, and I 'hope td be able to render as good an o~  with. regard to· 
these engineering stores as I have done ·wi.th regard to textlle fabncs. 

'fhercfore, Sir, it will be evident that the Government of India are 
doing ~l they can to ~o in the direcUon_ that my Honourable f~e  the· 
Mover and my friend Mr. Willson want them to go. I should hke here,. 
Sir, to oorrect some misapprehensions on the part of Mr. Jinnah as ~ 
closed in his speech. He said that although the India Stores Department 
in England is now under the High Commissioner jt is practically still Under· 
the India Office. I have repudiated that statement elsewhere and I wish 
most strongly again to repudiate any such allegations. The High Commis7 
sioner, so far as stores purchases are concerned. is under the o e e ~ 
of India and not under the Secretary of State. Mr. Jinnah also stated that 
according to the present practice the H'gh Commissioner only n.dverti,ws in 
England, that his advertisements do not reach foreign manufacturers-and 
that he does not purchase in foreign countries. I do not think, Sir, that 
that was a fair statement of ~ e case at all. As Mr. \Villson has pointed-
out, evcn this morning's newspaper" contradict any such allegation. Sir 
Dadiba Dalal is most anxious to carry out the instructions which the Gov-
ernment of India issued to the High 'Commissioner two or three years ago 
to purchase in the cheapest mal'ket and to accept o l~  the most ·satisfactory 
1ienders. He has been devoting a great deal of personal attention to this 
subject of the purchase of stores in IJondon and from foreign countries and 
I think it is only fair to him to state that he has given particular attention 
to this point regarding his advertisements reaching foreign manufacturers. 
Why, Sir, only the other day I laid before the l~e a statement in which 
the High Commissioner explained the various items in regard to which he 
was compelled by force of material reasons to accept tenders higher than 
the lowest. If the Honourable gentleman will peruse that statement he 
will find that tenders were received from practically every country in 
Europe. 

Mr ••. A. llDnah: I may say, Sir, that I never attributed any kind of 
moral turpitude to the High Commissioner who is personally knoWn to me. 

The Honourable lit. A. O. Ohatterjee: I am glad, Sir, the Honourable 
the Mover has made that statement. Of course I did not understand him 
J;o ascribe any moral turpitude to the High Commissioner, but so far as I con 
remember, Sir, he did say that no proper competition was allowed and that 
the advertisements did not reach other countries. 

lit .•. A. lbmah: I said it *as not possible under the system that 
prevails. 

The Honourable lit. A.. O. ObaUerjee: Well Sir, I think I have-
demonstrated that it is possible and that it is done. ' 
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NQw, Sir, it remains for ~ to deal with the es o~ of Rupee f!enders. 
My Honourable friend opposite did not specify in any very great detail the 
advantages that he thought would accrue to India from Rupee tenders. 
What he said was .. Buy Indian goods provided that the quality was 
.good and the price compared favourably." Well, I have explained, Sir, 
that we are buying goods manufactured in India when the quality is good 
and the price does not compare unfavourably. I admit, Sir, as I have 
done before, that there are certain obvious advantages in Rupee tenders. 
We shall be able t,o get foreign manufacturers to es~ l s  agencies and 
thereby stimulate competition, but, as I have already said, we have revised 
the rules which will enable us to buy from agencies in India and I hope 
that this alteration in the rules will in itself bring about the establishment 
·of agencies and branch houses in this country. 
Then, Sir, I remember a very notable minute of dissent by my Honour-

IIble friend, Hir Campbell Hhodes, to the report of the Railway Industries 
,committee in ,,:hich he emphasifled the vnlue of encouraging importing 
firms to settle in India. His view was, if I recollect aright, that, if 
importing firms were encouraged, they would gradually go on from imports 
to fabrication and from fabrication to manufacture. \Vell, we have met 
him half way. We have altered the rules so that we may be able to 
purchase from agencies. Those agencies wtIl Jabricate and from fabrication 
they will go on toO ~ f re  My Honourable friend, Mr. Willson, 
has also pointed out a very important argument, namely, that if we were 
able to purchase from. importers here we should not have to carry the very 
big litocks that we have to do at present. I fully admit the value of this 
argument. But then, Sir, there are a great many disadvantages also 
which accrue' from a system of Rupee tenders. I do not say they are 
insunnountable but the disadvantages are there. }t'irst of all, when we 
buy in England through our own agents there, namely, the High Commis-
sioner, we efJeQt a very considerable saving in freight charges. The High 
Commissioner bulks his purchases and sends them out to India in steamers 
ip. which he gets special concessions of freight on account of the large bulk 
·of his shipments. 

t'str PunIlotamdu Thalmrda8: I am sorry to interrupt the Honourable 
Member, but I hope he will not mind if I ask him what concessions he 
has got ~  the last five years in the matter of freight? 

The Honourable Mr. A. O. Chatterjee: I should like notice of that 
-question. I can only make a general statement. It is very difficult for 
me, Sir, to ~  slong with me all these details with regard to the actual 
~o ess o s the High Commissioner has received during t.he last five vears, 
but I shall be quite pleased to show the papers to my Honourable fi.iend. 
As 1\ matter of fact this point is admitted in the Stores Purchase COlD-
mittee's report. A similar argument applies to the case of insurance. The 
High Commissioner does not insure the articles that he ships to us now, 
whereas private importers would have to pay higher freights, as I said 
before, and would have to pay insurance rates also. Then, Sir, there is 
the question of inspection. I!IDl glad that mv HonoljJ"able friend the 
Mover has so far modified his views as not to' have suggested that we 
~o l  entirely do away with all organisation in England. For a long 
t1me to come we shall have to purchase a great many articles in foreign 
countries. . They cannot be produced in India and they will not be produced 
. ~r a o l e ~ le e~ ?f years  even though Indian enterpriad were 
much more Vlgl18'lt than 1t 1S at present, and we will have to maintain a 
... ff in England nr on the Continent for purpose. of inspection. WI} 
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Could not, for instance, buy railway material without consiant inspection 
during the process of manufacture. We dare not risk the lives of millions 
of people who travel on Indian Railways. Similarly we must have an 
agency there for purposes of intelligence. We do .not want to ~ in India 
without knowing actually what are the world prIces for the articles that. 
we buy at any particular time. We must have an agency in England. 
At present :we utilise the agency of the High Commissioner. My friend, 
the Honourable Mr. Jinnah, said, quoting from a letter from the Indian. 
Merchants Chamber, that the High Commissioner should be left in London 
only for ceremonial occasions. No doubt my friend, Sir Dadiba Dalal, 
would like that. I am sure he would ··look very handsome and extremely. 
dignified in flowing Indian robes appearing at all kinds of functions; but, 
Sir. we owe a duty to the Indiall tax-payer; we want to make as much out 
of the Itigh Commissioner as we can; and in this respect we are (;ulJ 
following the custom of the Dominions. So far as my knowledge goes 
practically every Dominion uses its High Commissioner for this purpose 
m England and we are only following the same custom. Then, Sir, the: 
Honourable Mr. Jinnah, with his light and deft-touch, brushed away th& 
question of exchange. It is not so easy as all that. It is certainly an 
advantage to be able to pay in rupees and not to ha:e to keep a balance 
in London for the purpose. But we should have to pay for it some time 
or other. We must pay for our good!'. At present we can bu.v sterling 
when exchange is strong and keep out 'If the market when exchllnge is weak. 
The European or American manufacturer tendering in rupees would hav,· 
to protect himself against exchange, as my friend Mr. Willson pointed out. 
That eover will eventually have to be paid for from Indian revenues. 
So the question of exchange is important and, as a matter ot 
fact, it is not right to say that no o~ er country ever calls for tenders in a 
foreign currency. When England was purchasing very. large quantities 
of material in America during the war, I believe she always called fot" 
tenders and made her purchases in dollars and not in sterling. (An 
Hooourable Member: .. It was war time. ") Yes, it wllswar time .. I 
admit; but war time  has been quoted by my Honourable friend against 
the Government of India. He said that during the war the MunitiomJ. 
Board made enormous purchases in India and, as soon as the war was. 
over, we went to foreign countries. That was simply because' during th& 
war we had to purchase almost anything we could get and at any price. 
Does my Honourable friend want me now to go and buy in the market 
at the prices that we paid during the war? Similarly, in those days 
we purchased articles of whatever quality we could possiblv get. o~ 
we want articles of good quality and at reasonable prices. • We do not 
want, therefore, to confine ourselveR to purchaReFI in Indin. 

.  I have taken up a great deal of time, Sir, and I wish now to sum up. 
I have pointed out that we have already taken a very big step forward' 
in liberalising the rules and in authorising purchase from branch houses 
in this country . ..,We hope to get very notable results from this departure. 
Let us watch the effects of this new rule on the development of Indian in-

~ r es  I yield to none in my admiration for the qualities of Mr. Pitkeathly 
who has been an acquisition to the new Indian Stores Department. But, in-
lJl)ite o,f .what Mr. Willson said, I do not expect impossible things from 
Mr. Pitkeathly. It will not be fair to hhn. Give us time to develop our 
department and. I hope th8t the Indian Stores Department will come up 
tn the expectation!! I)f even my friend. Dr. GOllr. As T have !!aid. we-
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• have not lost sight of the policy of Rupee tenders. We have got it in 
mind and in whatever we may do with regard to stores purchase in the 
near future we shall keep this question of the feasibility of Rupee tenders 
in mind. But, Sir, at the present moment I am unable to accept either 
the Resolution or the amendment. I should like to have more time to 
develop the department. I should like to look round and see how purchase 
in India from branch houses gets on; I should like to have more money 
from my Honourable Colleague (Sir Basil Blackett) for the Ipdian Stores 
Department and I should like you not to cut down ·the grant which I 
shall ask for. Then, when you have given me a little more time, I shall 
be glad to discuss the question of the aesirability or the feasibility of 
Rupee tenders in India. 

Mr. B. G. Oocke (Bombay: European): Sir, I am not an expert in 
the procedure of this House; but the other day I believe a Bill was with-
drawn to be re.introduced. It occurs to me that it may be possible for 
the proposer to withdraw his proposal and for the Mover of the amend-
ment to do the same, and ·to re-introduce them later, because I am 
afraid I do not like either the proposal or the amendment. The pMposal 
of Mr. Jinnah demands that in future tenders for any article 
required for Government purposes are to be called for by Rupee 
tenders., kccordingly, if the Government wish to go to Jaffa 
for oranges or to Italy for a particular type of aeroplane, they are 
prohibited from doing so unless they get " Rupee tender. By insisting 
on a Rupee tender.in the case of the aeroplane t.hey might possibly be 
paying a considerably larger sum. 

With reference to the amendment, Sir, it seems to me that the last 
paragraph rather condemn!! the whole thing, because, if you are going to 
demand that arrangements should be made in India for the rE>quisite ·test 
and inspection of the goods, it may in certain cases require an expert from 
a foreign country to conduct that test. You cannot lay down hard and 
fast rules in a matter of this sort. It is quite true, we have the Stores 
Purchase Rules to which we are bound to some extent, but I must say 
that I do not think that either proposal put forward is entirely practicable. 

Mr. BhubaDanuula Du (Orissa Division: Non-Muhammadan): Sir, 
I rise to support the Resolution moved by my Honourable friend, Mr. 
Jinnah. I also congratulate Mr. Willson for the very sympathetic way 
in which he has spoken this. afternoon. This, Sir, is a striking illustration, 
of which the Honourable the Home Member mav make' note, that in 
case we get Sawraj, British commerce and Indian . commerce, the Indian 
people and Englishmen, can work o~e er harmonic-usly, liS shewn in 
this Resolution moved o ~  which has received at leBst full support' 
and sympBthy from the HonourBble Mr. Willson. I do not see any 
difference between the original Resolution and the amendment of the 
Honourable Mr. Will!!on, but I would rather support the Resolutioneof 
the Honourable. Mr. Jinnah, becBuse it is more specific; it requires that 
in future nIl tender!! should be cBlIed for in India and in rupees. We 
want that all Rupee tenders should be received in India. The Honourable 
Mr. Willson has sBid that tests and inspections should be made in India, 
while we want that tenders should also be received in India for aU Rrticles 
Bnd they 'should not be p r ~p  through London. 

In the course of the replies which the Honourable Mr. Chatterjef'l 
~ e to some of the points raisoo this mominC\' over Bnother Resolution, 
he Raid that he ~pe  mte an Indinn Rnd feels like an IndAin. We al'f'l 
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&SO Indians; we represent the Indian people here; the only difieren.ce 
being that our hearts and sentiments move with the es~s of ~e ~ple 
of India at a very rapid pace, but we fiD:d the s~ e are not m umson 
with that of the Honourable Mr. ChntterJee. It IS perhaps because he 
has been too 10n<1 in thut .. steel frame" bodv and that he has been too 
much absorbed ;ith the spirit of the steel frame und that he is not ~le 
to feel in the sanle way as we all feel. The Honourable Mr. Chatterjee 
.. aid that the rules of the Stores Purchase Committee in India have been 
amended in such a way that they give a chance for the purchase of stores 
in India. Sir, it is not the rules that we want to be amended, but it is 
the svstem, it is the principle that we want to see changed. For too 
long ; time promises have been given, pledges have been given, but they_ 
hiwe never been fulfilled nor kept. 'fhe rules might be {ramed, but they 
nre never adhered to, and I will refer to this matter later on to show 
t,hat the principles laid down in th-e Report of the Indian Stores Purchase 
Committee. hnve not been given effect to. 
Sir, as regards the Rupee tender, I, as ·un Indian, ",-ish that nny 

tender that we may call for should be called for in our coin, and the rupee 
being the coin in India, I urge that all tenders should be called for in 
rupees. When it affects any political question, it may be said that such 
things cannot be allowed. Well, may I ask in matters pertaining to 
.commerce why should sterling quotations be introduced? Are we always 
to be thought inferior in every matter that concerns India? The late 
Mr. Gokhale once said in one of his budget speeches that an Indian, 
however tall and however intilllectual he might be, was always thought 
inferior in any sphere of life in the eye of the Govenrment. Let the 
Government think so of an Indian in the political sphere, with which, 
of course, I do not want to deal at" present as there are abler and greater 
stalwarts in this House who will deal v.-ith that aspect of the qucstion; 
but in industrial and commcrcial matters, in Ii department over which. 
un Indian is presiding, we feel that no Indian is inferior to any English-
man. In industrial and commercial matters we feel that we can manage, 
"dminister and look into them as efficiently as any Englishman or other 
foreigner can do. In those matters I think we are equal to anybody ill 
any part of the world. If we look to the industrial magnates of Bombay we 
~ee that they are doing as well if not better than any other industrial 
magnates or industrialists in any other part of the world. Why shoUld 
we Indians be thought always inferior in those departments in which we 
~  hold our own? The Stores Purchase Department is left in charge of 
an Indian. Why should not the administration there be completely 
Inclianised? That is a question which ought to be answered. The Honour-
able Mr. Chatterjee says that the Government are trying to give Indian 
industries a chance. There have been Departments of Industries in everv 
province, but nowhere do we see an Indian appointed as Director of 
1.ustries, nowhere do we see -an Indian industrialist appointed as Director 
o! .lnduFJtries. Everywhere we find a membf!r of the steel frame pre-
~  ..... 

The Honourable Mr. A. O. ~ee  May I rise to a point of order 
.. Sir? Is the question of the appointment of Director of Industries german; 
to the discussion we are now haVing? I may add, Sir. that those appoint-
ments are made by the Provincial Governments. 

Mr. PreIldent: I am afraid I did not catch what the Honourable 
Member ha8 been saying. 
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:Mr. Bhubananaucla Daa: slo. I was suggesting that in the Departments 
of Industries there are no Indian industrialists appointed as Directors of 
Industries. The Provincial Governments cannot give effect to the pious 
wishes of the Honourable Member for Industries in this matter. That 
lR all that I have said. 

Then. Sir. the Honourable Mr. Chatterjee referred to the es o~ of 
€xchangc. It may be. but we do not care. if we lose a few annas and 
pies here or there, if the tenders are called for in rupees and in India. 
What we want is that all tenders should be called for in India. Why 
should not all tenders that are received in India be in rupees? 

I now come to the question pf the Indianization of the Stores Purchase 
Department. Here I have got a Report which was issued very recently 
by the Stores Department. and although I admit that its activities 
had been limited by the recommendations of the Indian Retrenchment 
i:(ID1lllittee and· although the Indian .Stores Purchase Committee recoul-
mended that the members of the Department should as far as possible' 
tH Indians, effect has not. been given to their recommendation in this 
matter. Only the other day. Sir. in reply to a question of mine the Honour-
able Sir Charles Innes said that there was no Indian Member in the 
Railway Board. Why "! e ~ se there lf ~ no Indians as rl~r ff  Managers. 
110 Indians as Chief Engineers. Well, whJ! is it so? Because they are 
not given any chance to rise to those positions. While the I:)tores Purchase 
Committee strongly recommended Indianization and while the Depart-
ment is under an able Indian like the Honourable Mr. Chatterjee, I find in 
the appointed list of officers therf' is J ~  olle indian who occupies a very 
minor position. But there are many experienced purchasing officers and 
t:lll.lesmcn who could very well be appointed to high position$ in the Stores 
Department with great advantage to Government. I think there are very 
. many business houses in Bombay and Calcutta who employ Indian officers 
and who make far larger p r ~s than tlie officers now employed by the 
tltores Department. The Stores Department have only purchastd stores 
of one crore and half during their period of activity while Indian purchas-
ing officers in Bombay deal with far larger sums. What then prevenfk< 

Indianisation of this department? I do not mean that the 
-4t 1'.. European element should not be maintained. but that so far 

us the Indian Stores Department is concerned it should be so recruited 
from the Indian element· that it may become completely Indianized, or 
.at. least the greater portion of it. And here I ~  remark that pending 
the appointment of the Indian element to this Department, of those 
officers who have been .appointed, only those already in 11 permanent grad\:' 
should be allowed to remain -in the pennarfent cadn> and future recruits 
'!!hall be only temporary till India.ns are tllken in for the permanent staff. 
We do not want to see fresh armour added t,(\ the flteel frame. We wish 
10 see it reduced. We are trying to reduce the 9tre1 frame so that there 
is only a steel case to the Gove.rnment of India. With these remarks. Sir, 
I support, the Resolution moved by the Honourable Mr. Jinnah. 

Sir OampbeU Rhodes (Bengal: European): Sir. this is not one of those 
cllses where we are accusing the Government of hectic and indecent haste. 
Again. as I said this morning in another conneC'tion. I must deplore the 
r.bsence of what I regard as 8 sufficient numbp.r of business and industrial 
men in this House. In fact we are so deficient that t.his Resolution has had 
to be moved. and moved in very eloquent ond convincing terms, by one who 
is not 1\ business man, though he grasps bmuness questions so thoroughly 
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that even the Honourable Member for Commerce this morning was under' 
the impression that he belonged to that humbler but more useful set of 
reople to whom Mr. Willson and myself belong. I have not heard from 
Mr. Jinnah yet that he has accepted the amendment of Mr. Willson as 
i ut before the House. I 'sincerely hope that he will find his way to do 
so, because, in spite of what has fallen from Mr. Cocke, I can assure the 
House that in this matter Mr. Willson has the whole Europ'ean commercial 
opinion in India behind him. Now, Sir, I have, as the Honourable Mem-
ber for Commerce knows, when he was in charge of this Department. 
criticised the Central Stores Department, at least the project before it 
uriginated two years ago, owing to an optimism which 1 much regret now. 
I said that I feared that it would grow into an octopus. To-day, 'Sir, it. 
lemains merely a shrimp. The Honourable Mr. Chatterjee has quoted 
from rule 3 of tlIe proposed rules \ ~ ere he says he has met me half way 
In regard to the purchase of imported stores. In that minute of dissent 
to which he referred and which he thinks so valuable that he has seeD 
his way to ignore it, I said: . 

.. My chief objection, however, to the Stores Purchase Rules is centred in rule 3 
which appears to arrograte to the Stores Department in London an authority incon-
sistent with. India's freedom of action in the maUer of purchases for her own 
requirements ... 

Vv'"by, Sir, I ask, should India bind herself not to purchase imported stores 
unless they are actually in the country? Why should she not have com-
plete freedom of. action? There are valid reasons why she should; 
Mr. Willson lias mentioned a question of interest. I will mention another 
"ery important question. When I was President of the Bengal Chamber 
of Commerce, I had an inquiry from Government as to the quantity of' 
rtores usually held in Calc11tta by importers of certain articles. If those 
stores were held in any considerable quantity it would be B wise thing for 
i}ovemment not to hold such a heavy stock for emergencies. Now, Sir. 
if the largest buyer in the country is not going to buy from the importers. 
how are they to hold stocks which in times of sudden national emergency 
will be on the spot and can be commandeered? Mr. Chatterjee's objec-
tion is that once an importer always an importer,  and that we shall not 
get down to manufacture in India if Government buys from the importer. 
May I tell him that my countrymen came to India to trade and have 
tf'lIlained to manufacture. (The HonouTable MT. A. C. Chatterjee: "In 
r:ertain directions. :') May I instance a case of mine, where, finding I 
l'ould not get the kind of ~es I wanted in India, I had to buy them 
in London, bring them out and erect them in Calcutta. Very quickly my 
PIlgineer told me that he would rather have the sheets unpunched if I 
would get him R punching machine. Then he told me that his workmen 
were now trained, he could make his local plates cheaper and might he make 
the whole barge from start to finish in India. I think that is the way. 
Sir, in which many industries in India will slowly start without any of 
that financial loss such as we had in the recent boom. I may instance 
s(\mething else. I came out to India solely for the purpose· of selling 
Lancashire p'oods. I can tell mv friends here that if thev want anv ('loth 
of Bombay manufacture I can" supply it from my office ill Calcutta. 
Mr. Chatterjee has ~ o e  several objections to Rupee tenders. 'I'here 
111 tbat enormous saving in insurance. I would like to know what thai) 
s ~ waR during the war. 'rhere are tbf)lle Rpecial freight concessions. 



'lHXDEJtS l'Ju J Jo~  sTOJU';S. 
., i. 

641 
I 

'''Ie arc not told what they amount to but I suppose the coUntry generally 
had to pay for those special concessions. There is the problem of ex-
change. Certainly our exchange difficulties would be much less if we 
knew exactly when we were going to receive payment from Government. 
It is very difficult 8S Mr. Willson ~  to get money out of Government 
f\nd that ir; 'why it is impossible very often to get cover from the banks. 
But that does not deter me in the ordinary course of my business frow, 
(aIring contracts months ahead, even when I do not know when the money 
\\'ill be forthcoming to remit, and, I am able to cover that exchange so that 
! run no risk whatever. If gentlemen want to know how I do it, I will 
r.ay that they must go into the business for themselves and buy theil" 
C)wn experience. Mr. Jinnah in his remarks has admitted that the branch 
cRice in I.ondon must continue, and that is another reason why I hope he' 
will 'consent to accept the amendment so that the whole House on this, 
~ e can be abllOlutely unanin:tous on the subject. I think my friend, 
Mr. Cocke, is wrong when he suggests that manufacturers will not always 
. go to the purchaser. There will be no difficulty about buying Italian 
aeroplanes or English aeroplanes if the Stores Department here set about 
it the right way. India is not a small village. It 'is worth while for 
manufacturers now to come out here, to have their agents out here, to, 
have their representatives out here, and to ke\lp' a watch, a constant watch, 
cn the requirements of India j and I have not the slightest doubt. that, if" 
Mr. Chatterjee is given a freef hand, he will he able to build the Stores 
,I }epartment up into something which will help both the importer and 
eventually the Indian manufacturer. 

The Honourable Sir Gharl .. InD .. (Commerce Member): Sir, I had not 
the slightest intention of' spenking on this debate when I came this after-
noon, but, Sir, I have been so surprised at the remarks of two of my friends;. 
opposite that I feel bound to ~  just !\ few words. We know that there 
iI; more joy in heaven over one sinner that repenteth than over the 99 re ~  

Raved. Sir, 1 congratulate ~ seJf to-day Oll having made two converts, and 
two of my Europeall friends. I congratulate Sir CampbeU Rhodes on being 
a convert to the Indian Stores Department. Two or three ~ e rs ago, at a 
meeting of the Associated (,hambers of Commerce in Calcutta, Sir Campbell , 
Rhodes and I had a very  fierce discussion about the Indian Stores Depart-
ment. Sir Campbell Rhodes even then was all in favour of Rupee tenders 
Rnd buying through the importer. He told me what he has told the House 
to-day that it is o l~  your English importer that you want and you will get 
ull your manufactures and all ~ o r industries in India arid nowhere else. I 
pointed out to him that the whole object ood aim of the Indian Stores 
Department WRR to encouruge manufacture in India. It left Sir CllmpbeU 
Rhodes entirely cold. But, Sir, wiser counsels have now prevailed, and the 
House will now Roe that in Sir CnmpbE'll Rhodes we have a convert to our' 
new Department. He accused the Government oi India of hectic and 
break-neck speed ill the fomlation of this Department. I should like to ask 
whether we had any assistance from Sir Campbell Rhodes in forming that 
Department. When two years ago we asked for the creation of that De-
partment, it was Sir Campbell Hhodes who was one of our chief opponents; 
and, Sir, I may say that we got very little encouragement from this House 
when we put up a demand for grant; in fact it seems to me that this 
House is apt to look at tho questions that come up from different angles of 
vision according to the particular circumstances of the moment. When 
they are diseussng the IndiAn Stores Departmpnt in tho abstract, they are 
all for it. but. Whp11 We' con\(' to n!'k for l ~  they s ~  tltert-if! nOlle' Rnd' 
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let 'us down. I am quite sure that Sir Purshotamdas Thakurdas, if he will 
have a chance of speaking to-da.'", will support this Resolution with all his 
eloquence, but, Sir, another difficulty we have hud in dealing with this 
Depurtment is that we have to() get past the hindrances put in the way Qf 
this Department in the shape of the recommendations which the Retrench-
ment Committee thought it necel>sary to make in regard to the Department 
in the interests of retrenchment. I have again, Sir, to .congratulate Mr. 
Willson on being a convert in another direction. Mr. Willson, as ever."-
body knows, is the representative' in this House of the Associated er~ 

,of Commerce, and, Sir, we have heard a strong protectionist speech in 
favour of the Indian Stores Department. He has implored Us to buy from 
manufacturers in India. "It will cost .'·ou only a little," he said, and hI.' 
pointed to the compensating advantage we should get. But, Sir, that it; 
not the line of argument I have been accustomed to hear when I attended 

~ meetings of the Associated Chambers of Commerce. Nor, Sir, is Mr. 
Wmson entirely correct in his facts? He said "it will cost you only a 
little .. , Let me give the House one fact: 

JIr. W. S. I. Willson: :\Iay I correct the Honourable ::\fember. I think 
I said .. supposing for the sake of argument ... 

The Honourable Sir Charles Innes: He s~  Sir, that it will cost us only 
.a little. I listened to that part of his speech, and it is very familiar. Prac-
tically the same arguments were put to me when I had representations from 
.certain manufacturers of certain classes of railway stores. That very case 
is fresh in my memory. The little that it would have cost the l ll~  

Department was 21 lakhs of rupees. It would have cost us 21 lakhs of 
rupees if we had placed that order with thosemallufacturers;and.asIhave 
had occasion to explain, the Government of India in deciding on the action 
they 1jook were guided by the advice not only of the Stunding }o'inance Com-
• mittee but also of the Central Advisorv Council. Sir, we have-been work-
ing, in spite of the difficulties placed in our way,-we have been working 
.at this problem. Mr. Chatterjee has told us of the progress we have made, 
and, Sir, that progress will continue. It will continue, and I am perfectly 
. sure that the time will eventually come when we shall be able to transfer 
the axis from London to India. But ~ o  have got to give us time. I may 
sa? we are going to take another step very shortly. I hope before long to 
be ablt> to introduce to this House a Hill to eliminate the proviso to section 
20 of tbe Sea Customs Act. I hope to introduce u Bill to the House which, 
if it is accepted by the HoU!;c, will mean that all Government l~p r e s  

when buying their s ore~ in Indiu, will huve to pay customs duties upon 
those stores. 'rhat, Sir: shows the spirit ill which we are working at this 
problem. But it is not an casy problem. Weare trying something in the 
·direction indicated by the ltesolution already in the Railway Department; 
we do not call for Eupee tenders when we want railway wagons and loco-
motives; we call for simultaneous tenders; and let me assure Mr. Jinnuh. 
with reference to what he said about the London Stores Department, thut 
he need have no fear ~ o  manufacturers in foreign countries not seeing 
t.he advertisements published in the technical journals at home for our re-
quirements. Let me remind Mr. Jinnah, if he does not know it already, 
that last year when we called for tenders for wagons, we had tenders not 
-<)nly from England but from America, from Canada, from Belgium, from 
France, from Italy, from Germany, and this year we have had tenders also 
from Czecho-Slovakia and from Austria. Thot shows he need have ,no feaT 
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about that. That IIhows thut tundererll r~ now wid8Iy distributed all 
the world over, and we are gettmg replies to those calls from all these coun-
tries. But, Sir, when we get these tenders from firms in pzecho-Slovakia. 
Austria and other places, we know nothing about them, we have no intelli-
gence officer here, and we must have people who know all these firms and 
who can let us know whether these firms are reliable and whether they can 
be depended upon to give us the delivery. You have got the London Stores 
Department, you have got a ep r ~  which has been working at this 
matter, as Mr. Jinnah has said, for 60 years. They have accumulated in-
formation on all these mutters which, let me assure the House, is most 
valuable to India. I am as keen us anyone in this House on the extension 
of purchuses in India and on the industrial development of India, but, Sir. 
we have always got to look to considerations of economy; and 
our experience in the Hailway Department· is that in many cases we do 
secure economy by purchasing through the Director General of Stores_ 
That, Sir, is I think all I need say. I pointed out that at first we have not 
had very much encouragement from the gentlemen opposite, but in sp ~f 

what they said, we have not only carried on but made a very considerable-
advance; Ilnd, Sir, I hope that that advance \\;1\ -go on and be accelerated. 

Sir Purshotamdaa Thakurdas: Sir, I deem it a great pleasure to take 
this opportunity of supporting the amendment of my Honourable friend Mr_ 
Willson. My pleasure on this occasion is doublefold. The first is that t 
find that on this p ~ l r subject at least we have the support of every-
body on this side of the House, whether he be European or Indian. I cer-
tainly hope that my friend .Mr. Cocke will not mind following the advice of 
Sir Campbell Rliodes and will withdraw his opposition. But the second 
rellson for my pleasure in supporting the amendment is based on the fact 
that I am afraid I nm attsc·ked hert' in connection with something I did on 
the Indian Retrenchment Committee Ilnd which certain Honourable Mem-
e~s of this House cannot reconcile with the support that I am giving to this 
proposition. At a later stage I hope to be able to justify every word of what 
is Raid in the Hetrenchment Committee's Report and at the same time to 
prove that I am quite consistent, when I rise to support the Resolution. 
~ all the cordiality with which I do. But before I come to it, I would like 
to touch upon one or two points raised b.v my Honourable friend Mr. Cnatter-
jee. He has told Us that there is nothing in the rules to prevent. Indian 
manufactures being bought in India. I wish he had given us either in quan-
tities or in values the amounts bought here since those rules were framed 
and the amounts that were spent outside India, compared to amount 
before those rules were put in practice. 

The Honourable Iir. A. O. OhatHrjee: I gave certain infomlation in 
answer to some questions quite recently. 

Sir Punhotamdas Thakurdas: I expected that answer from my friend. 
My point is different. 'fhe High Commissioner's office buy stores for the 
whole of India. It does not buy stores only for the Central Goverllment_ 
Do I understand thnt the answer included figures for the total purchases ~  

the High Commissioner's office in London? He gave figures only about the 
Central Government. The amendment of my friend Mr. Willson includes 
all Government purchases in London. The other point that I would like to 
make before I proceed further is this. What does my Honourable friend 
expect of a busy officer, in whose control it is to make up his mind as tel 
whether he will import from London or whether he will buy locally, what 
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··does he' expect such 1\ bUI;Y officer to do:'!. e el ll~  he it; " very senior 
oQfficer, Il reNponsible head of a depnrtmt'nt, and I 11m quite sure th"t my 
Honourable friend opposite will not contend that he hUIi much spare time. 
He is ;\1; 11 rule s~  DOl'S my Honourable friend expect such n busy 
·officer to wade through all the mll's of the ::itoret; Department and to make 
sure of the varioWi restrictions und .exceptions named therein, or would he 
excuse him, being bus;\' as that officer must be with his own job, if he says 
-"Here I am, let me fire off an indent to London Rnd be done with it. I 
will not then be called upon to explain at all"? I am sure, Sir, it will not 
take much stretch of imagination to come to the conclusion that the longer 
. and the more bulky your rules are the morp temptation there is to the indent. 
ing officer or to the purchasing officer to send nIl indent to London, in which 
-case nobody calls upon him to explain why he did not buy locally. I wae. 
very pleased, Sir, to hear from my Honourable friend Sir Charles Innes 
that some great handicap in connection with the purchase of stores in India 
isJikely to be removed very s or l~  and that he proposes to amend the Act, 
:so that ull imports of stores will be liable to the usual import duty. In. 
all probability this will ~  more or less a sort of book entr.y for the various 
·departments of Govermnent, but it will ensure fair. competition to, f rs ~  

the indigenous industries and, seco.ndly, to the firms which may have im· 
ported stocks here on the chance that the Government will require them. 
l hope that this Bill that my Honourable friend referred to will ,be brought 
in at the earliest possible date and that no time will be lost in 
putting that Bill through this House. I understood my Honourable friend 
to say that he is now prepared to buy from local branches and agencies from 
outside and I also understood him to say that they will train Indians in 
various small factories here. I hope that he has made this a condition of 
the patronage of his department to local branches and agencies of non· 
Indian finns and I would like to hear3rom him that my impression is cor· 
recto 

He further went on to mention that the Indian Stores Department so far 
has not had much encouragement either from this House or from the Re· 
trenchment Committee. Now, before I say anything in connection with 
the attitude of the Retrenchment Committee to the Indian Stores Deplb't. 
ment, I need hardly mention to this House that the Retrenchment Com· 
mittee would never have been excused either by this House or by the Exe-
-cutive of the Government of India, least of all by the public, if they had 
not been as severe as they possibly could have been in curtailing expendi. 
ture at a time when the finances of the Government of India were in a 
most precarious state. But luckily in the case of the Indian Stores De· 
partment, I think they were treading on .j·ery very sound ground. I will 
read out, with the pennission of the House, a few lines from the one para· 
graph in which the Hetrenchment Committee justified why they thought 
that a certain reduction should be made. The blTant to the Department was 
lh. 4 lakhs. The Retrenchment Committee made u saving of Hs. 83,000 
in the Rs. 4 lakhs. The infonnation laid before the Retrenchment Com· 
mittee said: 

.. Tha.t this Department has been recently constituted in order to encourage the 
. ~e elop e  of the industrial resources of I!1dia and to effect econol!li,:s b:y co·or.cJinat. 
mg purchases for the. Central, and ProvlDclal Governments, thus ehmmatmg competi. 
tion between Governments and Departments. At present its activities are confined to 
the purchase of tntiles for the Army Department and to the control of the Metallur/Tical 
Inspectorate and of the Superintendent, Local Manufactures, and Government Test 
House, Alipore." 
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1 ; l~  point out to() my Honour bltl friend Hir Charlet; ~  that even l~  
ways hlld not then begulJ to Itronit;l' thnt DepRrtmt'nt. . 'l'he Retrench-
ffitlpt Uommitttle said: 

0' We underlltand, how8wr, that it ib "ontemplated gl'adually to extend the .organiza.. 
won to enable it to undertake t.he purchase and inspection of various important classes 
of stores including cement, oils, paints, chemicals, textiles, leather goods, hardware and 
oogineering and other stares, aud estimates have been placed before us for an eatabliah-
mtint. coating Rs. 24 1a.khs annually. It iSlroposed to cover the coat by a charge of 
2 per cent. for purchase and inspection an 1 per cent. for inspection only, it being 
assumed that the value of the annual purchases "y the department will amount to 
about. Rs. 7. crores and of the goods ~ to about Rs. 15 eror.,II." 

This is the point now . 

.. It is extremely doubtful whether Local Governments will use this organization." 

I would like the Honourable Member to sav how manv Local Governments 
have begun to Ule this Department.· • 

The Honourable Mr. A. O. Cha\terj .. :  1 'Will. 

Sir ParahoUmdu Thakordu: 

.. It is extremely doubtful whether Local Governments will use this OrganizatiOli ad 
:tohe United Provinces have in fact. already set up a separate stores department." 

1 understand that the Government of Bomb8,· are setting up a separate 
.department. 

The Honourable Mr. A. O. Chat"'j": No. 

Slr Purabotamdu Thakurdu: 

•  0 In view of the large turnover aliliUDled the propolied charges appear to be uceaaive. 
A !lyatem of central purchase may have theoretical advantages, but we recommend that 
.DO provision be made for further expansion of the department until it has ~ 
.ascertained that the .provincell collect.iveiy are prepared. to utilize it for their r~ 

tioDB and that. !lUW expansion will be· financially Justilied." 

I still claim to-day that until the Honourable Member opposite can point 
.out that he has got the support of many of the Provincial Governments, 
.on whose patronage of this department an estimate of a turnover of r; i crores 
},urchllBes and inspeotion of goods worth Rs. 15 orores was based, ~ 

RetrenchmeLt Committee were fully justified in what they did, and perhapa, 
I am. afraid, the Assembly of that· day were also justified in reducing 
the grant. The main point about this Indian Stores D«&,artment is that 
.even the various departments of the Government of India, including the 
Department of my Honourable friend, Sir Charles Innes, have not yet 
begun to use thflt Department. Why did not the Honourable Sir Charles 
Innes tell us when the Railway Department, which is under him by the 
way. will begin to use this very Department for the purpose of economy and 
co-ordination in the purchase of stores l' But, Sir, J am not trying to make 
-out by any chance a case for no help or as little help as possible to this 
Stores Department. I contend that, if this Resolution or this amend-
ment of my Honourable friend is pasl:led by this House and is acted up 
to by the Government of India, we will indirectly be giving a very great 
push to the Stores Department in the work for which my Honourable 
friends, Mr. Chatterjee and Sir Charles Innes, are so justifiably anxious. 

Just one word about the advantages that the Honourable Member 
said would accrue or do acc.rue by having the purchases concentrated in 
London. He mentioned the freight ('hargl;'s. Now. I am sure if the 
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~o o r le :Member expected thili Houlie to attach any value to this plea of 
hiS, he was bound to put before the House the figures as to the concessioll 
or the rebate that the Government of India got for the stores which they 
imported here in bulk either through the India Office or througn iht' 
High Commissioner. I am sure I am not asking anything unreasonable from 
the Honourable Member if  I aSk him to teU us if the Government of 
India at all know what the rebates available to them are. Can he teU us 
what they were in 1913-14 or 1917-18? What they were in those yearl! 
of the war when freight rates had gone up to an exorbitant height? Thl' 
general impression is that the Government of India got jolly little. 

Now, as to insurance. I am sorry that the Honourable Member 
thought fit to mention this topic of insurance at all. As my Honourabk 
friend, Sir Campbell Rhodes, said, they must have paid dearly because they 
took the risk of not insuring. If the Government. did lose, will they 
kindly tell us to how much they lost during the war by not being insured"! 
All that I can say is that they are very lucky if they did not lose more 
than they saved in 'previous years by not insuring. I know that Govern-
ment ~ big concerns like them do not insure. But when they do not 
insure they-at least commercial concerns--keep a sinking fund for emer':' 
gencies. I am sure the Government of India have no such sinking fund. 

Now, as to inspectibn. No one doubts that inspection is always neces-
sary and I did not know before I oame in that the Honourable Mr. Jinnah 
had said that inspection should be avoided. I am sure he could not have 
said that (MT. M. A. Jinnah: .. I never said that ".) 

Now. Sir, as regards exchange. I do not wish to go into the subject ~ 

to how exchange can be manipulated in a certain situation. But I certainly 
think that in this case it is a plain. simple proposition. We merchants who 
handle both exports and imports know how to adjust our exchanges. After 
all, why should the Government of India take it for granted that it is 
they alone who are anxious to get what they want? Why should they 
understand for ever that it is only a buyer who is a needy buyer and 
that sellers are always indifferent? I am sure in the ordinary course and 
in normal times a seller is more keen than a buver. And, if the Goverll-
ment of India lay down a policy and say: We will buy in Rupee tenders 
and on e~  t!illls, the sellers, whether big or. small, in order to get the. 
custom will adapt themselves to the terms which they, the buyers, lay 
down, taking of course for granted that the terms of the Government of 
India will be normal, businesslike and sensible. I expeclled my Honour-
able friend to say that when you buy in bulk and when you buy direct from 
the manufacturers you buy cheaper. In case he should advance that 
argument in his final reply I should like to say that the method suggested 
does not prevent the Government of India from buying in bulk. (The 
HonouP,lble MT. A. C. Chatterjee: .. I never said that ".) You can buy 
any quantity you like from any manufacturer, nor will it prevent you from 
buying direct. You can put your order direct with the manufacturers; be 
they in Germany, Switzerland, Italy or Czecho-Slovakia. So that this 
method which is suggestoo by the amendment or by. the ~esol o  .doell 
not prevent you from taking f ~l advantage of l l~ dIrect from th(' 
manufacturer: All that we say IS that you must buy m rupee currency 
and you must call for the tender in India. Delhi should be the place from 
which the tender should be given out. Delhi should be the place where 
the tender should be opened. 
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It has been mentioned by the Honourable Member that the House 
may rest assured that Sir M. Dalal looks after India·s interest thoroughly. 
I am sure nobody doubts that. But the point is: Is the system a correct 
one? Can we not imprJve ulJon it? I will now conclude, Sir, by pointing 
out how in my opinion the local Stores Department of the Government of 
India can be substantially encouraged by the acceptance of this amend-
ment. 

Kr. President: Thtl Honourable Member has already exceeded his time 
limit. 

Sir Parsbotamdu Thakurdu: I shall conclude mv remarks, Sir, in a 
minute. At present indents from all oVer India go-to London. If thc 
Government of India accept this amendment they will all have to come to 
Delhi and in Delhi my Honourable friend, with the assistance of his 
Stores Department, would be able to say to the indenting officers that this 
thing need not be imported, and that thing you can buy at such and such a 
place which you cannot buy in India. Here is more business for your 
Stores Department. For the rest you can for tenders from branches and 
agencies of oversea firms and from abroad. I think this is the most 
natural method of encouraging your Indian Stores Department and I hope 
that my Honourable friend will be able to accept it. Sir, I also hope that 
my Honourable friend, Mr. Jinnah, will be able to accept the amendment 
and that the House will pass it unanimously. 

(Se11eTal HonouTable MembeT': .. The question be now put.") 

The Bonourable Mr . .A. O. ChatterJee: Sir, I do not wish to detain 
the House "t this late hour. There are only one or two points arising from 
the speech of my Honourable friend opposite, Sir Purshot·lmdas Tllakur-
das, which I should like to touch upon. In defending the Indian Retrench-
ment Committee,-I yield to none  in my admiration for me very splendid 
work which that Committee did for India and for the Government of 
India,-my Honourable friend quoted a passage from that Committee's 
report relating to the Stores Department. I am sorry to say, Sir, that 
the Retrenchment Committee went entirely astrky OVE'r the objects and 
functions of the Indian Stores Department. They laid stress on the co-
operation of the provinces. I think my Honourable friend is as well aware 
as I am that the provinces are of no great importance with regard to their 
purchases as compared to the Ceutral Government. What does it matter 
whether the provinces co-operate or not? The purchases of the Central 
Government are big enough, as the Honourable Member has himself 
admitted just now, for the maintenance of a department. What was the 
use of bringing in the provinces? When we gave our estimate regarding 
the probable purchases we did not think of the provinces. And then he 
[I.llked me whether the provinces are co-operating. They are. We have got 
large orders from the Punjab Bond from his own province. (SiT PUT.lotatn-
daB ThakuTda.: .. Amounts please ".) I could not give you the amounts 
offhand. They extend to several lakhs. I do not carry all my statistics in 
my pocket, as evidently my friend does. ~ er  Similarly he asked 
me what was the amount we paid for freight. I could not give him the 
statistics. I did promise him during my own speech that I would give him 
• the statistics to-morrow and he twitted me again over the fact that I 
did not bring those IItatistics with me. TIle fact is mentioned in the 
Stores Purchase Committee Report, if the Honourable Member bas ever 
o_red to peruse it. Then be suggested th"t we should utilise the Stores 
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Department in order to scrutinise indents and to stop indents from going 
to England. I can assure my Honourable friend that is alrtlady being done. 
Sir, I have nothing more to add. 

Sil' ~ ~ Thakarda8: Sir, I want to say one word of personal 
explanation. All that I said is that whatever is said in the report is based 
on the evidence given before the Inchcape Committee. If the Government 
of Iridia had left the papers with me I would have been able to prove to the 
Honourable Member the justification of what I said. The papers were 
taken away from members of the Inchcape Committee .. 

:Mr. PresIdent: The original question was: 

... This Assembly recommends to the Govemor General in COuncil that in future 
tenders for any article required for any department of the Central Govemment shouW 
be called lor in India and in rupees and that the E\tores Department at the India Office 
onll should be maintained in such strength as would enable old contracts to be worked 
out." 

Since which an amendment has been moved : 

"That for all the words after the words • Governor General in Council' the 
following be substituted: 

• That the present system of stores purchase for Government requirements i. not 
in the best interests of India and should be done away with at the earliest 
possible moment. 

That in it.· place should be instituted a system of Rupee tender for delivery in 
India with publication of results in every case. 

That this new system should be administered under tbe aupl'Jrvisian of the Go,,· 
emment . of India by a cadre of qualified oftioers and that arraageDlen.ts 
should be made in India for the requisite teet and inlpection of the goodl 
purchased.' .. 

The question that I have to put is that that amendment be adopted. 
Mr ••• A. nnna1l: Sir, I have objection really to the amendment, if 

the House desires' it. 

Mr. President: The question that I have to put is that that amend-
ment be adopted. 

The motion was adopted. 

Xl. President: The q)Jestion is that the Resolution, as amended, be 
adopted. . 

The motion was adopted. 

RESOLUTION BE GREETINGS OF THE ASSEMBLY TO THE 
LABOUR PARTY. 

Xalbi X"hammed' Yakub (Rohilkhuna and Kwnaon Divisions: 
Muhammadan Rural): Sir, I rise to move the following Resolution: 

.. That this Assembly recommend. to the Governor General in Council to convey the 
greetings of this House to the Right Honourable Ramsay MacDonald, and other 
Members of the new Cabinet on their advent into power." 

Sir, unique as the occasion undoubtedly is, it does not, for obvious • 
reasons, oall for a long speech. For the, first. time in the constitutional 
history of England the Labour Party takes up the reins of an Empire 
built on essentially conservative traditions. For the first time in the history 
of modern Europe the bulwark of an uncompromising Capitalism and clasa 
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domination ~ England has b shaken. To the Indian aubjecta of His 
Majesty the King-Emperor, the historic event is full of p s l~ es  'l'.JI:! 
so called .. Dependency " has suffered, generatIon after e ~r l ll  ~r 
the yoke of '" bureaucracy which holds a monupoly of preSltge and poli-
tical power. The great war in Europe brought to the fore ro ~  
labouring classes in various stages of revolutIOn and evolut.on. But It 
looked as if the privileged clas88s in England wuuld still resist successfully 
the advancing Labour forces. Yet circumstancl'S have combined to make 
the long expected and much desired event an actuality, in spite of all 
the powers of English Conservatism and Liberalw.. So far as India is 
concerned, the changes of Governments and parties have never meant 
much to us, as was observed by His Excellency the Viceroy in this ver.Y 
House the other day. Out of our long expenence of pol~ l shufHing 
to which we have been invariably subjected,' comes the feeling that the 
parties may go and the parties may come but the bureaucracy goes on 
for ever. To thi" feeling of hopelessness and helplessness is due tne present 
political situation in India. 
Lest I may be misunderstood, I hasten to submit that I do not expect 

miracles from the new Government, neither do 1 believe that a I.abour 
Government o l~ solve the present complicatiOns of the Indian problem. 
so to say, with a touch of the magician's wand. I know, as probably most 
of us in thiS House do, the limitations of 'a Government whkh depends 
for its very existence on the support of the Liberal party. But we know 
that during the last few years of an acute politIcal unrest in our country. 
Labour was the only party in England which had the courage and honesty 
to extend to a suffering people their sympathies. Nqt that we under· 
rate the friendship of other public men in England who have been working 
for us, but it is a fact that had it not been for the Labourit.es. the British 
nation would have known little or nothing of what India suffered. It was 
Labour Conference at which India's claim to the right of self·determina-
tion was tirst supported in no uncertain terms. In a Resolution moved by 
Mr. Ben Spoor at the 1920 Sessions of the Labour Conf,:rence at Scar· 
borough the party demanded ,. the full and frank application of this 
principle in the re-organisation of the Government of India", It em-
phatically protested •• against the militant and repressive methods adopted 
by the present British Govemment " and expressed .. its sympathy with 
the people now held in SUbjugation ". It condemned in the strongest 
possible terms •• the cruel and barbarous action of the British officers 
in the Punjab ", extended its" sympathy to sufferers of these unpardon-
able atrocities " and urged .. that all officials concerned should be formally 
brought to trial", No wonder then, Sir, that our hearts go out to the 
Labour Party in the great responsibility they have accepted. As an 
Indian joumalist of the Liberal school of thought remarked in well chosen 
words, 

.. the Laboul' party is itself an organised protest against privilege and prescription, 
it is an embodied r~l o  against vested interests and class privileges and must 
instinctively feel a natural sympathy for the weaker of the two parties atlywhete in the 
world." 

Therein lies our hope, We may not expeet much from a Labour Gov-
ernment in England, bllt are we not justified in looking forward to a 
better result than we ever had from other parties? They may not ~ 
.Ul> our heart's desire all at once but they are, with the breadth of then' 
_ vision and their reoognition of the rights of subject peoples, likely to UDder-
e\and apd appreciate the intense r ~ of the Indian people, af1;er QlOlle 

• 
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than 150 years of abject subjugation, to rise to the higher and more 
respectable and honourable level of a self-governing member of the British 
Commonwealth and thus to save themselves from the insults and indig-
r.ities offered to them by other British Colonies and by a British oligarchy 
in their own land. The best we expect is a change in the angle of vision 
and in the spirit in which India has been hitherto administered from 
behind the closed doors of 10, Downing Street and White Hall. By their 
encouragement and sympathy the Labourites would give the breeze the 
power of a gale to wash away the old and obstinate rock of class and 
colour prejudice which has hindered progress. 

At the Scarborough Labour Conference,  Mr. Ben Spoor, M.P., one of 
the leading inen of the Lllbour Party who is now also a leading member 
of the Labour Party, remarked, with reference to the Reforms Act, that 
" they felt that no real measure of justice has been done to India" JPld 
that they felt "that the Indian people at a very early date must secure 
a larger measure of self-control than they had-he.d offered to them in the 
Government of India Act ". Only recently Mr. George Lansbury, while 
speaking at Wakefield, declared: 

"  I believe in my heart that it is a God-given opportunity that the Labour movement 
of this country has to-day to stave off the upheaval in India. I believe that the people, 
if they get the opportunity, can do such things as will make Indians believe that we 
mean what we say when we tell them that we want India to be the brightest jewel in' 
the great British federation of free peoples." 

llr. Ramsay MacDonald's speech at the Queen Hall's meeting in June 
last, Colonel Wedgewood's speech in the House of Commons and the 
Party's manifesto issued just before the last General Election, which 
appealed to all citizens to take 11/ generous and courageous stand for Right 
and Justice and to hold out their hands of friendship and good-will to the 
struggling people everywhere who want freedom, security and a happier 
life, are but a few indications of the fundamental principles which are to 
guide the Labour Government's policy. We hope, therefore, that they 
will steer clear of the antiquated shibboleths of the " white man's 'Civil-
ising mission ", "the prestige of the ruling class", and " the Divine 
right to govern the black and brown ". Although the determined onslaughts 
of the British Die-hard may hamper the noble work of the Labour party, 
we trust that it will return to power again and again with a clear and 
stronger majority and that ultimately it would be in its power to accord 
us .the right to call ourselves a nation, to live our own life, to develop our 
own 'civilisation on national lines and to be able to look other peoples in the 
face. Secure in ow indomitable faith in the rightousness of our cause, 
we welcome the dawn of a new hope. 

With these few words, Sir, I submit my proposition for the favourable 
consideration of this House. 

• Pandit Jlotllal Hehru (Cities of ·the United Provinces: Non-Muham-
madan Urban): Sir, after a long and bravely sustained struggle, the 
Labour ~ r  has come into power for the first time in the Parliamentary 
history of England. It has lived through good and evil report, always 
standing for greater freedom, greater justice to humanity at large and 
perfect equality between man and man. The success of the Labour Party 
in England is, the success of these noble principles and carries with it 
hope and encouragement to all who love their own freedom and are striving 
to attain it at any post. The members of the Swaraj Party are therefore 
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glad to join the Honourable over of this Resolution in his desire to 
convey the greetings of the House to the Labour Party on its advent to 
power. 

There can be little in common between a party of free Englishmen 
and the Swaraj Party formed by a people held in subjection by free 
England. The former started under a constitution which has made it 
possible for an engine cleaner to be a Minister of the Crown and a cabin 
hoy to rise to the exalted position of the Vicero) of India. The latter 
has yet to secure for the people of India the most elementary rights of 
citizenship. But the Labour Party and speCIally rome of the .. wild 
men .. in it have in the past stood forth as staunch frit:nds of India, and 
India, ever ready to grasp the hand of fellowship extended to it, has loved 
and honoured them in return. Many of us in this House enjoy the per-
sonal friendship of some of the wild as well as the sober men of the 
Party, and it is but natural for us to offer them our sincere congratulations 
on their success. We note with regret that the leader of this great Party 
which is committed to the principle of the right of self-determination for 
all nations, great and small, should immediately before taking charge of 
his high office have thought it necessary to sound a note of warning to 
us for claiming that very right. But we have not forgotten what he said 
in April 1918. In a private letter intended for publication and recently 
published in the press he said: 

.. In my opinion Home Rule for India has now become inevitable. The British 
administration of your country has its logical and necessary outcome in your own self-
government. In ordinary times that would have heen long postponed, but the circums-
tances of your country have so changed as to make it wise and politic. The War has 
ha.stened this evolution and has suddenly brought the country face to face with its 
ultimate duties. We must trust India just as we must trust Ireland. We must allow 
India to develop a culture of its own. We must lay on the Indian pl'Ople both ~ 

burdens and responsibilities and make them the custodians of their own welfare. I 
would therefore give them not merely a minimum measure but a generons one. What-
ever form the governing machinery may take, two things must be granted. In the 
first place, the Viceroy's Council must be of the nature of a Cabinet and must be 
responsible to the representative authorities. In the second place, India must have 
control of her own finances. I hope that broad-minded wisdom is to assist both of us 
to arrive at a happy conclusion." 

We can only hope that this broadminded wisdom will be brought to bp.&r 
upon the demand that we have put forward. Meanwhile, SU·, in the 
words of Abraham Lincoln: 

.. with malice towards none, with charity fur all, with firmness in the right as Goel 
gives U8 to see the right, we strive on to finish the work we are in." 

Sir, I beg to support the motion on behalf of the Swaraj Part,. 

Kaulvl Abu! Kasem (Bengal: Nominated N9n-Official): Sir, I beg 
to associate myself with the Resolution as it stands. We offer our .:lon-
gratulations to the Right Honourable Ramsay MacDonald on his accession 
to office and to his colleagues; but I do it, Sir, from no selfish motive. I 
am not a believer in the fact that self-government can be obtained for 
this country as the gift of one party or the other in England. I for one, 
Sir, will not allow India to be made a football to be kicked about by one 
party or the other. But, Sir, I hope and trust that when this R-esolution 
is communicated to the Head of the British Government and the Head 
of the British Empire, he ·will remember what he said. ·some years ~o 
when he was not in office. Sir, it has Leen my experience and I believe 
it has been the exprience of Pandit Mottla! Nehru and others, that 
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Britishers or Indians hold one opmlOn when they are out of office and 
another when they are filling responsible positions; and w" in this Houee, 
whether in this Session or the previous one, have seen Honourable Members 
on the other side-I mean my countrymen like Sir Tej Bahsdur Sapru, 
Sir Muhammad Shafi and Sir Narasimha Sarma-confronted with reports 
of speeches they had made previous to their accepting office in the Go ... • 
ernment of India. I hope and trust, Sir, that the Right Honourable 
l:amsay MacDonald ind some of his olle~ es will stick to the opinion 
which they expressed and clearly expressed years back when they had 
neither charge of office nor any expectation of getting into it at an early 
date. 

Sir Gordon J'ruer (Madras: European): Sir, I heartily support the 
Resolution before the Council and I am sure I am speaking on behalf of 
all my European fellow members when I say that we congratulate 
Mr. Ramsay MacDonald and his Cabinet on their advent to power. 

ne Honourable Sir Kalcolm Jl&iley (Home .Member): I do not think it 
is fitting that the Government Benches should be silent oh this occasion. 
It is not because we desire to express or indeed are entitled to express any 
opinion as to the influence  which the advent of a Labour Government may 
have on the course of politics either in England or in India; npr because we 
desire to express either pleasure or regret at the departure of one Govern· 
ment and the advent of another, or have any feelings as to the extent to 
which one Government rather than another is likely to agree with the views 
which we ourselves hold as to the manner in which the administration of 

Ii India should be carried on. We regard the Cabinet simply as.the 
P.M. executive of His Majesty's Government; that is the view which 

we are bound to take as servants of the Crown. Nevertheless, Sir, we also 
are members of this House, and there is certainly one aspect of the good 
wishes which this House desires to send to the Cabinet with which we desire 
to associate ourselves. They are faced with great difficulties, difficulties 
which are not confined to the United Kingdom only, but of world-wide origin 
and extent; there mu!!t be no one here who does not wish them success in 
finding a solution of the problems which lie before them, problems which 
demand the highest statesmanship and the greatest qualities both of mind 
and heart. We, no less than the House, wish them Godspeed in the difficult 
journey which lies before them. Let me add, Sir,-though it is unnecessary, 
yet it is not impertinent for me to do so--that whatever instructions His 
Majesty's Government may give us and whatever action they may desire 
to take in regard to India, they are entitled to claim. and they will assuredly 
receive from us that loyalty which we always have rendered and always 
shall render to the Government of Hi!! Majesty the King-Emperor. 

Diwan Babadur T. BaDgachari&r (Madras City: Non-Muhammadan 
Urban): Sir, as my Honourable friend, Pandit Motilsl Nehru, confined hi!'! 
remarks to what he calls theSwarajist party, I am tempted to make a few 
remarks on behalf of the Independent!! here. He might have whole-hearted-
ly associated us also in the hearty welcome he extended to the Labour 
Party on its coming into power now. I wish to associate myself, I wish to 
assoCiate the whole of the Indian element in this Assembly, in 
the welcome which has been extended to the Labour Party. Sir, I was 
reading only this moming one of Mr. Ramsay MacDonald's books-I have 
got four of them now and I am slowly reading them one by one. He wrote 
~ beok in 1920 oalled "APolio:Y for the Labour Party"; ~  Sir, he has 
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given II. very soft corner to India in one of the paragraphs in that book. I 
hope he will remember that as the head of the new Government and will 
give effect to all that he has said. That is the prayer, Sir, of the nation and 
I hope that prayer will not go in vain. May this Government live long, so 
that India and England may continue to do common work not only for the 
good of India but for the good of the Empire. 

Mr ••.•• Dumula (Bombay City: Non-Muhammadan Urban): Mr: 
President, 08 a member of the community which bas in the past returned 
no less than three members to the House of 'Commons,-two of whom had 
more or less identified themselves with the Labour Party-I beg to extend 
my cordial greetings to the Premier and his Cabinet. We hope that the 
advent of the Labour Party to office will usher in a new era of happiness and 
contentment in India and that it will be marked by the blessings of peace 
and prosperity throughout the British Empire and particularly in India. 
Sir, the Labour Party's advent to power shows what industry, assiduity and 
F'erseverance and fidelity to their cause can achieve. The Members of the 
Labour Government were not impatient idealists but practical men of busi-
ness. They worked for one end. They showed that they deserved to (lome 
il.'to power and they have come into power by sheer merit. Indian politi-
cians may take a leaf out of the book which has been so splendidly written 
1:,) the Premier, the Right Honourable Ramsay MacDonald, the most eul-
t.ured man of his party. It is the duty of India now not to do anything to 
embal'l'Bss or to drive out the Labour Government from office. They are 
in office but not power inasmuch as they are depending upon the indulgence 
of either the Conservatives or the Liberals for their continuance in office and 
it is our duty to strengthen their hands and, if India works on the same liner 
as the Labourites have worked, there i&--no doubt that we will come into our 
own and that in the fulness of time we shall attain Swaraj. But the ro&d 
is long and tortuous and we must work patiently and hard for many a long 
y'ear before we can attain our end. But if we become impatient idealists, 
If we do anything wrong, perhaps we may come to grief. I hope we will take 
a lesson from the Labour Government and persist in our just and rightful 
course. • 

JIr ••• iI. Josbi (Nominated: Labour Interests): Sir, as one who 
sympathises with the aspirations of labdur, not only in this country hut 
all over the world, you will allow me to add one word of congratulations and 
greetings to the Labour Party in England which has come into office very 
recently. Sir, these greetings that we are sending to-day are more than 
fonnal. The event is significant in several ways. In the> first place, Sir, I 
think that by the coming into office of the I.abour Party England herself 
has got her real self-government. England was ruled all along by classes 
who were not representatives of her masses. Either by the nlanipula-
tion of constituencies or by the power of wealth, the real representatives . 
of the masses of England were kept out of power. 'l'herefore, Sir, we must 
congratulate England herself to-day that she has got a Government which 
is really representative of the masses of the country. From the view of 
our own country there is also a great significance in the coming into power 
of the Labour Party. The Members of the Lab(\ur Party were the only 
people who used to sympathise with our political aspirations for a very 
long time. Even OUl veteran leader and statesman, Dadabhoy Naoroji, 
got unstinted sympathy only from the Labour Party. Sir, it is quite 
natural that the members of the I.abour Party should have sympathised 
with our political a!lpirations. The l o r ~ classes in England were 
themselves denied freedom for a very long time. They had undergone ip 
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tHeIr oattle for Jreeuom the sll-me difficulties which this country is undE-r-
~  '1'uey were not g!ven tne franclllse lor a long time as we had none. 

~ o  only tnat; but their path towards progress was as difficult as ours is. 
Those of us, SIr, who have undergone the hardships of repressive laws 
will also find that similar repressive laws, perhaps more repressive laws, 
were imposed upon the workJ.Dg classes of England. Not only that, but 
there are many here who have undergone the severities of jail life in the 
battle for freedom, and I can assure Members of this Assembly that there 
may be at least some in the present Cabinet who have also undergone the 
same hardships of jail life. It is but natural, therefore, t.hat the members 
of the Labour Party should sympathise with our aspirations towards 
our progress for freedom. Mor<lover, it is but natural that we should look to 
the Labour Party for help in our social anrl political progress. The Labour 
Party has very little vested interests in India. Most of our sernces, who 
generally stand in the way of our political progress, do not belong to the 
working classes. So their enthusiasm is not damped by the considerations 
of self-interest. I therefore feel, Sir, that tliere is great hope for our 
political progress as long 8S the Labour Party is in office. Sir, there was 
some complaint made about the statement of the Prime Minister. Sir, I 
know that the Labour Party in England consists of practical people. They 
are idealists, but they are idealists who have put their ideals into practice, 
and therefore they are naturally practical. They have reached their goal 
step by step and they may expect us to do the same. Moreover, the 
Labour Party in England also believes in constitutional agitation. They 
lIave reached their goal by Parliamentary agitation, and they expect others 
alll9 to reach their goal by that agitation. They believe that, as they 
have reached their goal by Parliamentary agitation, it is quite possible for 
others also to reach their goal by similar methods. 

From the point of view of Indian labour, there is still, Sir, greater 
re880n for congratulation. If there is anyone cl88s in any society which 
is more international in its symplllihies, it is the labouring class. They 
believe in the brotherhood of man, and as such the LaboUr Party in 
England will naturally sympathise with the Labour Party in India. 
They will show greater enthusiasm for bettering the conditions of the 
working classes in this country thaD any other party would have done. 
Naturally those who are interested in the uplift of the working classes 
in this country will take great delight in tlie accession to power of the 
Labour Party. More than that, the Labour Party will do good by way of 
legislation for the labouring classes in this country; their very acce88ion 
to power is a message of hope to the working classes in this country. Sir, 
those of us who have been or ~ inside this House and outside it for 
the uplift of labour many times feel tempted to give way to despair. The 
work before us is so difficult. I have myself seen in this House during 
the last three years how difficult that work is. Problems which seemed so 
easy to me, demands which seemed qO reasonable to me, were not accept-
ed even by a small fraction of the House and on these occasions I had 
sometimes felt !!omewhat despondent. But, Sir, if we study the history 
of the rise of the Labour Party in Enj:\'land, it gives us a ray of hope. I 
rp.membel' the day!! when there used to he only a few members in the 
HOUse of Commons who represented labour in England, and even then 
they were not the real representatives of the labouring clasfles in England. 
They were ~le e  as members of the Liberal PIlrliy Ql' sometimes of the 
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Conservative J;larty. Sir,! en came a time, and that time came very soon, 
when ~e working classes in England thought it necessary to have their 
own political party. That party was established by Mr. Keir Hardie ill 
1892, and within such a short time that party had gradually risen to a posi-
tion of strength that to-day they are in office and in power. Sir, this 
message of hope is of greater importance to the working classes in India 
than any other thing. With these few words, Sir, I associate myself with 
*he greetings which have been proposed by the Honourable Mover of tills 
Resolution. 

111' • .6.. Jl,aquwaml ly8Dgar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): I move, Sir, that the question be put. 

111'. Prelidellt: The question is: 
.. That this .Assembly recommends to the Governor General in Council to convey the 

greetings of this House to the Right. Honourable Ramsay MacDonald, and other 
Members of the new Cabinet on their advent into power." 

The motion was adopted. 
111'. PnlddeDt: As Honourable Members are aware, Resolutions are 

merely recommendations to ~e Governor General in Council; but I 
imagine that in this case, whatever may happen to other Resolutions, the 
Governor General in Council will act upon it' At all events it will be 
recorded that this Resolution was passed with cordiality and acclamation, 
and in that cordiality I, as President, very willingly join. (Applause.) 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
18th February, 1924. 
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